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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1063 OF 2024

IN THE MATTER OF

3 2 3 A 3 A . 1, . . . . .
Pollution control board reels in ghost nets” appearing in the Times of India dated
04.08.2024

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF RESPONDENT NO.

3DEPARTMENT OF FISHERIES (GOVERNMENT OF INDIA) , THROUGH

ITS SECRETARY, DEPARTMENT OF FISHERIES
FISHERIES

, MINISTRY OF

7

1, Dr. K. Mohammed Koya, S/o. Nallakoya M. K aged about

48 years working as Fisheries Development Commissioner

office at Krishi Bhawan, New Delhi do hereby solemnly
state and affirm asiunder: -

i say Bthiab e beang  the Fisheries Development

Commissioner officer I am well conversant with the

facts surrounding the present Original Application.

2.1 say that this Original Application is registered
suo—-motu on the basis of the news item titled
B Poldlnison control board reels in ghost nets”

appearing in the Times of India dated 04.08

.That the matter relates to the col @é-p"ion and .
AJAY KU IMAR
ec;’omer\%@(Q(st o
iy Area NCT Delhi
Regd. F\o 16972
Da

w

recycliing of fishnets which otherwise
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nets”. As per the article, these ghost nets are the
torn and discarded fishnets that drift underwater,

and strangle and kill fish, coral reefs, turtles and

- o RS W T

other organisms and then they become marine debris.

4.That this Hon’ble Tribunal expresses its concern
over violations of the Environment (Protection) Act,
1986, as well as the Coastal Regulation. Zone (CRZ)
NeisitEilcation, 2019, specifically section 2.1.1 of
CRZ 1A as the article explains that the HDPE
(high-density polyethylene) or nylon fishnets wear
out every six months to a year. If torn, the torn bit
goes underwater, strangling fish such as anchovies
and prawns. This affects fish reproduction and the
business of fishermen. Furthermore, marine mammals
such as turtles and whales that come up to breathe
can get caught in ghost nets. These nets also lead
to algal growth if they strangle coral reefs. It also
alleges that the bundled-up, torn nets also cause
sanitation and health issues, particularly during

the monsoon.

5. That the matter taken up on 14.08.2024 by the Hon’ble
Tribunal and impleaded the Answering Respondent as
Respondent No. 3 and notice has been issued. And
Hon’ble Tribunal directed to file response/reply in

the form of affidawvit.

6.That it is submitted that the Ministry of

Animal Husbandry & Dairying co

‘:' !
departments: the Department of Fi heri&g‘%f@Kt e \
/ Advacale &

b
s ‘ rea NCT Delhi i
| . No. 16972 | ”
)

5 5
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Department of Animal Husbandry & Dairying. The
Department of Fisheries was éstablished from the
former Department of Animal Husbandry, Dairying &
Fisheries, as  per the Cabinet Secretariat's
Notification No.1/21/21/2018-Cab dated February 5,
20898

That the Department is responsible for matters
relating to formulation of policies and schemes
pertaining to development of Inland, Marine and
Coastal Fisheries and Fishery Institutes including
its four subordinate institutions arnd one autonomous
body and one regulatory authority. The Department
advises the State Governments /Union Territories
(UTs) in formulation of policies and programmes in

the field of fisheries.

.That it is humbly submitted that Abandoned, Lost, or

Otherwise Discarded Fishing Gear (ALDEG).is the
incernationally recognized name for derelict
fishing gear (DFG). The United Nations Environment
Programme (UNEP) defines ALDFG as the “multitude of
me sl e s o sE A dlother  commerecial or
recreational fishing equipment that has been lost,
abandoned or otherwise discarded in the marine
environment”. Though accurate data is not available,
extrapolated figures suggest that DFG contributes

about 10% of the marine debris by volume.

.That the Fishing gear have been losti—sbandoned or

Advocate
Area NCT Delhi

il
\\ K Regd. No. 16972

N\ Expiry Date /‘
&\ e N
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fishing began. The extent and impacts

have increased significantly over
fishing effort and

the last 50 years

with the increasing levels of

capacity in the world’s oceans and the increasing

durability of fishing gear.when aquatic organisms

with Abandoned, Lost, oI

|
|
s of the problem
entangle or interact
|

(ALDEG):, Lt leads

otherwise Discarded Fishing Gear
Ghost i

to their mortality called ghost fishing/ nets.

nets or Abandoned, Lost, OI Discarded Fishing Gear

(ALDFG) are known to cause entanglement with
different types of marine life.
1hi€) < That the fishing gears are made of various types

of polymers and materials, with different density

characteristics. Nylon fishing netls of  Ehin

last only for 6-9
are affected by

diameters (0.16 mm or below)
" months. Turtles, in particular,
o their tendency to use floating
ALDFG

ghost nets due
objects for shelter and as foraging stations.
have negative environmental and economic impacts,

inciuding navigational hazards and associated

safety issues.The ability of ALDFG to continue to
fish (often referred to as R ahosEERshiing @ uhas
impacts on fish stocks and potential impacts on
endangered species and benthic environments.

il Thatit is most respectfully submitted that that

the subject matter of ‘Fisheries’ within the

,QmJJELFea

&

under Seventh Schedule of the Co stltu%fdﬂWAE e
‘z \d”f(‘—hq

‘-‘?aTC aNCT D-:l
H ".(‘J ”O 1F(\
ryf)ny [\».f

territorial waters of 12 nautical miles fr
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Department of Fisheries in 9 Coastal States namely
West Bengal, Odisha, Andhra Pradesh, Tamil Nadu,
Kerala, Karnataka, Goa, Maharashtra, Gujarat and 4
Union Territories namely Dadra and Nagar Haveli &
Daman and Diu, Andaman & Nicobar Islands,
Lakshadweep, and Puduchchery are responsible to
take necessary steps to review their respective
Marine Fisheries Regulation Act (MFRA) with
reference to management of Abandoned, Lost, oOr
Discarded Fishing Gear (ALDFG) and amendment thereto
if required. The Department of Fisheries, Ministry
of Fisheries, Animal Husbandry & Dairying, Govt. of
India is allocated the matters regarding 'Promotion
and development of fishing and fisheries (inland,
marine and beyond territorial Wa temsh Tancd iEs
associated activities', under Government of India
(Allocation of Business) Rules, 1961. As per the
National Policy on Marine Fisheries, 2017 notified
by Govt. of India, policy directives. are issued for
regulatory mechanisms to control pollutants and to
ensure that land and sea-based pollution are
effectively controlled, the ecosystems are
monitored with Refierence to the plastics
(especially, micro-plastic particles) in the sea and

ghost fishing, which affecting fish stocks. Copy of

Agriculture and Farmers Welfare

3

Animal Husbandry, Dairying and
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National Policy on Marine Fisheries, 2017 is annexed
herewith asAnnexure-I.

AL Accordingly, Government of India through
Department of Fisheries, Ministry of Fisheries,
Animal Husbandry & Dairying and the Directorate
General of Shipping (DGS), Ministry of Port Shipping

and Waterways has been actively engaged in the global

eliforts ko combat  marine plastic pollution
particularly from fishing and maritime sectors.
India has partnered in international initiatives
like Glolitter Partnership Project and follow-up
Reglitter Project both of which are Jointly
implemented by the International Maritime
Organization (IMO) and Food and Agriculture
Organization of the United Nations (UN-FAO). These
projects focus on preventing and reducing Marine
Plastic Litter (MPL) from sea-based sources, with an
emphasis oﬁ addressing abandoned, lost, or discarded
fishing gear (ALDFG) and waste from ships.

13 As a Lead Partnering Country (LPC) in the
Glolitter Project, Department of Fisheries,
Ministry of Fisheries, Animal Husbandry & Dairying
and the Directorate General of Shipping (DGS),
Ministry of Port Shipping and Waterways has played

a key role in the development of its National Action

marine plastic litter from sea-based sources is

annexed herewith as Annexure-II), which outlines

Plan (NAP). (Copy of the National Action Plan on
|

strategic measures to reduce Marine Plas
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from Sea-based Sources. In this regard, Department
of Fisheries have also constituted a National Task
Force (NTF) on 26“’August 2021 with Joint Secretary
(MF), Department of Fisheries as a National Focal
Point for the Glolitter Partnership Project and
Fishery Survey of India (FSI), Mumbai as a Lead
Agency and other line Ministries/Coastal
States/Institutions are members. Copy of Order dated
26.08.2021 Constitution of National Task Force on
implementation of the IMO-FA0 Glohitter
Partnerships (GLP) project in India is annexed
herewith as Annexure-III.

14. During the survey voyages (April 2021 and August
2B24),  the Fishery Survey of India, under the
Department. of Fisheries, Government of India,
successfully retrieved approximately 5,562 kg of
Abandeoned, Lost, or Discarded Fishing Gear (ALDFG) .
Copy of Abandoned, Lost and Otherwise Discarded
Fishing Gears (ALDEG)/MPL (Marine Plastic Litte)
retrieved in North East coast of India by the Survey
vessel MFV Matsya Shikari & Matsya Darshini of Zonal
base of Fishery Survey of India, Visakhapatnam
during 2021-2024 is annexed herewith as Annexure-IV.
using the research vessels MFV Matsya Shikari and MFV
Matsya Darshini in the Upper East Coast of India (Off
Andhra Pradesh and Off Odisha) . The recovered debris

included gill nets, monofilament

swivels, nylon twines, steel wi

and bottom trawl material.
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5. That under the Glolitter Project, the Department

of bisheries, Government of India is sensitizing
various stakeholders 1like fishermen, fishing
industries representatives, office bearers of
fishermen cooperative societies and unions,
Faculties and students of schools and colleges, Self
Help Groups, State Government officials and General
public on marine plastic litter including ALDFEG
through Institutions like Fisheries Survey of India
ST Wand its 6 regional offices, ICAR-Central
Marine Fisheries Research Institute, Kochi and its
regional ofifaces, ICAR-Central Institute of
Fisheries Technology (CIFT), Kochi and its regional
offices and State Fisheries Departments of Coastal
States/UTs.

156 HeRee  Ehel Abandeoncd,  Lost, of otherwise
Discarded Fishing Gear (ALDFG) presents significant
environmental and economic concerns, particularly
due to its contribution to marine pollution and its
adverse impact on marine biodiversity through ghost
fishing. Recognizing the gravity of this issue, the
answering respondent and the Directorate General of
Shipping . (DGS), Ministry of Port Shipping and
Waterways has. undertaken regulatory and
policy-driven measures in alignment with national

and international commitments. As a Lead Partnering

Country in global initiatives, In veloped

/%
a?w /ESHEtifuted a
%MYKUPA ;
National Task Force (NTF) tdqo/s e em@&gms tgglc

fwa NCT Dejpy; |k

a National Action Plan (NAP)
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interventions for ALDFG management. Additionally,
retrieval operations and stakeholder sensitization
programs are being conducted to mitigate the adverse
effects of marine plastic litter. Moving forward, a
comprehensive and coordinated approach, including
regulatory enforcement, technological
advancements, and active stakeholder participation,
will be essential to ensuring the sustainable
management of marine resources and the long-term

protection of marine ecosystems.

BT That the answering respondent craves the leave
of this Hon'ble Tribunal to file additional reply,

in future, i1f required.

L8 fiheit, 1R the Bightiof ithe above submissions, it
i respectfully submitted that the answering

espondent shall abide by any order (s) and/or

gection(s) passed by EhsistHondbille IEilDumas e

KUMAR\, \
Advocate *
/xreg ‘\r"C. 1Dc-!hi | Bl B . @Igr
g No ?QM Dr. K. WE PONERNT KOYA
Expiry Date /< wivh g (cwdW
Q,\ 31.01-207 //‘_:“_ Fmo.v i=nt Commissioner (FDC)
I 8, Verification  weeger, e S a8 s
7\ E-e Ml!l of Fisheries,Aniinal Husbandry &
O R ﬁwm/Department of Fisheries

\1?—%V/'K Mohammed Koya, do hereby verify 3.3 G310 |
1 3 MAF)Zﬁgﬁ Delhi the contents of the above paragraphs which are

true to my own knowledge and/or are in the nature of legal
5§§q¢351ons which I believe to be true and no paterial

NJ
‘Qhés been\ﬁuppm§§;§ﬁiﬁéfé’Nfﬁ

N T, L 1 I
\é—kuwnﬂwf Dr. K.
@mri e 'Ahgg:lmmso KOYA

o\\/ Fm Development C&'Mbdom (Foc)

it which
i Mln .of Flshcrlu Ani
to him are T ﬂ!l:l imal Husbandry & & Dairying

o /Department of Fisheries
s pnowiedge
A 0 o s, w Reeh-110001
Y Krishi Bhawan New nani 110001
ola bl elhi (‘NDvAl
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T Ho Ero WeT0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

STHTEMUT
EXTRAORDINARY

T |—JUs 1
PART |—Section 1

AR | YehTioTd
PUBLISHED BY AUTHORITY

g 121] T2 fooelt, Wwaw, 78 1, 2017/39m@ 11, 1939
No. 121] NEW DELHI, MONDAY, MAY 1, 2017/VAISAKHA 11, 1939
Tia T AT Fe T HATAR
(FgraTET, 34 SR AT T farem)

1B CE]]
7% faeett, 28 ardeT, 2017

TS Qe ATfeeaht Afifa, 2017

. . 21001/05/2014-THaTE(AETASY) AT V.— 1.0 TETaaT 00T st wrfeerdy Hify, 2017
(U9 UH.UF., 2017) T q&F Aq&F, T H FqqF qAT ATET RN G AT & [A19rg ofw oo
(Exclusive Economic Zone) ¥ 3uesel HHET AT HHTEAT T TATEST TAT I EATAhT THAAT F AT
IO T T Fata gRfsa #3471 g1 T . UH.U%,, 2017 F q997 FEAAHT 91 Sad A7 et
TarTe, Al T ATHTS-SATT IeAT, WRETT, grdr &7 fgid, fEna aamiae agartar, dhE

T TAT ATALTHIIOT FIORTT U2 MLTRT gl T AT TAT I F THT AT qFe? & faahre forw &1 72
TR T i T FA H AT qUremiRat  FTT H7 7RT 2907 H3(T| TH A 5 ToA 6 HGAT o0l GHIeAdT

SIMY, TAT FLaTS AT ‘o freare frgma” uw sratia g |

STT & 13 977 F1 FTase @19 st &7 2.02 [Ffaae a7 (7. 491, & $ar gor &, fSra#1 azear 8118 47
T & TAT 597 ST (1€ THRT GATIT 717 F197 & 71 TG G55 41 7 5,

T5 THAT gU 13 FIRITE & F189d TR Fliceq#1 aafa #1 aiios g7 TIT &HaT TiaT 4.412 [FfaaT
T 27 STTATAT &;

77 13 SFATTT: 4.0 [H37 =k 5941 STi1E#7 # [0 THFT JTceq# 1T Gare1 92 7497 #3d &,

2870 G1/2017 1)



2 THE GAZETTE OF I’lléﬂi EXTRAORDINARY [PART I—SEC. 1]

77 13 THET 7T #1 T 65,000 707 39T (2014-15) #F1 #1897 #1 S119% Gqfa #7 TETT F3d7 &,
HIT Tg AT FIETT T@T §U (3 TR AITHT @T=T TI9T, TSI T9T ST 77 T AZaq0 d1d 5,
T &1, 75 17 T "riceg# G g7 aredl ST w9 1 [FF0G ST F TIAT STIST T F Tgd a=T
THIRTT &
T TG gU [F 97 #1 TR qTiceq#1 seqtas @39 § 93eq §e7 &7 & 94 g1 G717 % 797 TRIR%
TGS ATHT -
ST T8 THAT gU 3 THET ATlceq#i @72 I¢-a3FRT T9T TIHRT TG99l TGi8a agd ari 5= TERar
ETRT A137 &;
75 T@FH FXG ZU 1F T F R G13F GEATET GHET FGAT TAT AR d GRVNT TEIadl @ ITET B
T & [T STT% THIFATT TeqT Fd 5
TE TTT gU 1% FHRFT A7 G177 GETET HNHT 517 % FT THIT H1 5T T & AT 59 FT SI97187 &
TEHITE |
77 A1 FHET 5T [F U SAT7IET & SiF-fatagar #1 g7i7 g1 97T 3T 91 91291 # [T gargar #1
FTTEEITAT H FHI AT,
Tg 41 &T1T H TEAT ZU 3 T THRT AET GATGAT % AT ITIIT % [0 JaTgT aa7=ial ST Taer &
g gidas &
T(CET FHT ATCeTeht A1d, 2017 397 & FHEr ATceaahl Ty & forw Meferieaa oo r, = aor
TR ol I el 2 |
IESCRRIRETSE))

“Teh T TIT STad THRT ATICEIhT T ST qaaTT T WSy FY Fifedi i sraegaharsti s T H”
e (237)

“TETeAT T areiiaar i gt FRETEAT & IRV Tad §U A O SUX@T TS, FIHT q9T i awa)
TAT HGSLT GHITT & FEATI ok H1Y bl T HGT S AT 29T T T T & QI QT § THwT AT
& AT TIAT TS HT ANKAT HLAT g1

FIAAIS (Strategy)
AT § FHET ATt AT TF TI@T

2.0 AT FAhTETeHS ATITSHTA | FTRT T9 & o ATiceaehl defes qoT [T &7 & FHa! ATfceashl d9e

AT AT T THE T [T A7 § 3T a4t & =7 e A1 [&HE % UF Agcaqul Fra1d & &9 § Fawiea
T o [oIT AT SATET 1 FTATead RAT AT g1 Y AT ATl g @1 AT i Saeaawdrat w7 2T
FIA & THE 3297 FATAT AT HFe AT AT ATST  H TF Tgeaqul ot Aot § 97 =9
TeraT § dTeadt Gl & o7 TSI TAT AT il Jerar fHear gl

3.0 UHTH & IUF H qUT & F GANF TATATE F T H JTET AL ATCEART AT TF T AT
&9 § gfeafad ar Fa0 g1 1976 § fafere sufe e (S2512) =Tud I & TeATq 9Id HI STAsH THAT &
2.02 foferme &t et g &7 e 2| fafere snfss e av gl sfaee % |rr-a7 9a F 39 49 H
TN ST |JaTeei & S0 [GFM T07 3teqd g & Savaldd i F&rar T g1 2011 § 9a
ALFHY T Tf5d 1 998 (Expert Working Group) I WTRT 357 it HWTEAd IcUTaA &AaT 4.412

11



(9T 1-EvE 1] ergrésmw 3

tafere Hifew == (TAURE) g9 T AGHE AT T8 SAqHE a9 2000 | ST F1 735g (Expert Working
Group) ETT 3T 1T 99 % AT (3.934 THUASY) & 12.2% T8 g YeATiors Seree o4& siige arie,
framfiRer, wTed T fed, TATE 2.128 THUHST (48.2%); FRA™er HoTe S YATES a7 i UATEE 9,
HIRATIE, T4, HIHd scATe 2.067 THUHET (46.8%) § TAT HSTANILIT HATEA STH TANERA A, Fadoh
za, famrens =, fa=fher, enfore o, amrgeT, @i wegelt qur arg 0.27 vAUEd (4.9 witer) €

AT T2 | ATATAT STEA SHAT FT TZT-aT F&awor =7 T 2: 100 HT. T2 % 3.821 THUHE
(86.6 faerd), 100-200 Hiex T it TS aF 0.259 THUHST (5.8 Tierd) 47 200-500 Hie< #¥ Tgars &

0.115 THUHET (2.6 Td9rd), 97 0.217 THUAET (4.9 T(Aerd) HEENET S § HISE gl & 4 9T (2012-
13 & 2015-16) F I Hd THAT AET-3TaA 3.499 THUHE T g, &tk 2015-16 H T 3.583

THUEdY (A TA) o gt qHiEdT qe % Srelt # wrfceady wEret w7 qof S ST 8, T85 Te Y q9E a0
AETERTT T § IHTE T &1 oF FFTEE ITAH G |

4.0 TSR FHAT ATfCETT FIOET, 2010 % SATH AT H THxl Ao 6 srarar 4.0 fafer= 2, 5+
T 0.99 THferae afr ey 1 9t agemi § § 33% ITTEFd d%eX #, 62% HieTsse qFeX # 4T 5%
TR AT AfEHAd FFeT § FE F W@ 2l TA GHAl AT Ioaad H § 75% AT g ", 23%
HIEITESE HFeT § TAT 2% TRINE dFe? & orar g1 foser 50 Wi F S0\ 9 § FHa! A& Icq1ad

fed Tt €9 ¥ I I0TqT ¢ T 975 F IUF TF A I H IRAE qFed FH TREH Agea 0l <&l gl
AAAT AATAAT F I JTAh A il ATRIAAT AT FEATT F A1 ST THATE ATHTA 6 HIEL R %
FOT TRANF HFe FT ANEH GG Feg a0 | AL [ar @1 gl AAaha arel Afcedehl e ATl
o= Ao TEfaal § & 999 gl g a7 <97 & $f THal AT 3cATaT § 28T 55% TRIE ¢ |

5.0  TSTEF & ATHA § ML A & qTAT AT ATeAT T 359 ToF il TSI, ST AT &7 {1 A7 Toeaqs &9
T I T ST €1 ITeTse THAT TETEAT % Lol ATead F ZTT qof <Ige & 397 947 36 dFe F [ A
FT FAq A EATET g7 T FF T8 qFed A d Ta9fie § d: TAHTT aaheiehl ST a7 Jaredi 6
AT 7 AT ST 3 Torw ATt T FAFRAT F IATE! a1 0l a9TwhdT gl =9 e 7 Hifq Aeterted

TrRTTeet et &
CIRSEARCED]
6.0  TEEHY T VAT 2912 | Aegell F HWTAT WS % st & forg 2011 § fed Frdart 998
(Working Group) = &t FHaT TsaT / €9 oTied Y=ot § AT T it TFd Acg-Ararel & qa4 |
g ST H T8 & HAT AN 2l & Hehd (QdT o7 T97 3R & A= & o7 32dw 92 & s 1 919
T foaT om FrEwT ag it RO § [T g@EmEt o Ge= BT Srua q@r stew a9ar fi 990Esg aiE

H FH HA 6 (o0 TOGAT FARiaa &l ST UF e / 69 e Jaelt i 9T gateaq Bagsi &
TRTHET | Trg AR AT TR ST |

7.0  9A & Feweadl 9% F A | VT f9d I a7, FATIAT ATTFAH IcATET &7dT o ATHTAT
& e 7, ST 200 ez &t T2rs F Wiaw FErgal S Toea¥ e il 97T 8l T AL AGTENT STt
H et W7 =9 goF ATl FETEAT SH AT, AT ST SeiaAt, WEihes Ut agEniT Reae & us
AT AHAT HIS[E gl BTATTh, HISET ITATEA AT HATIAT SIS # SATHTHI § ATIF AT il <@d gU T,
TFAdFd TGl graee & Fae H, q0aF AHHI & TeT @I IR0 I 6l AaeTHhal gl
HALACNT AT o g § AL GROAAT TAT (el & THE HEIAl & a7 grate &l Ateahad gy
IcqTa (Maximum Sustainable Yield) & aqHTH T & TS I9TT 1@ 9 o a7 |

8.0  TH&I ATfCEThT il IUT &THAT Fl T FHL o (70 A= TATH THL; FAIE AR Al SCaqd a1,
ITATE AThAT § ST e Heq0 Fil AT § AT, TSITd-1a12res AT &=-Taferees Jags Freere & o

12



4 THE GAZETTE OF ;llég EXTRAORDINARY [PART I—SEC. 1]

e fRu SO, Res qifeafadr ur Stesa =7 § "gaqer &9 (Ecologically and Biologically
Significant Areas) T Haaaefier awetr TRl o= 1 Hweror; sweRifAE qaT FHarae STt f
TqAT; HHTEAT % LTI TR F forw ea1fae (spatial) @57 8T (temporal) 39T, ToT werweff whrar
T "geT REgiren &1 goia o onffe g1 39 arq-a79, g gAtag & & forw aeaiE qgemd &
ATERTY FRIET & TAT ST SATSIITAHRT U HLLAVTHE IUTAT F TATIAT A1 gIet, TLHTL HISET THaT dfera
&A1 (Marine Protected Areas) &t @rHteAT Wt 3T |

9.0  WATfceTehl Jaed | Tehihd grEa(oT AT SR, e aRaaF J9 a7 @aW % a1 SAmaiE
forgtat T St qureTRAT ST qag At § @9 gu stndl S THEr €9 ot AT ST,
qrtr I gEtaa Bar ST as & Arfcerst aRfeafas Jor fds &7 § g a+f gl TRANE 9T
TiATd qFel & d= faarg & Fued, ares Har & I9d qoi & oA & &0 &0 g6 &6
FEHI ST Jga¥ TEART Al TcATed Hd gU, ST &0ar HH AT J@ar a9 # 9grEdr 3 & oy
Hricersht st T - fafer # Fam o srow |

10.0  FHET ATfceht &= A TE ferarsti S o Farae &t J=2ar i fFaer; areatas a9 § g9re
IUASHAT o TFL; IcATEHAT ATHAT; ATEATAHR THT H TATIAT AT qTe9 &7 (Potential Fishing Zone) #t

AT 3T AGA & AT & (70 HEA 6 TATA SAMS 6 G H TR 6l T ST qIIH ITAEAT i
FETET 3 o o7 9 TF4e UF qTeqH SR TG 9T & G049 § AT90 w1 TaH STTRT Fed & o
AT SRR (IT) 5T Sqer S=mRrehT w1 STTET H AT S0 |

11.0 =T 9T TR TEieai (Spatial and temporal closures) = 3T T TH&T AT TFIET HI IA4T7
@A § HErIAr & | g gAtad w2 & o 6 UF vdee 3u "t i sty B T9rEt =9 9 g4y,
A e afgq aaian ITsd aAT=F a1 w4 § T@d gu aAq7 Agal i v Harad
TUIETHAT &l TATT T F TIHA Fd gU SAe0T TS THIEATU T STUAT|

12.0 IE A SATIT FAHIHT q5l 8, ST 9T 6 9ga a1 am|al § @7 T g, Aaeq gace 9
SIS HHTEH THTH g1 Tohd g| HoeAH TATHT T TEAT TATH TAT HETLAT T GTLONT T4 § TTIAT FLA
T I AT & o0 Hafed asTas el a7 Tgel & ar A Fh GEhT ITIFT FaA

ISTURMT| UF AT | 7T % FTA-HT TS TAT A3 (HAAV, TFefle AT, Heed T faad am §=1a o,
oM gETEaR, e 1 R, THUHETE, AT SE-ATEE, w7 &9 F [yt aree gq gt @i
ATH AR, ATATHT FH graee aTd &A1 § F&AT & FATH FH qaidd AT, Fofle IToHT & Faiad
T T FHIAT, TAT GHTEAT I AT g1 o AT A 20T FIA o 70 ATt Taee &= Gord HeT
afe efAer g1 Hafea "o FHT A7 gre A Rafa arer qget wiw & A 9 e 6 EhadT ar
Raadt &t AT TI FAT AT FEM| ATCHIG THGT & o0 UH Aq9qT edisd Sa<@r (capacity
appraisal framework) a9 TE ST |

13.0 FAH | Teadl TSAN/ET ST &30 § qe F Tga0s a7 T 6 &R I TRIARS Ag & (o]
farforee sefera e e foFar 1o €, Stet =it fAfeat & woeae it st 78l gt g1 UH i 99T
arterTT (Territorial Use Rights for Fisheries or TURFs) TR AGSMT Tl AT T a9T0 @ |

STANT (g g0 81 99 TROa TGl &l UHT HgTaaT TaT9 FHTdl T3l a9 FESET THEl & are Twrae
Fleh, TLHIT AT T § TRAE HGIM I AAHT § I &7 &l 3T T@ I¢ A= Hfl |

14.0  qTRfEATTHT T & T AT i [Astia "gesi 9w 3=q F=r F2d g o {aawai & a1 &
o Aee-saee & qr et 3o (Ecosystem Approach to Fisheries Management) T &raifead
fordT STTORIT 6T YT & ATfcemat & | faeq # ag-quremsy, Sg-TSiiid a7 ag-Fele ATfcedahl & T

13
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e TOTTert § 7 U, TTaawit e a1 98- (participatory management or co-management) &t
Ferar AT srom e e, siav-Tedt e Tdy arfoerdt A omfAer e arer U 5g-veee
OIS ARt & AT awgi ® &= F e &7 AT GAATOAT T Taed IUTAT B AT Feed Farefy
AT T ATCETHhT ST HEATSH, qead! At/ T ST &A1, AGSNT TAT 7 TSAT qT TH Tt §
T Tt TureThay & AT gt ek AT R ST |

15.0 AT fAfre ol & % 12-200 J9at #id § Heeqq /A1, YA, ST 3T 767 I
T (Fruudios) g qau-awT a7 I fRenfAgent % S grar T 81 =9 fFemfaent F sy a7 ur
TG Al LT &= § T FT & (o0 qAtd 7o (LOP T Letter of Permit) f&=m StTar =m 78 s@d

TU o TR ST FT TR GG H HEAT HFe & GHhT [AHTE qY AUTed THIE qgl (@@T, 9N
TS ALHY. TTSAT HT ATIE Ad §C TH HFeL & (A & (o0 U danfeqs qf 92 6= Hir| aqur Arfceaaht
& T AT AT T AT aEFAT TEA U AT A0l & HHThd [AohTe 3 IUTse HATEAT & THAH alg
& ToIT T8« A9g § Ao a7 Toeha0l | A1 faer &7 gerar f&ar S /et feey, Egeft et
AEA-TETT FHTAFHH F AATAT THG § AFAT ATATY T Tohel ATA, ST TAT AT Mg TR o AEAT-TTA]
% T AT a6 AT gL THG ol ATCEAhT I TIATHT AT2aT gl Mg THx H a6 o0 AT AeeaT
T2 % quar At % forw adt FET JAT T5T aEER F AT B A7 Od g UEd fagdr giedr
FOATAT ST Eeftear G, [t Meer, aEsts [t anfed (fa ) s aqar areer
T SeamTa 3 o Sgae @ &1 T Tiad ohaT STTURMT| S8 STATaT, THa! ATedeht dFe & TH e aehTe
& o0 Ht-T TEEROr AT AT S2ART FT T2 THE § FETd AN & 91 W & for sav@ms a1 6
ST |

16.0 =L T H AT T ALY a9 ¥ TRANE AGA & DA 3T AT Fl T 6 [0
TLFHY 7% faarareds TeET(F) AT 7 ATSHT & AATaT, T 9% H AT Thed arel HisaT saaefl a8
FT effAhreRaor, Tgarel i Tghier ARTA= / Td TgrEdT a9Et & "TeAT ¥ g q9g § Fgelt TR v
qU TFeell TRl T E™, siiF-are WA, A & Fate ¥ e uw BEm G st ==
SRS /AT T AT Fd T0T I8 At fFar Sroerm G Ul ugd $59e § Ao "9t siaeigi
R =T F7 aquTed #1291 § TG THF A9 HT STAN 7 Fad 2ol H U HATLAT % Ha9 H,
Ftesw FIAATET &=, AT HATOT, FFA0 X THOM, T Aq9ar Fwr 6w et o @f===t & =230 s
FATIAT F [T FHATRT ATEAT I TATAATE HRT Ao Tk Forgd T, e s AT (waeio)
T AT, ATOSTTF TET-FEATIAT T AATH 3T TheA ol SATAHTLT i ITASHAT, ST Irgg ATed FLA 6
forT waTay T o adeRt 97 ot e e S |

17.0  TEad! TSAT il SAELHATHN Tl AT § T@d U 52o1€ o [o17 Teh HHT HEATIT STTRT ATSTAT TITL %0F
STTUSTT| 6T 99, T Al [ §9 Tied <t w0 9 a8 993 & o sqere B3 smoam & 12 & 200
T Hior F i SE9e T e gy Tetad UF I9T-fy (i) S9nee arer a9 g 997 I8t asAt /
T QTR TRl FIRT UaThl Hoedqq &l YOI ATIF-aTge 3fiT Aaeersig S99 g1 9harl gl dd: a9
LRI TAT TS ALH Fl S5o1€ § FATIAT o6 GO ITANT g TS AT TAT ITAT 9T TgHd g &
o [ T F1F FAT GO TR AICEAT & Y999 & o0 Siqe-TsiiT ewardl & arg-are Saese T
THRLTET Tl HF FLA A IR THIT FLA 6 (o7 Teh GEAWT G dATL TAT TJE [o0AT STTUIT| TEHT Thigad
TET TAT FIH FAFHTE TS0 FATE TAT FTATeAT HO, ST qeadt oAl T9T Z97 61 reieqaer § iy
T & 70 UF "gcaqul oF R ST AT | ATl & lgd, Jeadi/ad T¥ed, q3d gu Iaml ad

AL FT TS T TATIAT, A ATgH AT TAT T THaT THRAH] TS TIFT STl | ATH g |
18.0 TS ~ATATIAFTT & F I¥ F &A1 (TAT.UA.S.) | gricersht qaremi a9 & Gra-fhfeRr sfe v
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grave T ST &F ST S9TaT0 #IS[E &, S H5 o 901 g7 graee a1 TAT g1 T gof aHx §
ATfceTeht & HaTaa Saeiseia HATl/ SATEATSA F T AT o FTAATAT ol & I JAT T LT 37
TG | AT il LT Al AT § TEd g0 STIFT AT T HA1 T & 19 AT Heed | AT 51
AT UA.S. | AT oeehT HETee] % STFNT HT FErar it |

AT, AT sie fReraet (wa o)

19.0 TS ATl FFeT § FAHE § TG g€ 3fT THTE UH.HL.UH, o7 &7 ¥ q3¢ o e &
AFAITFHAT g TLHTT 7 TG TFe? | = Tg THT Heeqd AT (AT, HIerese, AT a9T 4T AE0Fd)
FT UShd FA  (oT0 U SAAATS Uh-THT TST 20T JAT AT R STedt (Raershte) YT & 81 gt
USTToREOT 3T SATZHRRT 3 HTETH & Hgell e hl AT J9T Heead dafy S 1 fAe=rr g1 w27 & aurh,
TH .U, TAtateEt A sl A1/ §9 OsT &A1 F ATcEaa SN, Teadl aat o a7 a9 Teqw STHT
HETAT USAT T T SATeF AR & 798 | 37 g2 AT ST UH.EH.H. FT G0 o7 9977
FIIOAGE € H AT ST THE o0 G dTeEl (S AT 96, AaTslal 2, Heed-AThTell 6l Had
T, TGIATT Tl 3T TgaTd & (o0 FIATAIEH FT FHT TANT) TAT AT ¥ AT S=RTH i o 4y,
TR (STE ATRT AT TOITSAT TAT TFATIT TgaTe JOTeAt) 7 T TFRT BT SIroam| o efi et
TH.HT.OH. T T 39 & (o0 g TR ToF ORIl & AT FH H0| GdT s 9o

(ATEHTSHT) 3 qé qfers 1 qate =q & giferd i uH. .09, F 754d F24 * o gafsd gqm =21z 0l
FEIACET ST UH,HT.UH, TUITEAT &l TTIOT e o (o7 g€ TATH 3T ST |

20.0 HHAT ATfceaehT HFe? H e, S, S99 a7 [rer ofiT §=1ee &5 F e 0 F3F TR 6 g
AT TH HqFe T [HATAT g1 Aot A il ArqeThdral Srer o GS{Isheor, STHTUH, TG0 AT THI0E,
Tt Gt TAT ST TR 7 T a8, TgAT Haedl TEATAS AT AHATT q&A, TS 07 TEq TS &
STAFT ITAET FT IeAHA LA T AT, HHF H GLEAT TAT HEAT 11 I FATT el A1 Bl T FA 6
oo qom @ ST Ff Wed (TE.UE), SaRitiT s G e (ME.UW.A.), AT g9 wed

(ST UA.3M.) TATIE STHT FaTerd USaaT g i daereeid A1 3T ATI8US] &l I Fd & o0
HETErd TIAL 7 ST2AAA 0T ST T ATTITFHAT 2 |

21.0 Sre-fAfcSsT-aTeT it TATIAT TAT Heeaw ATwTsl &1 HHI07, T9r § U sftafqatag wfatater g, e
G IOTACAT ATAT ATRTSAT T AT Frar §, TROTHT: Fgeadqor I[or, S Rowar, gt glee & o steaw
T, FHT FETEL TAT TS 3T AT T TGeqTel §  qHATAT FLAT TSAT g1 BeaT Tarierd T
(THATTHY) o TTF ITTRT A TH THL F Ale-TafoST aret grT @aa foheq v |versti &1 FHir ag 7241w )
LT, AT TSAT /6 5T &7 & GHx! Heed o A= Afa[{aw (TH.0F..0.) F &7 [ear . A=
FT, a1 are-EeT-aTet 1 aS( 0T, T0a A0 998 § Jd- 0T g IT Tgl, T8 aruH a0,
AT SATT.UH. AT UH gf el TeheiTehl T9T5A o ATEAH & AL ST AT TR T ST, 77 o JF (12
fafafder anfs =a® Iy & o 99, qAT et [Eior gq Fatr aunt e aqq AT st w1 e
O g TAT 5T FLHL G 6T STTOAT |

22.0 9d, ROE T &1 T, ARIAT T AqeT (.. 7,.) AEAT FT el T FA F2 qaedt f&afsrer
SALTCET FEC/FHATAT T TAFTL g, TAT g a@d gU GAT2ra FBham o & g off et aeeae /1/
FAE GHTY A9 2.9, & 3fa%, da-UPT GHg § I7 97 90 & 2.5, ° e off v | s
TRTORT ® fora 981 &, A a0 T 99 , I1 § Uh a7 a1 il TTIHT HeT |

23.0 BT BT | WTEA T AN G SIS el ST Y@ (. UH.&1.U) T 912 F2d il Fearen § giy
g% gl T g1 7 FHILON H g, ITH § TF FHI0T TITe TeIIAT ATATAE, &7 G (&7 T [T % e
U TS, UH. AT U T [AURCATIIT FEA o FHIL0T g1 TH qLG T ASAT il FH FT  [o70 TLHRT A AT
ATFLTF TRTEFAT T TTATT T qTF 3. TH.Y. U T ITC A F F97 ST 95 |
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24.0 FFALTCSEIT FH T IS (ATS. TAAT) FT F< §.188 ThHIORT ATh1eq # Icaqw =7 afefeafaat & raea®
e FOT F HGAT UF UIAgTRed Seaeiseia F3Y g1 Heed qTal U T FTd arof AT T 976
AT ITASH FIH g AL FIA H ITUFT HL (Fra 2T) o TTELTT F AL T TR AT R0 36

Ty |, Tg AGeTF g o et U TS/ w9 TS & F ATHE T AL AT § HAET- AR TT FT FLA
& forT waTe 3d 8, T8 W ST I 39 9 AN &1l HFaT TRl 30s, U1, FE §.188 & SAaweda
T THE @ FEATEAT H T THT AT H AN FA 6 (70 TF G 6 919 Waswe F:d wart [
ATRT-FROAAT T ATRIS 6 TATHT FOAAT T FTIQEMel § U, dqeey 7S e [Fawi & a9 +
ATTcEAeht & HaTAd AT 6 HILAL 1 AT FLA ST AT 6 ISR, F=BAT ST AT Feal TAT TR
It & forT Ta=aar aeet & forw aag ST 337 FAT aTtHe 2 |

25.0 3. TA. FIT AE ATHTT AT TAT g o6 T § A % 907 a1fus &7 § 9a% £q¢ 97 24,000
G & G AT gl T Sehe I <901 & ITeq 77 T § STgl 9Hx § THASATSH F Haterd qireqeht &l qgr
TR H T@T SATAT gl IS ST 290 6 {G-IX ARSI 0 AT 37 | i e foram S, v I8 Ao ST sifee
T AT Hal ATTceTehl & Head: @ TP’ & a9 H GLh Tg Aa st 6 qqg § qer 3t
T ST THE | GEE AT HATead 6T AT g1 UH YT H, 37T A1l 6 qr-97 919 9T S{1ae e J31 ST6
e AT iaHieT (I1.0.2ET), Tad; TgaT_ IOl (U375, UH) a7 A SIS ¥ A1 ITHLT 3T
G TAT 3T FATerd TUIETRAT g Irod HIere 3 A9qr e & TTaeT AT gid| HGSM il LT
& I TTHLTT Fd gU UET TUITTrAT 1 g 3T T G Z1T AN 6T ST |
ATfceTaht ST ST SAqEETe

26.0 T #7 4d =7 39 & o0 avw @ i AT F 200 w1 gae aqTasit| qEr Ariceaat e &
e Tt o2 Nfa-1a [ o9 & o a9 a7, e va =m0+ STeme i sSEegswar g, S
€T H YT gU TLF1, Firg X 15T LR, ATHET Se1 3T BRIl F1 STSd g0 UF LT Tl
ATTCETehT TTeT ATERIEOT ATSHET &l AN] FIAT| AICETT § q9IGE UF Feaeq STer wred &3 & 3297 &l
MW T@d gu ofte & UF TISHT A0 ol ST (S0 10 39 |HeTH1 i STHaT-AA{or, Saed T’ siT
S srenfieT & SR g3 BT S |

T TGAT I (F Few)

27.0 #eas, At ST =7 7 AT ST a7 TET ST § AT SCATET i G@H H A8 UFh Aged ol qrHaT
9T Fohar g1 Teae & & faw & o, §seay WIHi/ATHT 6 TATI4T % o7 97 Fi i & fow
AT [ TITIAT T Al AT DI LR ATATRd B T IHIT T & i T 3T AT oroT

FALTFHATAT STTH TET ATERTL, ATAAT, TATIE TISIAT, AT Aahi o6 FOHH, ST, AGE, TATET
e, TATELONT TAT AT TATE, T Fea? 6 (o0 gl a9T STRGATS HT dHAT HAT 3T a1
T FATsN T AT (S A &, T THETT TET ToT1/ T T ST TAT FATEq TOreTas & TZraef
o ToRaT SITOEIm Fre goeg_ AT, TR 99, AT Ggatiedral STaT ARy TsAT h TEET &7
9T =7 F FETET ST AR &AT ST |

& qrfeeg@t

28.0 THI ¥ AR TIT AAET T § AT STHT ATHAG TSAT(AAT, IOH, THHE U FHILA AGorAT ST
TSI o T TISTAAT TAT 7T Hgeaqol TSI a7 ATedehl HETee F &9 § HISE gl AR &9 9 7
fora 21 % T ARt F ATfoRrhl fashre § arer wgHl g, T°7 ATl T TAH ITART el al urar 2l
LRI ATl HHIEAT % GO ITART, FLAFeas, T AGART 6 &9qr fawre g qafda Friwd
FATTeAT AN, 3T HEIRT TEe-glawe qgIAAT, ST Jgd hU TT FETLET A7 T aTSl ah ST THar
T &1 AT Tqedl 9 T q% AqAT IdT 8, T T T GETar & 7 |

TIe-gTaee X STHEhu
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29.0 3T H AYAT IATLA & hal, AT FaCM@l AT HGAT AT il ATH-HHIE AT Tqogal & feofa |
AT FIA 6T AFLTARAT B, ATIh Ivg A-ALCLIT HTAHT o STHT TATAT ST Foh| TOTTHAT T STRTEF FLA
T A FTAHT & HAT AT F TEI a2l § 9T TS a7 Ta=adT il Ta@rd F¥ 9| 91 &f
ST TR ST ToqaeaTe TS0l &, Faterd Hal & qreT & (o0 STgFq T0Te ! feentad e, oY
e § glagret & s Taod e F o, quremiat gy 9o yaee afafaat oo serfga Bwar
ST S YT G ST ¥ q9a @r 6l ITAeadr AT gl Fil| Tee-graee ATcegenl § Ad
FT &7t ST TTTeror straeTharat i STEd FI [T FIA F o0 e &9 & y27m 7 S |

30.0 AT EEYEAT AT, THET ATCETH! qea-@dT & a7 g1 I+ UH.H. 0 F71a & oo of
HZATUT BIAT 21 ATFLTFHATA % SATTF [AHCATRA 6 LT T T qErT qriefRafast a5 ¢ =[Fdqw I91e
giafara #a gu, avr afafiss seEEeEaT gy Taw wof, Sed daong R aeet 3R ¥ &
AT THEARTOT TFIET QTHA g1 T TR T ATEAAT GALTAT hl TITIAT | TLTHAT & AT T M
TR e & fory, TAT saegaharsi = ofter I & g & o, aEst=s [t agatar atga
G FEHTAT i TIATRd haT STTUAT |

31.0 A9 & T SATHATH AT AT 8 FoF wagelt graee &7 99 T 15% AT dree—grave st & Fats ar
STTAT &, ST ITHfd GFIaT &l 9gd aet &Td 8, ST 3T aga< &1 ¥ SUANRT AT ST FehdT AqT| 31T agav
A-ATE AAT BTN F ATeAw | Tree-grave AT 7 d5a onfy arfr freroswe st qoa & "t sfiv 376
STATE & IAhT IcaH Al T oF e T g Agca 0l & o SHE Aget! F9aT #f g &7 g, e
& ATa U9 F U ofas At SUAsy 31 Fhit| aTe-hd I HH HLT i Q9T | T{oTshr & IITT Al

T ITHLON, AT 3lI¥ 37 Waee ST o ATEAH & ATeaTigd AT ST |

32.0 AT AR IART H [+ G AT ASAT T TAN U F=ar 1 fowr a7 w27 8, F=its za90 e o7
FT ARt FT Ew [N ofiT ars-= ® Fhag &7 Tl &, TH TH THaT qredfaant St o | afq
TEd Tl gl I F g AN § AT A GHAT 6 (AT TAT T TATONT hl Ta@ed JIT o ATd-HeeaT
T FETaT 3T §, e aRomseasT 397 % T A H AT Jod-Eia B 8l AT gl T3 Agl g

AT 6 TET H AT e q9T 206 Afqaw w2 gaeft FA7 1 IST6C 37 G2 B GHIETT FHIT |
sqTqrT

33.0 AT TH&T GTT FT A% THxI @1 AT § Hged ol #19 ¢l et srate § aa & f[Faia By
ST AT HaT @Tl § ATATcHE AT qUITCHE 291 ®91 H gl gs gl T [ahrEl & gid gu |, qdiT aqat
T T STt STIAT SoeqwW Yo F TTeq FHIAT A9 g, UAT TAHA: THET ICITET F JoF TG & (4 £q¥ % R0
TAT TE, STTE-FIST & G €L 6 AqA gl T FHASLAT F e F orT Icarar & fafaefiwor &1 a9+
TR ST, ead@a T 3T TSt § e BT ST a=m f@ea & Afs e 9t #, 93 arsd % 984
T FRTIT TEAT| ZHT THE H T HFeX § AT A HET-IATRT 1 ITAFATSA H T@dT AW & a1 T2
qAfra w2 F for it STATFaT F1 sr=el (e it Tt Irod 2 He, TR WISET AGEqCEAl, o d gEer
ST =] AR AU o 317 Wgeaqur 01T 2T FHTEAT HAT |

34.0 HTfcETehT ITUTE ATATIOAAT (FHTATALT) TAT AT ATE FFeeT I G HIT ST F1T ST AT0F
T GTT AT | Tgeaqul TT9 g1 THH AATAT, THAT QT ITATET il AL IS T ST HTAHT 6 ATET
faferefigra form ST, s ATfoeaehl ITATaT & SATEa® qod YTed (ohd ST Heh| S8 A1 &f =i (990 o7
TGAT § FHTT FIA o6 ([T ATCEAhT ITATRT T AT T GLAT ST HIAF TTIEH0T (T, UH.UH.T.3E) %

AT o AT qHRG BT ST 59 999 § 99 UR.U9. 0. 0302 o9 A & [gia [aeor aiog
(.32 #) F AT qTTHT e I A= FGEAT |

35.0 FHET T FiT ATHEOIAAT (SHIATCET) TAT THRI-ASTORT ATt it qaiaofiar foar gRtaa #
& T e -eY aTSe-areTia geaeiT & &9 | Jgcd Y F2 Tg ol A 99 (3F) & ol § Haia e
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ST AT 9T FHGET @1 9&T90 & o0 39 THa0 Gre T&Tdi &l SHiaerel H AT ST UFh Agedqor
AFITFAT gl U FATAAT g FoF 31 aTer oot | AT i3 aTel Siie STferh <9 oY arsr) § e Jqriora
AT AL Tl G T&TAT 60 qRT 60 STOIAT T T@ AT AIceqehl & A Ta<ur-oaienT it
THTRT FA & 0 U Fe09 AR 93T HO ST Aoed-Fei®, Tal @Ter SN T "G wl ATH
TEATIT |

36.0 " AT F Fai (AT Fgl) i gawr aomet & wegeht ot qoa F = #7 ==ave siqw 7 <R
Fear g T f=ifer fwdr &1 931 B8 o ofd g1 T87 92 Fwiee d99 | Fatead g2 A7 gid gl aea
AATF SAALTHI Tl FH FleA 6 (o0 FaH ISTUINT ATk A ¥ fa=tiorat siv st fAeqarwsr a2 fAdwar
FH G OF| AT G 3T / TIAT ST FIT ATd S1¥3Tg A Tgawtiarsti & ATead | Tl &l
& T & (1T SATE 6T ST |

AT TATALT AT TG

37.0 9T ¥ TEET TATELI YU F FH TS § § TAT ATAL TSeAT &iF | FHHT FT TF FROT gl THF
FATAT, I I¥ T ATTAL FT @O ITATE, T § wATecdh (FOT T F ATSHI-TATRET F7) TAT T
e (dree TRfeRT) S e T Aell woid & 9919 &7 § TAEd FY 1 8l TLRE, g0 =307 &
=T #3 & forw ame 3 &7 goiga 0 T T8 HATed g1 @ o S ST 99 Arard Tguor
TATET =T F AT 21 fT qriEefas® T3 it MO’ 6 7 9o qge g AT w6 &0 & 7ed-
ATRTE T g § Rl off &9 § aRee T 2, =9 3q Aeg-Arwre £ Rurea § st urr a8 asdft
ST T |

38.0 FETRl AT fashTe FHT-FHHT FeTd ol¥ AT qei H &30 Al g F F@TaT a1 gl UH fEwe ae
TEAAT H T AT 9hd 5, ST TH1E Te@T, Irieafaent i ATfcedehl 9% I8 9dT g T3 qed@r §

FAEAAT AR 9T A= F3d T80T 37 T3l o GHTET gq Sterd aFf ST e 9 fa= Fa(l oY 78
qiAtera Ff & a«dt quramfat & RBat #1 3f=a =9 & garam G s

39.0 7% wafafd & & qeadt T a2 % 9T 3A-Ure a7l T edfas 9 gid 8, 3T 9 917 S arel
TS AET-HHTE HIS qTHT S TAGE & TaTg H A1 ST a7l G190 qeai 92 TA e F9T g gl greait,
T S AT aasiad qardl & Srefld g e TROHEaST qAa<0r i orar # [irde $fiT arst a1+ 6
JaTE § FHY Sl & S o . wgeaqol wre) woed SEest % vt i yqriad #war g, {5 & 5g o
Tl W, ST 2 SiaeefiT TE ST § 99 S{iaq =6 &1 & =900 QT Fd gl TAAU 7 T 6 A- 22
it & qaTaeiis FHEaar it T & o0 Je deehd § N-5hT e ¥ 5= il Sar
el ST HHTEAT FT Hel TS AT TET ST 6 FqTET ST HAT Al GIATHT HT |

40.0 et Arfoerht % T &7 daed= Fed gu aet aiawor & qrifRafadt ais wi a9 @ F o
LA ST 0, A0 T GEATHT g1 Tob (o Fehe 10w, STTEH STTaT Serd T8at TSIl 9 St T 7
T HE, aHA-ATE (FH-ATe), ST G g T queEr arifRetad 97 #7 idiE qnr 8 &Y wT awet
TSI TAT A&l SATETRAT SIE THa T T (ST0) & 0 srems q64a arieaas qara & feeae &
YA FAAT g1 THT qrifeertass yorreft 7 T ff w7 =T et T9E & 67 it ST |

FTIY TRIAT (A7 AT 7% 7571)

41.0 ATy TRAaT qATS® el qAMad § F UH g, SHHr ATiceqshl & qrHam F7 @T g, o (g
THITE ATHAT T TG ASHATE SAA9TF &1 THT ATCETehl I8 STAaTg TRAAA H7 THE AR 9
AT & ST A AT G Tz § 747d €9 F [*@rE 1 @1 8l UH T Fg TS0 & qoed= | €5
gfEdad @ § ST ARl F Fodq IETad § IREdd F3 F A9gy AT g1 Saary 9Edd #i 5
AZAT TSTAAT & Fg T2l ol THLAT | Tade & o7 F0 § § UF FIET JET AT gl TN, 9093
T | ATHA (ahed AR FLA 6 AATAT AT T AGAT TS a1l FHEET 9T TAATE TATH 6 TATE ]
T HIGT AEATT H ATATRd HI(T| STAAT TRAGT I AT FTATEAT 6 AN % &7 H, HeEAT 30T
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Toeae Haet RaTaeTdl & Scatord I IS T61 (STU=stl) T FH Fid gU giid JTceeht & =TT &l J@rar
&= ST

42.0 HTFHT HIS@ET FATITHIET IUTAT HT AT T@T F A1 g1 TAT AT gearaor TroET (S EUH) %
HTEAT | 39T H AGATT GHETT &l TATH LT FAL T&TT F 317 Ivg, AT Feed G2 AT FA(| 36 T 6
ST | A il HHETT FedT, &1 ST 7 qreremu df et gt |

43.0 St FT YATE, THATT, AL SATTG ST IT THIA ol HITH TSATA Fl TTH(AF SIETA 6 & F THT
ST T €9, 7 [T oruer S8 atge-fae #1 of enueten F w5 § q4Wr Sy ${iY arerad
HGATT THITAT T 0T SATSATRT AT faeme 3 forg sqagriis JeainT /AgmdT SUasa F¥rs JTu| J9s
H AT AT G T ST % AT |, HATAST 0l TTRAT HT ST S1AT STTUIAT ATl TATIT AT TATT
Tl THENT THT H TR AT THe 7o |

44.0 FEAT Tldae FT Tl T2l F TATeed T GRS TATEl 6 o0 Ragent & U a8 9 F o4
IS B | T FET ToAt F ff qurenmiat F & S wtade sEte A adw # 61 =T  saty 7 qwe w5
ST 81 ITAae & ATHHT TATF ST TOULTRAT 6 3T TGN &l A= § T@d g, TLHE G Tl e
gfaae Aafd I TS TAAT HATAST TohsT T GFE HI(T| TZ T hdel TILTRAT Tl FEATLAT 6 HLEA
H HRAAT T TR o Agelt wete, S et/ e 3 a7 foers 3 1 8, S [SETe i I #TuaT
H oft wEg HI |

45.0 ATIceThT Tl AIHTaAT sl FEATAT 7 I o AT | A T T g, 3T T T 1/ET ATiea Taen +,
TH T ol AETLAT3ll 7 AT ThHeAdT HT Tae |T oraT g1 ATfceasht &5 § FgahTiiar GHar i aga< &
H AT i Gl FC G5l g T(3 o dga¥ HUER Aled A9qT10, Sa+ grace oY Tee—gEace ai s
QT B 29T H ATTCETeht HEHTILAT Hl, STEl Fgl AT BT, HIAA AT 3T Tehel o] TAT A 1T FEAAT
HTETH § L ST GG (HAT STTUAT| HEHTATA H ATeTehl 3T T Gt qar F g 2q &
e gFERIT #ir et 3 forg srearfRa i Hqez o st

46.0 WA T HeEaT STHRIUN ST ATHTAL 1 @ g TEANTT 07 6l ITASHAT I TG HioA 2l g,
ST ATH AT TTEH TIRT F FOT agd F AGaN. sl Forararst oY @RIl % -1 § 6 ST gl 39
AT &1 FuTe i o forT 9T agemei &l 3T 93| UF aat 9% @0 507 3uee FI I¥ [a=1 Heil|
= o &, TedT F uF qrEr FEe 9F (ATarE) F JiEw Agcdqul §, ST GG 6l AraeTwmare uv
iRl

47.0 T, WA The % 1o AT T Foe T F Toead § A Ig o o7 TueRTa ageiei &
gforeror, eraar RTTor SfiT TR A F IHAIT F N7 FEH ISTUATN |

feiT aaTear

48.0 HIZATT T ANTETH HITCETHT & &7 o TEC-ZIAE FIAFATI H Tl HIATA HT 66 TAerd & ATeF 2|

TRATY ®T FATT % FATAT AIGATT Fedh? TG o, TGeAT GETH TAT 7T eAaGT HAHATAT § Higal e
TETAAT FHEl & AT Hged ol T ATt g1 a3 afgare gy 9 S aret e o oo
TG &I ST T ST AIRATSA FT TEHRIAT § ARKIT a6, HIgdAT AqEe [acd i Tgradr JIe«Ts
FATH, AIZATHA % (0 =t 1 RRafaat Sas qar, arh-awre a7 GaT f&que & forg aivage giegmd
ATH 8, 37T ATT B T FEqd, qeAHaaG hAThardl siT ATfceashl Teaed § dihg et =am & form
AT R FHT |

FIARFT / FFIeTF A fasT
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49.0 ST AEA-HETEAT H o Tl HHT HI AT § vad gu, forerme A & Hefl g2 aEr FgeT a9aral &
T sSttasT & ATAET / Jaicds | AEaed® gl sl qgell arad (A-Feda?) a7 9 1aeor-gded
(ZFT-2H) =9 99 § AUl A9 U §, 37 Tg AT g1 ASHTAFT 6 AT/ aohiodsh S ITAsd HLTd
FT AT TET Bl THRI-ZSH 6 & H Hoedqq @ (TH-TRIAT) 3T F7=, Rrewms o fetsr (+#.41.em) e
AT H ATHIAAT ITH FT 21 2| S/ 3 MFE gio-a9E o Fea6i7 99z, 97 91 * FS q2l & Jaqrar
UH TRATeRaTdl T TTcHTes g AR T gl 9T IULFd &A1 § Al & a9 |19, TIST1e 7

TICHTIRT T ST AT &1 Hegelel ¥ AT T SAFLTFATA o qTF T ¥ AT ST & HATq Thed
TISTATEAT 6 FTHSE 9T A= FfT |

it gle TET

50.0 HTfcEaeht &3 g AT T T THeATEAT Fd gU, AL ANl oY I TRAT & S(ad T
AT § AT B <4 6 THAT TAT 7T AT FEATAT F ATeAh! QT 6 qad ITIRT T et Fwird
(T HifeT) 9% ST S M et wita & Sl ghg T8 & acd THe g0 ST Jaq aehTe a&7 (TH.31.5.)
* qgd Seed fRaiia fFro o g, e oo g afReg &)

51.0 HH&T ©IF gq ded! AT Al 419 | T@d gU, HHal ST JIoHT (TH.UH.9T.) T aeqshal qgea ol
gl T § G 3T q IgA/Ic@Ad d GEdl ge AR & a1 FHA AT Jraramd wF Jgdt J7ET S
U YT 3291 g s TATAT I TTAael o HICT, HITCEThT o [oIT Iuersel TATT § FHT grdl ST Lol gl 39
qHATA e &l A # T@d gU, 93 TH.UH.91, 9 3= F2d gu 98 gfad sai fF a4 sutds
FRaTRaTdl 2q Sve T W Sl =9 whhar § faamat § #3127 |

Hae T gHEHAIG / FTITT

52.0 ATIATT ATTCETT T AT TRweT H TATIOT g1 T[0! gl AICEThT 9T 9T Tsie FT (Haerd aTeaamres
ST X TEAHILT IATAT & FIT AT STTAT § ST ATTCETehT Sl T 1 Igq3l  Saiad gl U 3urdh
AT AHATAT 9T UF FEATAFRAT g & ATd AT HI AT T THATAT FT T AT ILAT HI T
FIA o [T HATTead A 3T ATICEThRT T TN ST T SAMFT9ARAT 8, ST AT &7 T TATT ST AT
e H ATE HGAT il SASTART Bl TATAT FATN IR ATET ATEAT [ HATEATAT 6 TTAETHT
AT FIATET FIAT 37T VT &f / siqeergra Rerrat it fatatert § atra agariar gRfaa Faf s
AT AT T 3\ e &1 Zear 2 |

53.0 TH.T.A. T IcALEAT ATFceaeht & T = |iar (.. 3. T, T9aT ) oM qras® ATfceaant
& § qATTEE Hgeqqul JE-amedaret THACT gl THH 3297 AT i TAAT: TF.UW. F Tl Y -
I, AT HEATAT, THT AL 6 TISAL, HGA, ASAT AT TGAT ICTET 6 THERLI ¥ [@Aq0 § Hwe
=FIRF-Hed §, WTTCETehl THTEAT F LA 3T HTfceT=ht o Y4« i s & gafaa g & foru fAafea 21
HTgdT TaT>a® &, AT HigdT & s (M1ed AN S TCE F Fe Trial ST THeAal °F, T Tsal A
TALTAT T AT (6 gU T 9T 5, ST 09 § SooT@ [T 9T 5| Higar asit JTfcedshl & HTe0r, Taee
3 fam & fore ] forgiat s At &7 Aeifa F3dt g1 9ear 98 e wi 6 aqar qrfceadhr
Tetaa wfar o s fgia, o Tt frarsert & weff-aif vhiga ar

54.0 If*ae FHET F & a1 3T @l LT o [olT o ATfcedehl &l G TNTETHHAT % ©F H Hged Hl
AT &1 8, S ot T-0HT T ATeahl 9¥ T ogeh Reraaent (3.5, -U9.09.0%.) % forg agafa aF
gl A1S.-ma. v, o, fRenfaEen #T qe7 3297 T Ao qHETAl il G99 Fd gU AT ST emd
FIEFIT & ATCETEA & S @I AT 3T Tl AT &l T FIAT | AR A-THT AT ATfceaeht

STfeearall o =7 &7 & SEedl TN [GUrsT | ST Foead St Sitasr § onfa g, F7 &4 § v@d gd
A -THTETE F ATTLTAT T FTITITT FLA oF T TATH FGAT
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55.0 e aTeAFRET ST TT-ATEARET SaeTeetd IUAT § AT AT A UH-gAL F JLh-e77dT Hl
T FXd 8, ST IE AT g [ 3 ST &l - 7 q@d ¥ FHha &7 & A= Fwar S
ALHRTT UH IUTAT Fl ATIF ST THA AT IH7h dgdd HATEAT & (o7 TULTRAT T ATEa=hl JI541 %
AT FATF FA=-fameT Fr Srearfad Fi |

&I TEIIT

56.0 AT IT-HETEIT T | 3 ORI &l Td | a7 shf @ret F foRy gor 81 ¥ a1 aqg 91 fHese
ST AT HETENIT &7 (AHT0T T g1 TFHT de 9%, I3d a1 GHal SrHT10 qTined T 3T ATAd & a1
HqTAT AT 8, STt Tl q€ 9%, HATT fieawT, Tieraer, Tiqm, qreae fT ST F arer 917 v 2
T ATHAL H, Tg el TTAT Gl HIHTU 2F A2l § atod areaAr-arifeatashr a7 ofF €, & & aa i< i
& = T AT GIET ST 9T TASHERET, T 3T TATS % = Gavad, JIAT 3T aR% F 7F (F0E)
FTHHE| 7 T 37 ¥l it @ISt <A1 of § YATE % GT-970 $F g0 Aeeq-Fai® S A7 i AT S
TSI, 9TTeh 3T TUTAeT Fgell o o7 e |T 8| UHT aRRafaat Sgt smaea® g1, 931 Tarel & Jagd
S TN ITANT | TSI &A1 TEART il TTcATRd HT (SEH ST SMa9TF I, TS dl /Feih FHT HLe0
ot oo 8 |

57.0 WA HHETT il TEAT T AT § ATHT TN | AaeTF 2, F(1h a@l 747 g o6 Fo A i
HETENY, AR 92 331 0l Gl AATEH TTaEhe HIEH 6l TeATaHl 0l TATE Lol &, SEH ToiF a9 agd o
A ATAT ST AT < ¢, AAAT AATHF HSATAT Hl dgd gl a1 &, BIea &g & IRT aqar
ATfeeaet % & § TEART & AT &T &1 qriceashl 3 agtaor et & Grfiar & sfiT 3T agmr S
T HZART TTAT HETEAT ST qTAT Ui eataa™, Ffaai & S ofiv Se-HaT J9rget F $0eaq aed &
forw Iefe it ATartary it GaT, Faw 9 | o= 3907 & ST H ol T aTel A & & =t w&r
|

58.0 ST HSATLT sl FATAIIUl TR | T FLeA T &77AT, T THTE S T27aqT H0 3+ 390 §
ST €9 8 JIAT I gl TROTHEI ST, AT | AT8F 7 T8 Ty 37 37+ 3901 % Heedd o8 H TSR
TATL T2 &l Tgq F TAFU T ATLA T HGSAT I o <900 % 5.5.97€. H AEAT FLd 7T TSET 3907 § THe
T SITaT §, S 9w % oI 98T &9 & 396 NgTe H gIerd HiT & Hiod a4qT <dl gl T T8
ATET FIAT T3 ST TG 77 907 § ATt &1 H TSI I F 557 § S T8 TITH DI 31T AL
TS T AT &l TAT A AT TFAT 188 F AT T SATATIH TLHT ATHIGT 6 ST ST |

AT ST GEITTT T8

59.0 |G WICETeht &5 & V€T Fs SeATHI 16 o TET TSA/6T ST &7 6l T (ATeedahl fawm),
Feg AT (TLATAT, TAL UF AEAITAd AN, JTiosT Ud SN JAA, a2 T alfe) i aer+®

Tt % ST 6T STTaT €1 S0 agadral Samdis §3=4T § U a0 19 i FEme Fedmr §9ad 6w
TERT AT [ T AMTET T % S AT TAL T %GR 6 AT 7ot [ @awn & S Jsgq

THAT il SAATT TATAT 1 THh AATAT, TN TSAN/FH TS GAL o AT THIT I AT T IATHT Feel
& T srareas R o ATfoeaehl &7 9ol €9 § 2g 3l 39 999 |, T3 a1 Saidd TS Al & 9
SgdY FHAT T o7 T TOrTelt sl TT9T 92 = 1T |

60.0 WA § THAT ATCETT AT 3T HATE IgA | Ha¥ qRadl & are Taefier g1 THar arfceaaht
faffwe afaffw (Tw.uw.ar) 1980 & sftqe ® o I AT T TSA/ET ST AT K FGIEHT,
TH.TH.3T.T. 7eT 1990 H I AN 2T T | TH T Fl &4 | T@d gU T ATIFRTT TH, TH. AT, Agegdaur
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HALTSET AHATA/=TaeTsl (S o 1982 T.UA. .U 3. uH., 1992 I.UA.UE.UH.T., 1995 ¥t .31, 0.
A=) T A F 99 § g1 AIAT forw T O, 9 HISET UH.UE.. 0. § HIeTshl & Taa+ gq HIsEr
At i ARt #r sy w3 u= o= 0, ST 9T €Y AR SUTH/SHawAT % A1 Ig A ied
T it forw Hag w3 arfcerht yaem F avft qgoet 1 767 F3d gl T3 LT AT TO5T g F
=TT g wiee foe aam #3h o Som |

61.0 Frx A¥EH T, AATq 12 | 200 Fifewer fier F & § wricershr F fFAe=or siw &t & forg

SAETY g1 £.2.9%. | IUIFT FIA F ar Aifeeeht % fafaaw £ swaeasar 81 9w 30 &7 § qrfeersht &
T &Y wage % o UF w1 &1 a7 % oI Faw IS |

13T 7 AT

62.0 TUA.H.UA.UF., 2017 F FWT ST UF I90F & (o7 qal ATEThl &5 I ag-smardt sfe agdr
AELTFRATHAN T T FIA 0l IFHIE gl Tg AId 01 8 47T 39 [Atae s Bramwardi & a4t @<t it
ATTITFRATAT T SATTFR T AT FE(T| TA.HTH.TE., 2017 FT UF TSHT' TF gET A1 A § [Higa
T (RIS & dgd #14 f6g (TFe qize) My :am =9 uaed qizel il fdieaad & o aaaer,
19 foru e usifRat oiw Frateaa & o araeass ga=afer F "t sar & arer oqnr i fAearia
TRt ST Fra e AT § U AT i geisd AT St SR ST A ead+ 6 aHaaEdr i

STHTARTIAT &l AT HATI VT ST o6 37 AT F FATad 6 ATEAT &, AT § ol ATcEaahT &1
U T ST ST=at a¥g | TATerd ST av T SHT, e A1 STHART % o Iearas 1 aqi=~a STTnT
TR, TS, o T FHTEAT ST SsiifaeT; Sfael ofiT q9Tar; @rer gaT ST I & YTaend & 39 &7 §
& 31T THTE FT g g |

ArfaeT FATE Sreft, §9<h aft=a

MINISTRY OF AGRICULTURE AND FARMERS WELFARE
(Department of Animal Husbandry, Dairying and Fisheries)
NOTIFICATION
New Delhi, the 28th April, 2017
National Policy on Marine Fisheries, 2017
F. No. 21001/05/2014-FY (Ind) Vol. V.—Preamble

1.0 The overarching goal of the National Policy on Marine Fisheries, 2017 (NPMF, 2017) is to ensure the health
and ecological integrity of the marine living resources of India’s Exclusive Economic Zone (EEZ) through sustainable
harvests for the benefit of present and future generations of the nation. The overall strategy of the NPMF, 2017 is based
on seven pillars, namely sustainable development, socio-economic upliftment of fishers, principle of subsidiarity,
partnership, inter-generational equity, gender justice and precautionary approach. These seven pillars will guide the
actions of various stakeholders in meeting the vision and mission set for the marine fisheries sector of the country. While
fishers will be at the core of this Policy, actions will also be guided by the ‘Public Trust Doctrine’.

Noting that India has an EEZ of 2.02 million sg.km, a long coastline of 8,118 km and two major groups of
Islands, with rich and diverse marine living resources;

Recognizing that the marine fisheries wealth is estimated at an annual harvestable potential of 4.412 million
metric tonnes;

Considering that an estimated 4.0 million people depend for their livelihoods on the marine fisheries
resources;

Acknowledging that the marine fisheries contribute to an economic wealth valued at about Rs. 65,000 crores;
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Recognizing further that the marine fisheries are an important source of food, nutrition, employment
and income generation;

Realising that the marine fisheries wealth contributes significantly to the export earnings of the country and
balance of trade;

Observing that the marine fisheries of the country are highly diverse but predominantly comprising
small-scale and artisanal fishers;

Observing further that the marine fisheries sector is serviced by a range of other stakeholders, including
governmental and non-governmental agencies;

Accepting that the marine living resources of the nation offer potential for enhancement of production through
sustainable means, including mariculture;

Knowing that the marine fisheries resources are not in-exhaustive and subject to over- exploitation;

Realising further that such over-exploitation would lead to loss of biodiversity and reduced availability of
resources for our future generations;

Bearing in mind that the nation is committed to international agreements and arrangements for sustainable use
of the marine living resources;

The NPMF, 2017 is based on the following vision, mission and strategy for the marine fisheries sector of the country:

Vision
“A healthy and vibrant marine fisheries sector that meets the needs of the present
and future generations.”
Mission
“While keeping sustainability of the resources at the core of all actions, the policy framework
will meet the national, social and economic goals, livelihood sustainability and socio-economic
upliftment of the fisher community and is intended to guide the coordination and management
of marine fisheries in the country during the next ten years.”
Strategy

Marine Fisheries Sector of India — A Profile

2.0 The potential of fisheries sector in general and marine fisheries sub-sector in particular was recognized quite
early in the Indian development planning and since then considerable amount of public and private efforts have been
channeled into the sector for developing it as an instrument of growth. Apart from the prime consideration of securing
food and nutritional requirements of the population, fisheries sector plays an important role in trade and commerce, and
in the process promotes employment and livelihoods of coastal communities.

3.0 Commencing as a purely traditional activity, fisheries have now transformed to a commercial enterprise. After
declaration of the EEZ in 1976, the sea area available to India is estimated at 2.02 million sg. km. With sovereign rights
on the EEZ, India has also acquired the responsibility to conserve, develop and optimally harness the marine living
resources within this area. In 2011, a Working Group (WG) set up by the Government of India, estimated the potential
yield from the Indian EEZ as 4.412 million metric tonnes (mmt). This estimate is 12.2 percent higher than the previous
estimate made in the year 2000 (3.934 mmt). Pelagic resources such as oil sardine, ribbon fish, Indian mackerel form
2.128 mmt (48.2%); demersal resources such as penaeid and non-penaeid shrimps, cephalopods, perches, croakers
comprise 2.067 mmt (46.8%) and oceanic resources mainly comprising yellowfin tuna, skipjack tuna, bigeye tuna,
billfishes, pelagic sharks, barracuda, dolphin fish and wahoo constitute 0.217 mmt (4.9%). Depth-wise distribution of
the estimated potential yield from the Indian EEZ is estimated as 3.821 mmt up to 100 meter (m) depth (86.6%), 0.259
mmt from depths between 100-200 m (5.8%) and 0.115 mmt from depths between 200-500 m (2.6%). The remaining
0.217 mmt (4.9%) is from the oceanic waters. The average marine fish catch during the last 4 years (2012-13 to 2015-
16) is 3.499 mmt, whereas in 2015-16 it was 3.583 mmt (P). While the fisheries resources from the near-shore waters are
fully utilized, the deep sea and oceanic waters offer opportunities of increasing the catch.

4.0 According to the National Marine Fisheries Census, 2010, the marine fishermen population in India is estimated
at 4.0 million, of which 0.99 million are active fishermen. Among the active fishermen, 33 per cent are employed in the
mechanised sector, 62 per cent in the motorised sector and 5 percent in the artisanal sector. Of the total marine fish
production, 75 per cent comes from the mechanised sector, 23 per cent from the motorised sector and 2 per cent from the
artisanal sector. The pattern of marine fish landings in India during the past fifty years clearly reveals that contribution
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by the artisanal sector to the total production was significant up to the sixties. With popularisation and consequent
expansion of mechanised fishing during the subsequent periods, along with the motorisation of artisanal crafts,
contributions by the artisanal sector declined considerably over the years. Mechanised trawl fishery now forms the most
important fishing method and contributes about 55 per cent to the total marine fish production in the country.

5.0 In terms of revenue, some of the high value species such as tunas that occur in the oceanic waters are yet to be
optimally harvested. Harnessing the full potential of marine resources will ensure sustainable benefits for the country
and the people. As the sector is quite dynamic, there is a need to streamline the policies and programmes to take
advantage of the present sum of technical knowledge and the state of resources. In this direction, the NPMF, 2017 makes
the following recommendations:

Fisheries Management

6.0 A WG set up by the Government in 2011 for assessment of fish stocks in the Indian EEZ indicated
overcapacity in territorial waters with respect to different categories of mechanised fishing vessels for all maritime
States/Union Territories (UTs) and suggested an optimum fleet size for consideration of the Government. The
Government will consider the suggestions contained in the Report of the WG and will develop strategies to reduce
overcapacity and implement the same in a phased manner in consultation with the States/UTs and other concerned
stakeholders.

7.0 The average marine fish harvests from the seas around India are close to the current potential yield estimates,
indicating optimum harvesting of the resources within 200 meter depth. On the other hand, the oceanic waters still
contain an untapped potential of high value resources like tuna, tuna-like species, myctophids and oceanic squids.
However, considering the wide confidence intervals of catch and potential yield estimates, there is a need for taking a
precautionary approach in line with the global standards regarding wild fish harvests. With regard to inshore waters, the
Government will lay emphasis on maintaining the harvest at about the current levels of Maximum Sustainable Yield
(MSY), with sustainability and equity as the key principles.

8.0 To realize the full potential of marine fisheries, focus will be directed towards fishing effort management; fleet-
size optimization; mainstreaming biodiversity conservation in production processes; species-specific and area-specific
management plans, including conservation of Ecologically and Biologically Significant Areas (EBSAs) and Vulnerable
Marine Ecosystems (VMES); protection of iconic and endangered and threatened (ETP) species; spatial and temporal
measures for sustainable utilization of resources; and creation of fish refugia through consultative processes.
Simultaneously, the Government will also undertake review and periodic evaluation of the existing marine protected
areas (MPAs) and for providing legislative support to ensure that tenure rights of the traditional fishermen are secured
and their livelihoods not impacted by such conservation measures.

9.0 Management of fisheries will follow an integrated approach, blending traditional knowledge and science with
business principles and effective engagement of both primary stakeholders, and also those engaged in ancillary activities
to ensure that fisheries are ecologically and economically sustainable. Fisheries governance will be improved to address
conflict resolution between the traditional and mechanised sectors, emerging issues of common concern and to facilitate
promotion of national capacity building by encouraging coherent management approaches and better collaboration.

10.0 Knowledge management will be an approach to foster quick and easy dissemination and availability of
information on key attributes of marine fisheries sector, such as resource abundance and distribution; real-time resource
maps; productivity assessments; real-time Potential Fishing Zone (PFZ) advisories; and weather forecasts for the benefit
of fishers. The use of Information Technology (IT) and Space Technology (ST) will be put to optimum use for
harnessing the benefits in support of the fisher community.

11.0  Spatial and temporal closures have helped in sustaining marine fish wealth of the country. To ensure that these
management measures effectively improve the livelihoods of fishers, periodic reviews will be conducted, taking into
account the best scientific information available, including a precautionary approach, and with due engagement of
fishers and other concerned stakeholders.

12.0  The marine fish resources are not inexhaustible, and uncontrolled harvests will lead to depletion of resources, as
experienced in many cases. The Government will take appropriate steps in consultation with concerned scientific
institutions and fishers in optimizing fishing effort and implementing measures that will help in sustaining the resources.
These measures will inter-alia include, input and output controls such as fleet size, fishing days, area of operation,
engine horsepower, gear size, MSY, minimum mesh size, minimum legal size, diverting effort to areas which are
relatively less harvested, fleet plans, and creating fisheries management areas to ensure that resource depletion is
contained. The fisheries and related institutions will ensure formulation of rebuilding/recovery plans for those fish
stocks that are in depleted or collapsed state. A capacity appraisal framework will be framed for fisheries management.

13.0 Presently, coastal States/UTs have specific areas reserved (based on depth or distance from shore) for traditional
fishers where mechanised fishing is not permitted. Such Territorial Use Rights for Fisheries or TURFs have proved to be
useful in sustaining the livelihoods of artisanal fishers. The Government will continue to provide such support to
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artisanal/traditional fishers and in consultation with user groups, it will further consider increasing the area presently
available to traditional fishermen in the territorial waters.

14.0 The Ecosystem Approach to Fisheries Management (EAFM) will be implemented with due consideration to the
well-being of all living and non-living constituents of the marine ecosystem and the social attributes of stakeholders. In
the same vein, participatory management or co-management in fisheries, which is recognized globally as one of the
successful management systems for multi-stakeholder, multi-species and multi-fleet fisheries, will be promoted. Such a
co-management system, which could include local, regional, inter-state and national fisheries councils would also play a
key role in resolving conflicts among different groups of fishermen. The norms for introducing these management
measures will be worked out in consultation with the fisheries research institutions, coastal States/lUT Governments,
fishers and their associations and other concerned stakeholders in the sector.

15.0  Fishing operations in the 12 - 200 nautical miles (nm) zone of the Indian EEZ have been guided by a set of
guidelines issued by the Department of Animal Husbandry, Dairying & Fisheries (DAHD&F), Ministry of Agriculture
and Farmers Welfare (MoAFW) from time to time. Based on these guidelines, eligible applicants were provided with
Letter of Permit (LOP) to undertake fishing in stipulated areas. Considering that the LOP scheme has not had the
expected impact on inclusive development of the deep sea fishing sector, the Government will consider an alternate
mechanism for development of this sector and rescind the existing LOP scheme. While ensuring the small-scale
character of marine fishery, private investments will be promoted in deep sea fishing and processing to fully harness the
potential of marine fishery for inclusive development. Sustainable utilization of the deep sea fisheries resources
necessitates an optimum fleet size of modern fishing vessels capable of undertaking extended voyages, and wherever
required, support of overseas technology will also be considered for development of the sector. A single window
approach integrating all the stakeholders will be adopted to enable capacity building of the Indian fishing fleet for deep
sea fishing. Entrepreneurship development, private investment, Public Private Partnership (PPP) and better leveraging of
institutional finance for marine fisheries sector will be encouraged. Besides, modalities will be worked out for
integration of sea food processing and export sector with the deep sea fishing industry for holistic development of the
sector.

16.0 The Government will introduce new scheme(s) for enhancing the skills and capabilities of the traditional
fishermen to undertake and popularize deep sea fishing. The scheme(s) will inter-alia consider modernisation of existing
indigenous deep sea fishing fleet, introduction of new indigenous deep sea fishing vessels through fishermen
cooperatives/self-help groups, on-board training and linkages to markets and export. While introducing these
mechanisms/schemes, steps will be taken to ensure that such initiatives comply with the international regulations relating
to fishing in the EEZ and beyond in the high seas. Utilization of deep sea resources in the EEZ will be reconsidered not
only in terms of resources available in the EEZ, but also infrastructure, technical wherewithal for vessel construction,
survey and certification, human capacity development and a comprehensive and implementable set of rules and
regulations; with a strong Monitoring, Control and Surveillance (MCS) regime, availability of scientific and technical
information on commercial fisheries resources, and the best fishing methods with which to target them.

17.0 The Government will develop a holistic resource utilization plan for the EEZ, taking into consideration the
requirements of coastal States/UTs. At the same time, coastal States/UTs will also be urged to recognize that the area of
EEZ between 12 and 200 nm is a common resource managed by the Union Government and isolated fishing strategies
by them may lead to over-exploitation and inter-State/UT conflicts. Keeping this in view, the Union Government and the
State Governments/UTs will be acting together to agree upon the management policies and measures for sustainable
utilization and management of living resources in the EEZ. Institutional mechanism will be set up and strengthened to
reduce and manage inter-State conflicts as well as international conflicts for management of marine fisheries. The
Government will prepare and implement integrated coastal and Islands’ fisheries development plans, which will help in
enhancing the economy of coastal States/UTs and the Islands. Such plans will inter alia include framework for
sustainable fisheries exploitation, coastal/Island tourism, availability of floating refueling barges, mother carrier vessels
and mobile marine ambulances.

18.0 There is also considerable scope to harvest fishery resources of the high seas or in Areas Beyond National
Jurisdiction (ABNJ), as done by many other countries such as krill fishing, etc. The Government will promote utilization
of fishery resources in the ABNJ by Indian fishing vessels, subject to compliance of relevant provisions in the
International Agreements/ Arrangements concerning fisheries in the high seas and with proper monitoring and
communication mechanisms to safe guard coastal security and safety of fishermen at sea.

Monitoring, Control and Surveillance

19.0 The existing mechanisms in place for a sound and effective MCS regime for marine fisheries sector need further
strengthening. Presently, the Government has an online uniform registration and licensing system (ReALCraft) to
register all fishing vessels operating in the marine sector (traditional, motorized, mechanized and non-mechanized).
While monitoring of fish catch and effort and control of fishing through registration and licensing is in place, MCS

25



(9T 1-EvE 1] ergrégmw 17

activities will be further strengthened through greater engagement of the Department of Fisheries (DoF) of the maritime
States/UTs, Coastal Marine Police and the Indian Coast Guard (ICG). Strengthening and improvements in MCS will be
carried out in a phased manner by introducing chip-based smart registration cards that would include data on registration,
licensing, and other routine information on base port, voyages, etc. In addition, MCS functions will also be strengthened
by the mandatory use of log books, movement tokens, colour coding of fishing vessels, biometric cards to fishers for
their identity and also space technologies and IT tools (e.g. Vessel Monitoring System/Automatic Identification System).
The Central Government will work with the State/UT Governments to put in place a more effective MCS system. The
ICG and Coastal Police will be adequately trained and equipped to strengthen the MCS system. Efforts will also be made
to strengthen the role of community in implementation of the MCS functions.

20.0 The marine fisheries sector is characterized by a range of fishing vessels varying in design, construction material,
size, engines and gear and area of operation. The legislation(s) relating to registration, survey and certification,
mandatory carriage of identification documents and tracking equipment, penalties for violations of the aforesaid
provisions, sea-safety and manning norms of fishing vessels are required to be updated to cater to the needs of fisheries
sector and also to meet the international standards and norms prescribed by concerned agencies such as the Food and
Agricultural Organization (FAO), the International Maritime Organization (IMO), the International Labour Organization
(ILO), etc.

21.0 Further, establishment of vessel building yards and construction of fishing vessels has been an unregulated
activity in the country, leading to construction of poor quality vessels that compromise with key attributes such as
stability, optimum space for fish holds, crew accommodation and provisions for kitchen and toilets. With the increased
usage of Fibre Reinforced Plastic (FRP), the chances of building poor quality boats by such yards have amplified. The
Government will consider enlarging the scope of the Marine Fishing Regulation Acts (MFRASs) of the maritime
States/UTs to include registration of vessel building yards, annual survey of fishing vessels for seaworthiness, routine
inspection of communication & safety appliances through IRS/similar Technical Organizations, standard design
specifications for fishing vessels, construction material and procedures for continuous monitoring and control of vessels
construction by the Central and State Governments.

22.0 India being a party to several International Agreements/Arrangements to deter, prevent and eliminate Illegal,
Unreported and Unregulated (1UU) fishing, the Government will establish a sound mechanism both at the port and at sea
to ensure that the Indian fishing fleet does not engage in any 1UU fishing within its own EEZ, high seas and EEZs of
other nations.

23.0 In recent times, the incidences of Indian fishermen crossing the International Maritime Boundary Line
(IMBL) have increased. This increase is attributed to many reasons, one of them being the redefining of the IMBL on the
basis of the judgment given by the Permanent Court of Arbitration at The Hague. To reduce such incidents, the
Government will consider providing necessary awareness and training to fishermen so that the crossing of IMBL is
avoided.

24.0  Convention 188 of ILO has been a landmark international instrument providing necessary provisions for best
labour conditions on fishing vessels. The Government will consider incorporation of the provisions of the said
Convention into the domestic legislation to provide necessary protection to labours working on fishing vessels. In this
regard, it is also essential that the above provisions are extended to labours migrating from one State/UT to the other for
working on fishing vessels. The Central Government will work fully with the State Government to put in place timelines
for ratification of the ILO Convention 188 and for its speedy implementation, including improvement of the working
conditions of vessel workers and migrant workers and including setting timelines for updating India’s domestic
legislations related to fisheries with respect to international standards and norms for registration of vessels, hygiene and
sanitary norms for fish landing centres (FLCs), fishing harbours, etc.

25.0 It is estimated by the ILO that globally 24,000 fishermen perish annually while fishing at sea. These figures
are derived from countries where good statistics are maintained on accidents at sea. If mortality figures from other
countries are also taken into account, the estimates would be much higher. In view of the predominant small-scale nature
of the Indian marine fisheries, Government will ensure that safety-at-sea measures are adequately strengthened and
implemented. Such measures inter alia will include provisions of lifesaving appliances (such as Distress Alerting
Transmitter/Automatic ldentification System) and communication equipment on the vessels and developing adequate
skills and capacity of fishers and other concerned stakeholders.

Fisheries Data and Research

26.0 To allow for considered decisions, the Government will strengthen the science-policy interface. Further, as
sound policy decisions will necessitate timely, reliable, and comprehensive datasets covering various facets of the
marine fisheries sector, the Government will implement a National Marine Fisheries Data Acquisition Plan, involving
Central and State Governments, research institutions and stakeholders. The Plan will aim at strengthening these
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institutions through appropriate technology and capacity building for timely and reliable data acquisition and
management system for fisheries.

Mariculture

27.0 Mariculture, if carried out sustainably, can play an important role in increasing fish production from the
coastal waters. Government will encourage schemes to set up mariculture farms/parks and setting up of hatcheries for
supply of seed for development of the sector. Institutional and commercial needs of this emerging sector, which will
include lease rights policies; spatial planning; technological inputs such as husbandry, seed, feed, health management;
environmental and social impacts; capacity building of local fishers and local entrepreneurs to take up mariculture; and
development of local markets and value chains will be addressed in consultation with the coastal States/UTs and
concerned stakeholders. Participation of small fishing communities, fishermen groups, fishery cooperatives or
Government organizations will be specially encouraged and supported.

Island Fisheries

28.0 The Andaman & Nicobar and Lakshadweep Group of Islands have significant fisheries resources, including
lucrative fisheries of tuna and tuna-like species and other species of commercial value such as groupers, snappers and
coral fishes. Their geographic remoteness has so far impeded fisheries development and optimal harnessing of fisheries
wealth. The Government will implement dedicated programmes for sustainable harvest of fisheries resources,
mariculture, developing capacities of local fishers and institute post-harvest support that can allow the harvested
resources to come to the mainland markets as also to seafood export destinations.

Post-harvest & Processing

29.0 The general hygiene and sanitary aspects of FLCs, harbours and fish markets in the country need
improvement to raise them to international standards. The Government will introduce programmes to sensitize the
stakeholders for maintaining cleanliness and hygiene in these facilities. Simultaneously, State/UT Governments and Port
Trust Authorities will be encouraged to develop suitable mechanisms to address the issue, including stakeholder run
committees for day-to-day management of the FLCs/harbour facilities. This will ensure availability of safe and hygienic
seafood. In particular, efforts will be made to meet the urgent needs for capacity building in post-harvest fisheries.

30.0 Provision of adequate infrastructure facilities is critical to marine fisheries value chain, and also critical for
many MCS functions. Based on a comprehensive reassessment of the requirements and ensuring minimal impacts on
the coastal ecosystem, the Government will create additional facilities, including harbour-based fish dressing centres and
fish processing estates. To promote direct engagement of stakeholders in setting up of such infrastructure facilities,
fisher cooperatives will be encouraged along with the PPP mode to ensure speedy fulfillment of the requirements.

31.0 Presently, it is estimated that about 15 per cent of the fish caught is lost in post-harvest phase, which is a
colossal waste of natural wealth that otherwise could have been put to better use. The Government will address the post-
harvest losses through better on-board fish handling, as it will lead to better quality and prices, particularly for high value
fishes and their products. More importantly, loss of valuable fish wealth will be minimized so that more fish is available
for human consumption. Mitigation measures to reduce by-catch will be promoted through relevant implements, gears
and other management measures.

32.0 Use of low-value fish species in fish feed industry is becoming a matter of concern as it can lead to
overfishing of such species and bycatch, and could undermine the integrity of the marine ecosystem. The spread of fish
meal plants in some coastal States and their overwhelming demand for small pelagics (e.g. oil sardines) has led to
overfishing, resulting in reduced stocks of small pelagics in some parts of the country. The Government will address this
issue by taking steps to control and regulate proliferation of fish meal plants.

Trade

33.0 Indian seafood finds a significant place in the global seafood trade. Over the period, seafood exports from India
have grown both quantitatively and qualitatively. Notwithstanding these developments, Indian seafood is yet to realize
its optimum value, first due to low levels of value addition and second due to poor product branding. To overcome these
weaknesses, the Government will make efforts to promote product diversification, improve value addition and product
branding and enhance the reach to new markets in different parts of the world. Similarly, with the growing consumer
demand for fish and fish products in the domestic sector, the Government will undertake thorough review of the existing
infrastructure, value chain and other important attributes of domestic fish marketing to ensure that consumers get high
quality fish.

34.0 Fishery product traceability and chain-of-custody will be addressed, as they have assumed paramount
significance in global seafood trade. Besides diversifying seafood products to meet international demand and standards,
efforts will also be made to get maximum value for fishery products. Furthermore, fishery products will be integrated
with the Food Safety Standards Authority of India (FSSAI) benchmarks to improve domestic marketing value chain. In
this regard, the Government will also consider harmonizing FSSAI benchmarks with those of the Export Inspection
Council (EIC).
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35.0 Traceability of seafood and eco-labelling are gradually gaining importance as market- based interventions to
ensure environmental sustainability of fisheries. Demonstrating traceability of seafood is an important requirement for
all seafood exported to markets in the European Union (EU). It is likely that in the coming years more importing
countries as also markets will demand only certified and labelled seafood. The Government will create an enabling
environment for promoting eco-labelling of key Indian fisheries that would benefit fish stocks, seafood industry and
fishers.

36.0 The wide difference between fish sale price at landing centres and retail markets indicates that middlemen
take a substantial share of the prices. There are issues of credit bondage also. The Government will consider taking steps
to bring in necessary interventions so that the dependency of fishers on middlemen and private financers is reduced.
Efforts will also be directed towards strengthening marketing through fishermen-run and/or state-run harbour-based
co-operatives.

Marine Environment and Pollution

37.0  The state of marine environment in India is under stress due to pollution and is probably one of the reasons for
decline in fish stocks. Further, factors such as poor effluent treatment on land, plastics (especially, micro-plastic
particles) in the sea and ghost fishing are equally affecting fish stocks. The Government will strengthen regulatory
mechanisms to control pollutants to ensure that land and sea-based pollution are effectively controlled and the
ecosystems monitored. Fishers will make all out efforts to ensure that fishing vessels do not contribute to marine
pollution in any form by taking required measures into account, in their design and construction.

38.0 Development of Ports sometimes leads to erosion and accretion along the coasts. These developments
may bring changes in coastal configuration, which may have an impact on the coastline, ecology and fisheries.
Government will consider placing adequate mechanisms to address these aspects while considering infrastructure
developments on the coast.

39.0 It is well known that coastal and inshore waters are tail-end ecosystems and marine fish resources inhabiting
therein are highly dependent on the inflow of freshwater and sediments that bring in nutrients. However, these water
bodies are subject to anthropogenic pressures, resulting in degradation of environmental quality and reduced freshwater
inflow. Such changes impact stocks of several important marine fishery resources, particularly the high value shrimps,
which complete a phase of their life cycle in these inland coastal waters. Therefore, to safeguard the ecological integrity
of such tail-end ecosystems, the Government will consider a landscape- to- seascape approach where sound management
of inland water resources will also ensure the health and well-being of the coastal eco-systems.

40.0  While promoting development of sustainable fisheries, the Government will place emphasis on maintenance of
the ecological integrity of marine environment, so as to ensure that there are no adverse effects on the endangered,
threatened or protected marine species. Mangroves, seagrass beds and coral reefs are integral part of the coastal marine
eco-systems and provide a range of eco-system services, including habitation for many fish species and marine mammals
(e.g. dugong). Such ecosystems will be protected from anthropogenic impacts.

Climate Change (Adaptation and new initiatives)

41.0 Climate change is one of the biggest challenges that the fisheries sector is facing and time-bound adaptation and
management plans are necessary. The impacts of climate change on marine fisheries are amply visible in the Indian EEZ
and surrounding high seas. Such impacts have brought perceptible changes in the fishery of some species, forcing fishers
to make changes in fishing operations. Climate change is also one of the reasons for changes in abundance of vulnerable
fish stocks. The Government will encourage focused studies on climate change impacts on fish stocks and fishing
communities, besides implementation of adaptation options in a time-bound manner. As part of India’s International
commitments on climate change, the concept of green fisheries by reducing Green House Gases (GHG) emissions from
fishing and fishing related activities will also be encouraged.

Fisher Welfare, Social Security Nets & Institutional Credits

42.0  The Government will consider continuing the current welfare measures and further strengthen them to provide
adequate safety nets to fisher community in the country through the Direct Benefit Transfer Scheme (DBTS). Such
measures will also include community welfare, housing and other amenities to fishers.

43.0 Weather events of extreme nature such as storm surges, cyclones and rogue waves will be considered as
natural calamities. In the same vein, man-made disasters such as oil spills will also be considered as calamities and
affected fishing communities will be provided with admissible support/assistance in restoration of their livelihoods. In
cases of loss of fishers’ life at sea, procedures for compensation would be made easier so that the benefits to affected
fisher family are provided within a reasonable time.

44.0 The positive impacts of fishing ban on the health of fish stocks have been voiced by a large section of
stakeholders. Some coastal States and stakeholders have also voiced the need for increasing the ban period from the
present span of 61 days. Keeping in view the beneficial effects of the ban and good co-operation of stakeholders, the
Government will further strengthen the existing compensatory package available to fishers during the period of fishing
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ban. This will not only promote increased engagement of stakeholders in the conservation of resources, but also help in
rejuvenation and restoration of fish stocks that have been showing signs of decline/depletion.

45.0  Fisheries cooperatives have gained momentum over the years and in some States/UTs, such cooperatives have
demonstrated their success. Fisheries cooperatives can best serve the community if they adopt good business models
that would include both harvest and post-harvest functions. The Government will further facilitate and strengthen
fisheries co-operatives through skill development and technical and financial support, wherever necessary. The
co-operatives will also be encouraged and strengthened in carrying out a science-based approach to address fisheries and
climate related issues.

46.0  Availability of institutional credit for fishermen for purchase of fishing implements and crafts has often proved
very difficult, and the risky nature of returns has resulted in many fishermen falling into the debt trap of private
financiers and middlemen. In order to remedy this situation, the Government will consider providing public finance to
fishermen with liberal terms and conditions. In this direction, the role of the National Bank of Agriculture and Rural
Development (NABARD) assumes significance and will be considered in meeting the needs of the fishers.

47.0 The Government will initiate steps towards training, capacity building as well as up-gradation of
technological skills of traditional fishers in moving from artisanal fishing to more economic and efficient means of
fishing.

Gender Equity

48.0 Women constitute more than 66 percent of the total work force in post-harvest activities in the fisheries sector.
Besides raising families, women play important roles in retailing fish, fish drying and other value addition activities
through women self-help groups (SHGs). The Government will continue to support its contributions to the roles played
by women and will further enhance support by way of forming women cooperatives; women-friendly financial support
schemes; good working conditions that would include safety, security and hygiene and transport facilities for retail
marketing; encouragement to take up small-scale fishing, value-addition activities; and also facilitate their active
engagement in fisheries management.

Additional/Alternate Livelihoods

49.0 Keeping in mind the dwindling marine fisheries resources, additional/alternative sources of livelihoods
will be essential for the vast number of fisher communities spread all along the coastline. Mariculture and eco-tourism
are considered important in this regard and both offer good potential of additional/alternate sources of livelihoods. Game
Fishing and the concept of Catch, Photograph and Release (CPR) is gaining importance throughout the world as part of
fisheries tourism. The Andaman & Nicobar Islands and the Lakshadweep Group of Islands, besides some coasts on the
mainland, are ideally suited for promotion of such activities. The Government will promote CPR schemes among
fishermen in suitable areas and will also consider harmonizing tourism plans related to coastal and marine waters with
the livelihood needs of the fishers.

Blue Growth Initiative

50.0 While re-defining its strategy for fisheries sector, the Government will focus on ushering ‘Blue
Revolution’ (Neeli Kranti) by sustainable utilization of fisheries wealth from the marine and other aquatic resources of
the country for improving the lives and livelihoods of fishers and their families. The ‘Blue Revolution’ will encompass
elements of the ‘Blue Growth Initiative’, as also the targets set under the Sustainable Development Goals, to which India
is committed.

51.0 In view of the competing demands for ocean space, the need for Marine Spatial Planning (MSP) assumes
significance. With the growing demand for mineral and oil exploration/extraction from the seas, the increasing volumes
of maritime commercial traffic and reservation of spaces for strategic defence purposes, the available space for fisheries
is diminishing. Keeping these contemporary developments in view, the Government will consider MSP to ensure that all
eco-nomic activities get their due space and in the process conflicts are reduced.

International Agreements/Arrangements

52.0 Indian fisheries is now set in a globalized world. The global agenda on fisheries is guided by a set of binding
and non-binding instruments that concern both fisheries and environmental aspects. India being a signatory to such
instruments and agreements needs to implement the provisions and agreements to meet its international obligations and
make fisheries sustainable, which otherwise could impact the sector and in turn affect the livelihoods of millions of
fishers. The Government will ensure compliance of the provisions of the International Agreements/Arrangements and
also active participation in the activities of the regional/international bodies demonstrating India’s leadership in
management of its marine resources that are part of the ‘Common heritage of the mankind.’

53.0 The FAO’s Code of Conduct for Responsible Fisheries (CCRF or Code) is today the most significant of the
non-binding agreements in the global fisheries sector. It is global in scope and directed towards members and non-
members of FAQ, fishing entities, organisations of all kinds, fishers, people engaged in processing and marketing of fish
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and fishery products — in short, everyone concerned with the management and development of fisheries. The Code is
voluntary, but certain parts of the Code reflect and include major articles and provisions from a number of global UN
conventions and agreements, as mentioned earlier. The Code sets forth principles and standards applicable to
conservation, management and development of all fisheries. The Government will ensure that the Code and its Principles
are well-integrated in all its activities that relate to marine fisheries sector.

54.0 The global community has recognized the importance of small-scale fisheries as a principal contributor to
poverty alleviation and food security and has agreed to the Voluntary Guidelines on Sustainable Small-scale Fisheries
(VG-SSF). The main objectives of the VG-SSF Guidelines are expected to be achieved through the promotion of a
human rights-based approach in the context of food security and poverty eradication, by empowering small-scale fishing
communities. The Government will make all efforts to implement the provisions of the VG-SSF keeping in view the
complexities and divisions within the small-scale sector, particularly those involved in sustenance fishing.

55.0  As the provisions contained in the binding and non-binding international instruments normally draw strength
from each other, it is essential that these instruments are considered holistically and not in isolation. The Government
will encourage wider consultations with stakeholders and fisheries organisations to provide a more balanced
understanding and better implementation of such instruments.

Regional Cooperation

56.0 The Indian sub-continent is surrounded on the west by the Arabian Sea and on the east by the Bay of Bengal.
Together, the two seas form part of the upper Indian Ocean. On the west coast, India shares its maritime boundaries with
Pakistan and the Maldives, while on the east coast, the boundaries are shared with Sri Lanka, Bangladesh, Myanmar,
Thailand and Indonesia. In some cases, it is not only the shared maritime boundaries but also shared ecosystems, such as
the Gulf of Mannar and Palk Bay between India and Sri Lanka; Sunderbans between Bangladesh and India; and the
Myeik (Mergui) Archipelago in the Andaman Sea. Both the Arabian Sea and the Bay of Bengal harbour migratory as
well as straddling fish stocks, such as tuna and tuna-like species, sharks and Spanish mackerels.  As situations
necessitate, the Government will foster a strong regional co-operation in management and sustainable utilization of the
resources, including conservation of species/stocks, wherever necessary.

57.0  Cooperation in safety and security of fishermen is also necessary as the upper Indian Ocean, especially the Bay
of Bengal, witnesses high number of adverse weather events and every year many fishers lose their lives or suffer
extreme hardships. Further, cooperation in the field of marine fisheries through bilateral arrangements as also by
participating in the regional fisheries and environment bodies will be enhanced. Such co-operation will facilitate
managing shared resources and shared eco-systems; harmonization of policies and programmes aimed at optimized
harvesting of trans-boundary resources; safeguard of human rights, in particular for fishermen straying in waters of other
countries.

58.0  Indian fishers are widely recognized in other countries in the region for their skills, industrious nature and the
ability to work under challenging conditions. As a result, more and more fishers from India are now finding employment
in fishing fleets of other countries. On many occasions, Indian fishers have been apprehended in neighbouring countries,
as while fishing they unknowingly stray into the EEZ of other countries, making it difficult for the Government to
secure their release through normal channels. The Government will ensure that fishers who are willing to take
employment in fisheries sector in other countries have adequate skills and knowledge of working in alien seas and go
through formal Government approvals.

Governance and Institutional Aspects

59.0 The marine fisheries sector is dealt by a range of institutions that fall within the purview of coastal State/UT
Governments (DoF), Central Government (DAHD&F, Ministry of Commerce & Industry, ICG, etc.) and scientific
bodies. This pluralistic governance structure necessitates strong co-ordination between the Ministry of Agriculture and
Farmers Welfare and the Coastal States/lUTs on one hand and different Ministries/Departments of the Union
Government on the other. Further, similar cooperation between coastal States/UTs will also be essential to ensure that
fisheries are sustainably harvested. In this regard, the Government will consider putting in place a mechanism to allow
for better coordination between all concerned agencies.

60.0 Marine fisheries in India is dynamic with continuous changes in practices and resource harnessing. The
MFRAs have come into existence from the early 1980s, and barring a few States/UTs, the MFRASs were in place by mid-
1990s. Keeping in view the fact that most of the MFRAs were adopted before adoption of key International
Agreements/Arrangements (1982 UNCLOS, 1992 UNFSA, 1995 FAO CCREF), the Government will consider updating
the existing rules and regulations for governing fisheries in the MFRAs and also aligning with International
Instruments/Arrangements to ensure that they cover all aspects of fisheries management. This will be carried out by
preparation of a Model Bill for consideration of the coastal States/UTs.

61.0 The Central Government is mandated to control and regulate fisheries in the EEZ (12-200 nm area). Therefore,
there is a need to regulate fisheries in the EEZ with appropriate legislation. The Government will take steps to bring in
such legislation for sustainable development and management of fisheries in the EEZ.

30



22 THE GAZETTE OF I’llgﬂ' EXTRAORDINARY [PART I—SEC. 1]

Way Forward

62.0 The NPMF, 2017 is expected to meet the multi-dimensional and growing needs of the marine fisheries sector for
the next one decade. The Policy is holistic and adequately addresses the needs of all the segments of this diverse
eco-nomic activity. The NPMF, 2017 will have an ‘Implementation Plan’ that will specify the action points under each
recommendation contained in the Policy. These action points will be further elaborated with timelines for
implementation, agencies responsible for the work and the likely sources of funds required for implementation. The
Implementation Plan will also have a ‘Monitoring and Evaluation’ section that will address the timeliness and efficacy of
implementation. It is expected that through the implementation of this Policy, the marine fisheries sector in India will
become a sustainable and well-managed entity, ensuring enhanced utilization of the harvest for human consumption;
employment, gender equity and livelihoods; equity and equality; provision of food security and nutrition; and creation of
wealth and prosperity in the sector.
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Acronyms
ALDFG Abandoned, Lost or otherwise Discarded Fishing Gear
CIENET Central Institute of Fisheries Nautical and Engineering Training
CIFT Central Institute of Fisheries Technology
CMERI Central Marine Fisheries Research Institute
DGS Directorate General of Shipping
DoF Department of Fisheries
EEZ Exclusive Economic Zone
EPR Extended Producer Responsibility
FAD Fish Aggregating Device
FAO Food and Agriculture Organization of the United Nations
FSI Fishery Survey of India
GLolitter GloLitter Partnerships Project
ICAR Indian Council of Agricultural Research
IMO International Maritime Organization
I0TC Indian Ocean Tuna Commission
IORA Indian Ocean Rim Assaociation
IPFC Indo-Pacific Fisheries Commission
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India’s National Action Plan
on Marine Plastic Litter

1. Introduction

India has rich biodiversity of terrestrial and marine organisms. India’s marine ecosystem is
home to the richest and most diverse faunal and floral communities and Indian coastal waters
are extremely diverse attributing to the geomorphologic and climatic variations along the
coasts. The coastal and marine habitats include nearshore gulf waters, creeks, tidal flats, mud
flats, coastal dunes, deltaic plains, estuaries, lagoons, marshes, wetlands, mangroves,
seaweed and seagrass beds and coral reefs. However, like other areas of world oceans,
biodiversity of marine habitats is under threat in Indian seas, mainly as a result of habitat loss,
over harvesting, introduced species, pollution and global climate change.

Marine pollution by plastic litter constitutes a major threat to the marine environment, biota
and human health. It has been well documented in literature that numerous seabirds, turtles,
fishes and whale species suffer and die either from entanglement of fishing gear or ingestion
of plastic particles mistaken for food. Entanglement of organisms, especially in net fragment
litter or ‘ghost fishing gear’ can cause starvation, suffocation, laceration, infection, reduced
reproductive success and mortality. Further, floating litter (floatsam) acts as a vector for the
spread of harmful alien species.

There are numerous sources of marine plastic litter (MPL), with much of it originating on land,
through overuse of plastics and improper waste disposal. In addition, sea-based activities like
mechanical navigation, fishing, etc., also contribute to marine plastic pollution. Abandoned,
lost or otherwise discarded fishing gear (ALDFG) including nets, lines, etc., also contribute to
marine plastic pollution.

2. International Conventions

India became a party to the United Nations Convention on the Law on the Sea (UNCLOS) in
1995. Article 192 of the United Nations Convention on the Law on the Sea (UNCLOS) specifies
that “States have the obligation to protect and preserve the marine environment”, while Article
194 mentions “States shall take, individually or jointly as appropriate, all measures consistent
with this Convention that are necessary to prevent, reduce and control pollution of the marine
environment from any source, using for this purpose, the best practicable means at their
disposal and in accordance with their capabilities”.

UN Sustainable Development Goal (UN SDG) 14.1 states “By 2025, prevent and significantly
reduce marine pollution of all kinds, in particular from land-based activities, including marine
litter and nutrient pollution”. It is, therefore, important that urgent action is needed to contain
the marine pollution by marine litter, especially by plastics, to achieve these SDGs.

India is a signatory to International Convention for the Prevention of Pollution from Ships
(MARPOL). India ratified MARPOL Annex V on 31 December 1998 and it entered into force
on 11 September 2003. The MARPOL Convention has six annexes (I to VI) and it deals with
prevention of pollution from ships by (1) Oil, (II) Noxious liquid substances, (Ill) Dangerous
goods in packaged form, (IV) Sewage, (V) Garbage and (VI) Air pollution from ships,
respectively.
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Discarding or disposal of all plastics (including from fishing operations/gears) is completely
prohibited under MARPOL Annex V. To strengthen the work on these matters, and improve
implementation, IMO adopted an Action Plan to Address Marine Plastic Litter from Ships, in
2018. In 2021, IMO adopted a Strategy on Marine Plastic Litter.

Annexure V, ‘Garbage’ includes 11 items viz., Plastics, Food wastes, Domestic wastes,
cooking oil, Incinerator ashes, Operational wastes, Animal carcasses, Fishing gear, E-waste,
Cargo residues (non-HME and HME - Harmful to Marine Environment).

The Government of India has been actively participating in the Intergovernmental Negotiating
Committee (INC) established to develop an international legally binding instrument on plastic
pollution, including in the marine environment.

In order to reduce marine plastic litter entering the marine environment from all ships, including
fishing vessels, and ultimately to achieve zero plastic waste discharges to sea from ships by
2025, India aims to strengthen the international framework and compliance with the relevant
IMO instruments.

The GloLitter Partnerships project is aimed to support developing countries, including Small
Island Developing States (SIDS) and Least Developed Countries (LDCs), in identifying
opportunities for prevention and reduction of Sea-based Marine Plastic Litter (SBMPL) from
shipping and fisheries sectors. This project is initially funded by Government of Norway,
represented by the Norwegian Agency for Development Cooperation (NORAD) and
implemented by the International Maritime Organization (IMO) in cooperation with the Food
and Agriculture Organization of the United Nations (FAO).

Government of India (Gol), through Department of Fisheries (DoF), Ministry of Fisheries,
Animal Husbandry & Dairying (MFAHD), as the lead agency, is participating in the IMO-FAO
GloLitter Partnerships project as one of the Lead Partnering Countries (LPC) with the aim of
prevention and reduction of Marine Plastic Litter (MPL), in particular, sea-based MPL
(SBMPL), and to reverse the negative environmental impacts of marine plastic pollution.

3. National Task Force

In order to facilitate the partnership with GloLitter and to achieve the goal / implementation of
the international regulatory framework and best practices for significant reduction of SBMPL
atthe national level, the DoF, MFAHD, Government of India, constituted a National Task Force
(NTF) as detailed below.

e Joint Secretary (Marine Fisheries), DoF and GLP National Focal Point -
Chairperson

e Director General, Fishery Survey of India (GLP Lead Agency) - Member
Convener

¢ Representative of Directorate General of Shipping - Member

e Representative of Ministry of Environment, Forest & Climate Change - Member

¢ Representative of Marine Products Export Development Authority (MPEDA),
Kochi -Member
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e Director, Central Marine Fisheries Research Institute (CMFRI), Kochi or his
representative- Member

e Director, Central Institute of Fisheries Technology (CIFT), Kochi or his
representative-Member

e Representatives of Maritimes States and Union Territories (UTs)

e Fisheries Development Commissioner/ Deputy Commissioner/ Assistant
Commissioner (in-charge of Marine Fisheries), DoF — Member

This NTF is proposed to be made a permanent body with FSI leading the implementation of
the project. Infrastructure development, personnel requirements, necessary trainings, etc., in
FSI 6 bases and Headquarters and the various Departments / Institutes will be undertaken for
implementation of the project, as per requirements.

3.1. Country Context

India is one of the oldest civilizations in the world with a diverse and rich cultural heritage.
India's population is about 1.393 billion (as of 01 July 2021), inhabiting in 28 states and 8
Union Territories of the country. As the 7" largest country in the world, India stands apart from
the rest of Asia, marked off as it is, by mountains and the seas, which give the country a
distinct geographical entity.

Bounded by the Great Himalayas in the north, it stretches southwards and at the Tropic of
Cancer, tapers off into the Indian Ocean between the Bay of Bengal and Andaman Sea on the
east and the Arabian Sea on the west. Lying entirely in the northern hemisphere, India extends
between latitudes 6° 4' and 37° 6' North, longitudes 68° 7' and 97° 25' East, and measures
about 3,463 km from north to south between the extreme latitudes and about 2,933 km from
east to west between the extreme longitudes. It has a land frontier of about 15,200 km.

The total length of the coastline of the mainland, Lakshadweep Islands and Andaman &
Nicobar Islands is 7,516.6 km (https://www.india.gov.in/india-glance/profile). The Exclusive
Economic Zone (EEZ) of India has an area of 2.02 million km? within a limit of 200 Nautical
Miles (NM) from the coastline.

3.2. Governance System

India is a Democratic Republic with a Parliamentary form of government and is federal in
structure. Both Parliament at Central level and Legislative Assemblies at State level have
powers to enact laws, pertaining to the subjects concerned. It has legislative, executive and
judicial systems.

With regard to protection of marine environment, by legislation of acts, rules, guidelines, etc.,
India aims for elimination of single-use plastic, as well for management of waste in general,
and management and control of litter from the sea by selected sectors of the industry.
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3.3. Studies on MPL

Many significant studies have been undertaken by Government sectors, research institutes,
university research centres and some NGOs on marine plastic pollution. However, precise
comprehensive data is not available on the extent of marine pollution due to plastics in Indian
seas, their sources, seasonal variation, transport pathways, ill effects and mitigation in India.

Information on MPL from India are available from various studies and a review of literature on
the same as modified from Owens et al. (2022) and other studies is furnished under:

Studies on debris in India began with evidence in the early 1980s from Caranzalem beach,
Goa, on plastic pellets (also known as nurdles) ranging in density from 50—-300 pieces/m?
(Nigam, 1982). Dharani et. al. (2003) shared evidence from Great Nicobar Island of the
accumulation of substantial shoreline debris of transboundary origin. In the Alang-Sosiya
shipyard in Gujarat state, researchers found plastics represented 81.43 mg/kg in sediment
samples (Reddy et. al., 2006). Research of five sites in Karnataka state revealed plastic
abundance with a range from 6.9 to 37.9 g/m? by weight (Sridhar et. al., 2007). Ganesapandian
et. al. (2011), collecting debris over two years from beaches on the Gulf of Mannar, most
frequently found plastic (48%), polystyrene (18%), and cloth (15%), attributing the litter to
fishing, tourism, and sewage. Kaladharanet. al. (2012), sampled beaches, trawling hauls, and
water over two years, at eight sites, in six Indian states and found “considerable quantities” of
plastic ropes, PET bottles, sachets, milk covers and thin carry bags on beaches (0.145-9.8
g/m?) and fishing grounds (32-85 g/haul). Jayasiri et. al. (2013) studied four beaches in
Mumbai over eleven months, most frequently finding plastic, with a mean abundance of 7.49
g/m? and 68.83 items/m? in sediment samples and of 3.24 g/m? and 11.6 items/m? for visible
debris. Sampling monthly over two years from 2010-2012 at four sites in Karnataka,
Sulochanan et al. (2014) most frequently found nylon and plastic ropes. The mean density of
reported debris was 233.86 g/m? and 24.3 items/m? (Thanneerbhavi), 141.7 g/m? and 19.46
items/m? (Panambur), and 420.11 g/m? and 20.73 items/m? (Chithrapur). Working on Marina
beach, Chennai, Kumar et. al. (2016) found 6872 individual pieces (129.7 kg) most of which
was plastic (44.9%). Kaladharan et. al. (2017) studied the status and composition of beach
litter from 254 selected beaches along nine maritime states of Peninsular coasts of India as
well as the Union Territories of Andaman and Lakshadweep Islands and reported that the
mean national beach litter in India amounts to 45.86 g/m?2. Evaluating microplastics in
Vembanad Lake, Kerala, Sruthy and Ramasamy (2017) discovered microplastics in all of their
sediment samples, calculating a mean abundance of 252.80 particles/m?. Karthiket al. (2018),
sampling microplastics at twenty-five sandy beaches across Tamil Nadu, found that high tide
line microplastic mean abundance was 1323 + 1228 mg/m? compared to 178 + 261 mg/m? at
the low tide line; microplastics were found at highest density at beaches next to rivers,
indicating land-based sources. Assessing macro and micro debris on Nallathanni Island, Gulf
of Mannar, Krishnakumar et. al. (2018) found plastic made up 73.2-100% of their samples.

Assessing 21 islands of the Gulf of Mannar, Edward et al. (2020) revealed that, majority of the
waste was abandoned fishing nets (43.17%), damaging corals. Working along the length of
the Ganga, Napper et al. (2021) found 140 microplastic particles in 20 samples of ten sites,
noting concentration was higher during pre-monsoon and fibres were most prominent. The
researchers estimated that the Ganga, the Brahmaputra and the Meghna rivers may
collectively release 1-3 billion particles into the Bay of Bengal daily. Abundance of
microplastics was analysed in the commercial table salt and the table salt from salt pans in
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Tamil Nadu coast (Nithin et al. 2021). Microplastic contamination was more in salt pans (3.67
+ 1.54 to 21.33 + 1.53 nos./10 g of salt) than in commercial salt (4.67 £ 1.15to 16.33 + 1.53
nos./10 g of salt) indicating that both are prone for microplastic contamination. Sivadas et. al.
(2021) suggested potential plastic accumulation zones in the Indian seas, based on published
literature on oceanographical features in northern Indian Ocean (Arabian Sea and Bay of
Bengal) including coastal / protected habitats. Nithin et. al. (2022) reported that microplastics
concentration ranged from 1.15 + 0.01 to 5.14 + 0.04 items/m? in surface water and 24.8 +
0.75 to 43.4 + 0.98 particles/kg dry weight, in sediments in Vellar estuary, southeast coast of
India. The microplastics largely comprised of fiber (~80%) and others (fragment, film, pellet
and glitter). Owens et al. (2022) reported collection of 33,474 individual pieces of debris
weighing a total of 599.15 kg during ten collection drives in eight beaches and two riversides
in three states and two Union Territories, 83.0% of which was plastic by count and 57.3% by
weight. Combating marine plastic litter (MPL) is crucial, and bioplastics offer a promising
solution. Researchers have developed films from eco-friendly corn and fish scale powders,
presenting a viable alternative to conventional plastics. These films exhibit impressive physical
and chemical properties, readily breaking down in compost (Surya et al., 2022).

Overall, plastic items constituted the major share of total debris items collected from the Indian
beaches (about 60% by weight and 70% by number). Fishing related debris as reported from
fishing vessels (ropes, netting, floats, buoys and monofilament fishing lines, etc.) was the most
dominant component among plastic debris, followed by carry bags and sachets of soft drinks,
edible oils, detergents, beverages, cases of cosmetics, toothpaste, PET bottles, ice cream
containers, etc. Other components in the marine debris include metals, glass, cloth, fabric,
shoes, etc.

4. Principles and approaches followed for combating MPL
The key principles being followed by India for combating marine plastic debris are

1) Prevention of items becoming debris in the first place
2) Polluter pays principle

3) Ecosystem approach

4) Public and private participation

5) Sustainable production and consumption

6) Best available knowledge and best practices

Source prevention, through a combination of measures and approaches, is widely regarded
as the most effective means to reduce the impact of MPL on marine and coastal biodiversity.
The following acts, rules and notifications of the country are enacted to achieve the goal of
prevention of items becoming debris in the first place.

1. Water (Prevention and Control of Pollution) Act, 1974 and its amendments including that
of 2011: These acts have provisions for the prevention and control of water pollution, and
for maintaining or restoring the wholesomeness of water (fresh as well as sea water).

2. Ministry of Environment, Forest & Climate Change (MOEF&CC) has notified various Rules
pertaining to Plastic Waste Management as detailed below.

1) Plastic Waste Management Rules, 2016
2) Standard Guidelines for Single-Use Plastic, 2019
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3) Plastic Waste Management (Amendment) Rules, 2021
4) Plastic Waste Management (Amendment) Rules, 2022
5) Nation-wide Ban on identified Single Use Plastic Items from 1st July 2022

These rules are not specifically for marine plastic litter; however major sources of plastics are
from land-based sources. Hence, there is a need to enact new legislations or amend the
existing Acts, Rules to include sea-based marine plastic litter (SBMPL), in order to protect the
marine environment and biodiversity from the long-term ill effects of MPL.

Plastic Waste Management Rules, 2016, and its amendments, prohibit manufacture, import,
stocking, distribution, sale and use of carry bags and plastic sheets less than 50 microns in
thickness in the country. There is a complete ban on sachets using plastic material used for
storing, packing or selling gutkha, tobacco and pan masala.

MoEF&CC also issued “Standard Guidelines for Single-Use Plastic” on 21st January 2019 to
all States/UTs and Ministries. Further, the Government of India has initiated several
programmes such as “Swachh Bharat Abhiyan”, “National Mission for Clean Ganga and Smart
Cities Mission” in order to develop clean and sustainable environment which contribute

towards the Marine Litter Policy.

Plastic Waste Management Amendment Rules, 2021, also prohibit manufacture, import,
stocking, distribution, sale and use of plastic carry bags having thickness less than 75 microns
with effect from 30" September, 2021, and having thickness less than 120 microns with effect
from the 31t December, 2022.

MoEF&CC also notified the Guidelines on Extended Producer Responsibility (EPR) on plastic
packaging as Plastic Waste Management Amendment Rules, 2022 on 16" February, 2022.
As per the regulations, EPR, the responsibility for the environmentally sound management of
the product until the end of its life lies with the producer. The Guidelines provide a framework
to strengthen the circular economy of plastic packaging waste, promote development of new
alternatives to plastic packaging and provide next steps for moving towards sustainable plastic
packaging by businesses.

Under the Shipping sector, the following steps have been taken by India for prevention and
control of pollution arising from ships in the sea:

To prevent ships contravening the regulatory requirements for operational necessity, Section
356 | in the Merchant Shipping Act, 1958 enables ports to provide reception facilities in order
to receive ship generated wastes.

The Directorate General of Shipping (DGS), being custodian of the Merchant Shipping Act,
1958, as a proactive measure, has developed a centralized online portal called “Swachh
Sagar” (meaning ‘Clean Ocean’). The visiting ships can make a request in the online portal
well in advance to provide adequate waste reception facilities at the port of call.

As per the 2018 UNEP report, Single use plastics - A roadmap for Sustainability, “Plastic
pollution is a defining challenge of our times. Single use throw-away plastics are the biggest
contributor every year, millions of plastic bags end up in the environment, thus polluting soil,
water bodies, rivers and Oceans”.
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To prevent plastic pollution from ships, through the DGS order no. 05 of 2019, the Directorate
General of Shipping has imposed a ban on single use plastics on Indian Ships which are
registered under the Merchant Shipping Act, 1958 and foreign ships while in Indian waters
and has been successfully implemented the same with effect from 1t January 2020.

With respect to prevention and control of pollution in inland-waterways, the Inland Waterways
Authority of India (IWAI) regulates the same through the State Maritime Authorities concerned.

In order to prevent and reduce the impacts of SBMPL, a framework is required to support:

(a) to prevent and control SBMPL, ALDFG and IUU, and contain their ill effects;

(b) for schemes as incentives to fishermen for collection / reporting of ALDFG, etc.;

(c) for schemes of coastal cleanup, awareness creation, training on data collection; and,
(d) research on alternative materials, recycle, reuse, innovative ventures, etc.

4.1 Public and private participation

Government of India and local administrations are implementing various flagship clean-up
programmes including Swachhta Abhiyaan; Suchitwa Sagaram, Sundara Teeram; Swachh
Sagar, Surakshit Sagar'/Clean Coast Safe Sea', coastal clean-up campaign, etc., which cover
the entire nation or state level clean-up programmes. In addition, several local/beach level
clean-up programmes are being regularly conducted at local levels.

Government and NGOs are actively participating and implementing the above campaigns and
public-private partnership is ensured in these mass clean-up drives. Citizen participation is the
basis of India’s democratic system and the clean-up campaigns and awareness programmes
ensure active participation of all sections of the society in activities aiming to reduce pollution,
especially by plastic waste.

India Country Assessment Report on sea-based MPL with specific reference to shipping and
fisheries is at Annexure 1 and Data/information needed for updated Baseline Report on Marine
Plastic Litter (MPL) with specific reference to shipping and fisheries is at Annexure 2. The
information contained in these Annexures form the basis for outlining the SBMPL National
Action Plan (NAP).

5. SBMPL National Action Plan

The objectives of the National Action Plan (NAP) are to prevent, reduce and control sea-based
marine plastic litter (SBMPL) in the country, especially in the shipping and fisheries sectors in
India.

To achieve this goal, a framework will be established, with the support of the GloLitter
Partnerships project, that coordinates the actions to be taken, as identified in the Country
Status Assessment. This NAP will also have actions that need to be taken in collaboration with
regional participating countries.

Specific Actions, responsible authorities/ agencies/ institutions and timelines are detailed
under the following aspects, provided by GloLitter, viz., (a) legal, policy and enforcement
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reforms; (b) institutional capacity and reforms; (c) education and outreach; (d) regional and
global cooperation, and (e) private sector engagement.

11
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INDIA SBMPL NATIONAL ACTION PLAN

Priority
Level Resources
- - . . Start End . Progress Methods of
Description (high, Responsible authority required (staff, R~ e
medium Date Date tech, etc.) indicators verification
, low)
5.1 Actions related to the legal, policy and enforcement reforms
Effective enforcement of existing
acts and rules [The Environment
Protection) Act, 1986 and Rules,
I(Dlastic Wa)ste Management Rules F.SI’ P_orts, State L
; ’ Central / State Govts; State Fisheries Dept. Periodic Reports &
Action 2016 and subsequent amendments, . ) ) - L N :
. Medium Fisheries Dept. Officials. 2024 2026 | Officials, reports(6- Executive
511 Water (Prevention and Control of Technical, Field monthly) instructions
Pollution ) Act, 1974 and Rules etc] staff ' y
to prevent, reduce marine plastics '
entering the marine environment
through an appropriate system.
Sensitize ‘marking of fishing gear’ to No.of sensitization
- DoF. Central / State Govts External (for workshops
fisherfolk and net manufacturers on - - -
: advice, training), - organised (Approx-
voluntary / mandatory basis_ for Central and State Fisheries FSI, State Periodic 8-10 nos)

. L « ) 2 - - :
Action | fishing vess.els' based on FAO High Depts., Fishermen 2024 2025 | Fisheries Dept. reports (6 Number of
5.1.2 Voluntary Guidelines on the Marking D I monthly) of no. |

of Fishing Gear” (VGMFG) Associations, Net Officials, of markings fisherfolk and net
’ Manufacturers/ Importers Technical, Field ) manufacturers
Associations. staff. participated.
Notifications/

orders (8-10 nos)

1 Following data collection from States/UTs, Fisheries Survey of India (FSI) a lead agency identified for the GloLitter Partnerships project will submit biannual reports
to D/o Fisheries, Govt. of India for furtherance.

2 The Fisheries Survey of India (FSI) a lead agency identified for the GloLitter Partnerships project will submit biannual reports to D/o Fisheries, Govt. of India for
furtherance.

12
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Priority
Level Resources
- : . . Start End : Progress Methods of
Description m(g:jgllrjlm Responsible authority Date Date renig::rﬁ,deﬁit.?ff, indicators verification
, low)
Database
developed under
ReALCraft or similar website shall ReALCraft/ or
be maintained for accountabjlity of External (for Periodic report under ' mpbile
f:.?}?;n% C%Sggss ?ﬁessgj\fggpb%;ihgfrsé CD:enEraI E_norl] State Fisheries Ecé\llicset, ttraining), (6- rrflc?_nthy) of based application.
: epts., Fishermen , State no. of fishing .
,SA.clt!gn gf?ﬁi?:re#gg%_Eaes'zlac;;g{ig;#g‘g_er Medium ,:\/Issomatlons, Net 2024 2026 Flsherles Dept. gears/net . gz?tt:basénpugn d /g;
anufgcjturers/ Importers OffICIa'|S, ' manufacturers/i website of fishing
Net manufacturers/ importers, will Associations. Teﬁpnlcal, Field mporters d gears owned by
also be encouraged to register with staft. registere fishers, and
ReALCraft / Similar website. registration of net
manufacturers/imp
orters.
No.of sensitization
FSI DoF. State Periodic report works_hops
. - _ Fisﬁeries,Dept (6- monthly) of | organised.
Action | Sensitization of fishers on ALDFG High DoF, FSI. Central / State 2024 2025 | Officials ) no. of Number of
5.1.4 reporting. Govts. Technicz’al Field sensitization fishgr_folk
Staff : programmes participated.
' conducted. Notifications/orders
Waste reception facilities and waste Slfi)dpeslineS' and | patabase: on
recycling units to be incorporated in gom letion o number ~of
Fishing Harbours (FHs)/Fish FSI, Ports, State stakghol der facilities adopting
Action !_anding Centres (FLCs). This _ CerjtraI/State.Govf[s should Fisheries Dept. consultations. d the o
515 mcludes establishing standardized | High not!fy; State Fisheries Dept. | 2024 2026 OfflCla_Is, _ raft documeﬁts SOPs/Guidelines,
T operating procedures (SOPs), Officials. Technical, Field finalized. and compliance
guidelines, waste management best staff. official a’doption rates and waste
practi(_:es, operational standards and of the SOPs | collection/recyclin
compliance mechanisms. and Guidelines | 9 volume data etc.
Identification  of bgst waste Central/ State Govts. ICAR Outcome of Adoption of the
Action | Management  practices  and . and other research IMO, FAO - policies and guidelines by
516 development of guidelines for | Medium institutes, private 2024 2026 | guidelines, if any. training: relevant agencies

recycling and reuse of recovered
ALDFG.

entrepreneurs.

Research staff.

completion of
stakeholder

and stakeholders
(e.g., Fisheries

13
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Priority
Level Resources
- : . . Start End : Progress Methods of
Description m(g:jgllrjlm Responsible authority Date Date renig::rﬁ,deiit.?ff, indicators verification
, low)
consultations, dr | Departments, waste
aft documents management
finalized, and companies).
official adoption | Increase in the
of the volume of ALDFG
guidelines. recovered and
recycled using the
developed
guidelines
5.2 Actions related to institutional capacity and reforms
Creation of a permanent National FSlI, MFAH&D, State gft]?irg;?sl.lsstgt:nggzlst. Official orders
Action | Task Force (NTF) for Hiah Fisheries Depts., DGS, 2024 2026 | re rese}ltatives ' News articles, Official orders,
5.2.1 implementation and monitoring of 9 MoPSW, MoEF&CC, other f P dmini . Publicati ' | Publications.
National Action Plan . Ministries / Dept. / Insts. rom administrative | Publications
departments.
The
establishment
. . - and
_ Creation of infrastructure facilities, FSI. DoF, MFAH&D, State Computers, operationalizati Government
Action | computers, etc., at FSI / DoF, and High Departments, and other | 2024 2026 rinters, data onofa orders, monthly
5.2.2 other Depts./ Institutes  for 9 | ?’t t o d IO ’ ¢ dedicated Progress reports,
implementation of the NAP nstitutes as required. 0ggers, ete. S%l\I/ICPaLeceII and Key

within Fisheries
Survey of India
(FSI

Milestones etc.
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Priority
Level Resources
- : . . Start End : Progress Methods of
Description (high, Responsible authority required (staff, S >
medium Date Date tech, etc.) indicators verification
, low)
Reports on number
Installation of plastic waste reception of Fishing Harbors
facilties (PwRFs) in  Fishing No. of Fishing | (FHs) and Fish
Harbours (FH) and Fish Landing Harbors Landing Centres
. Centres (FLCs) for MPL collection / NTF, DoF, FSI, MPAH&D, FSl, Dok, .Cent_ral (FHs)/Fish (FLCs) provided
Action . . Ministry of Ports, Shipping & and State Fisheries d .
disposal. High Landing Centre | with PWRFs.
5.2.3 Waterways, Central / State | 2024 2026 | Dept. and Port (FLCs)/Ports for | Database on
Transport of reuse and recycling of Fisheries Depts. officials. enhanced Marine Plastic
retrieved fishing gear and other PwWRFs. Litter (MPL)
plastic litter generated and
recycled.
FSI, DoF, DG-
Shipping Creation of
Assessment of MPL from ships. database on
: : gﬁilﬁpingN TF’StatIZOF,Dep?SG Softwares - GIS sea-.bas.ed
Action | Development of National High Research  institutes . in | 2024 2026 RDBMS, statlst'lcal, Marine litter, Database
5.2.4 (Georeferenced) database  on collaboration  with _ other training, Scientists, | Research Publications
source, sink, quantity and quality of stakeholders Technical, articles,
sea-based marine plastic litter. Research Brochures,
Scholars, Fishers, | Reports
NGOs.
Skill upgradation of personnel in Training
. respective project implementing Central /State govt.
é\cztu;n agencies including use of High FSI, NTF, State Depts. 2024 | 2026 | officials; Scientists, ?XOQ';%TZ_N Pre- and post-
- underwater cameras in clear and Technical staff nozlg : training
appropriate waters. assessments
. Periodic report
lcr;]gsgﬁlr\\ﬁentt)asrggte dsctu?&ei sf;gg FSI, Dept. of Fisheries, gtS:;:t’eDlgi:h;?;;ral/ (6-monthly) of | Orders/Notification
. : : ' 9 : MFAH&D, Central/State/UT - the No. of cases | s,
Action | Fisheries Department for collection, High Fisheries Departments. | 2024 2026 Dept. Officials, , of reported | Database
5.2.6 and  surrender of _damaged, ’ Fishers Igishermen, technical, field ALDFG; P data | total i’ncentives
unrepairable  nets/ALDFG  and organizations/ staff, Fishers. on locations of | disbursed.

recycling of marine litter (database

loss; number of

15

46



180

Priority
Level Resources
- : . . Start End : Progress Methods of
Description m(g:jgllrjlm Responsible authority Date Date renig::rﬁ,deﬁit.?ff, indicators verification
, low)
creation and recycling options can Incentives in this surrendered Data based will be
be coordinated by State officials) regard will be nets, number of | developed under
worked out by NTF | incentives ReAL Craft/ or a
members in given. mobile based
consultation with application will be
relevant developed.
stakeholders for
ALDFG/retrieved
net and for
disposal of litter
collected as per
requirement.
Reviews
Number of .
buoys deployed | Tracking data
and vessels antally5|s| and .
. S Central / State equipped with retnevareports.
Radio ~ Frequency ~ Identification FSI, CIFT, CIFNET, ICAR, Gout. Officials, tracking L
Action | (RFID) / Radio (or smart) buoys Central and State Institutes technology. Monitoring and
597 technology for tracking of gear/ | Medium 2024 2026 ' surveys of ghost
2. : government Depts/ other Researchers, i
FADs retrieval. Insti E Percentage of | fishing '
nstitutes ntrepreneurs lost gear OCCUIFences in
successfully targeted areas.
retrieved using
. Stakeholder
tracking data. feedback
Number of
Central / State research Reports and
Research and Development for FSI, CIFT, CIFNET ICAR, Govt. Officials, projects scientific
Action | alternative, innovative technologies / | . | Central and State | 05, o006 | Institutes, initiated and publications,
5.2.8 reuse/recycle/mitigation government Depts/ other Researchers, completed. Stakeholder
technologies, etc. Institutes Entrepreneurs Development of ]?enegdabg:crEent and
promising
alternative
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Description

Priority
Level
(high,

medium
, low)

Responsible authority

Start
Date

End
Date

Resources
required (staff,
tech, etc.)

Progress
indicators

Methods of
verification

materials,
technologies, or
reuse systems

Pilot testing
and evaluation
of proposed
solutions.

Action
5.2.9

Harbour level, District and State
Level subcommittees be constituted,
including fisher societies, NGOs,
State officials, etc., for
implementation of MPL control and
reuse/recycle activities.

Medium

Central / State Govts should
notify; State Govt Depts.,
Officials.

2024

2026

State Government
Officials,
Technical, Field
staff, Fishers, other
stakeholders,
NGOs.

Number of
subcommittees
established at
harbor, district,
and state
levels.
Frequency of
subcommittee
meetings.
Development
and
implementation
of action plans
for MPL control
and
reuse/recycle
activities
Number of
training
programs and
awareness
campaigns
conducted

Official orders,
feedback survey,
quarterly progress
reports.

Monitoring data on
waste

collection, recycling
rates etc.

5.3.

Actions related to education and outreach

17
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Priority
Level Resources
N - . . Start End : Progress Methods of
Description (high, Responsible authority required (staff, A~ e
medium Date Date tech, etc.) indicators verification
, low)
Pre and Post
Central / State E\(/)alg?tlon: Evaluation report
FSI, DoF, Central/ State Govt. Officials, : Pre- and post-
Project inception and conclusion Govts. Research \évc?r:git;?ep; workshop surveys,
Action woersho S P High 2024 2026 Institutes, Coast Workshop
53.1 ps. 9 Central / State Govt. Guard, Level of documentation and
officials, Coast Guard, Researchers, articipation report,
MARPOL experts, technical, field P P Feedback from
Research Institutes staff and_n_o -of . stakeholders
' ' participants in
the workshops
Volume of
Central / State Plastic litter
(Fsil\}tEOF’ Central/ State Govt. Officials, collected
Implementation of flagship SBMPL ’ Research Length of Reports
Action | coastal clean-up projects at High Central / State Gout. 2024 2026 Institutes, Coast coastline Feedback and
5.3.2 Central/State level. - Guard, cleaned,
officials, Coast Guard, survey forms
Researchers, No. of
MARPOL experts, hnical. field .
Research Institutes technical, fie participants,
) staff. Community
engagement
Awareness
programs
FSI, DoF, Central/ State gic:r%éﬁigf (Approx.8-10
SBMPL awareness programs in Govts. Reséarch ’ nos ) Pre-and post-
Action beaches/ landing centres / harbours Institutes. Coast programme
along Indian coast on SBMPL data | High Central / State Govt. 2024 2026 ’ No. of assessment /
5.3.3 . L Guard, o
collection methods, for database officials, Coast Guard, participants Feedback and
Researchers,
development. MARPOL experts, technical. field reached. survey forms
Research Institutes. Staff !
) Media
coverage
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Priority
Level Resources
- : . . Start End : Progress Methods of
Description m(g:jgllrjlm Responsible authority Date Date re?g(ljrﬁdeﬁit;:\ff, indicators verification
, low)
_Inclu5|o_n of topics on marine I|_tter, Pre- and post-
international conventions assessments
(MARPOL, LP, FAO VGMFG etc.), FSI, DGS, MoEFCC, . . ; '
national laws, acts, rules and Central and State Conti University / quizzes, and
Action . ! ' . . . Academic staff, Academic competition
534 regl_JIatlons, impacts on marine Medium | Education Departments, 2024 | nuou Scientists, student | syllabus Surveys and
environment and marine NCERT, Academic s . : ; :

U . . — representatives interviews with
biodiversity, etc., in syllabus of Institutions students. teachers
students at school (such as NCERT) and are,nts
and college level. P )

Pre- and post-
assessments,
Organising ‘Hackathon’ for college FSI, DGS, MoEFCC, University / No. of quizzes, and
Action | students for novel ideas for Medium Central and State 2024 | 2025 Academic staff, programmes competition
5.3.5 addressing  sea-based  marine Education Departments, Scientists, student | conducted Surveys and
plastic litter Academic Institutions representatives (Approx 10). interviews with
students and
teachers.
Production of multimedia awareness . .
. . FSI, NTF, Fisheries Depts., No. of
Action i‘;ﬁméiat"sgg?’MmpaLtig?lz eonnsist’i(;grticc?na{:)(: Central and State Scientists, Experts, | multimedia Feedback through
536 uglic fishers. boat owners. school Medium | Education Departments, 2024 | 2025 | Students, produced, sign | surveys and polls,
- gnd cE)IIe e s’fudents sociali media Academic / Research Technical staff, boards, no. of News articles
. 9 ' ’ Institutions. views, telecasts
radio and TV.
Number of
research
projects/studies
. _ initiated on
Develop and promote alternatives to Central, State Govt. and CIFT, Scientists, )
Action | synthetic fishing gear. High other Research institutes in 2024 | 2026 Technical, State ?r:'ganr?at:zean d Publications
5.3.7 9 collaboration with other FDs, . Reports
gear designs
stakeholders. Researchers.

and Number of
prototypes
developed and
tested for
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Description

Priority
Level
(high,

medium
, low)

Responsible authority

Start
Date

End
Date

Resources
required (staff,
tech, etc.)

Progress
indicators

Methods of
verification

different fishing
gear types.

Action
5.3.8

Develop and implement
marking/tracking systems.

gear

High

Central, State Govt. and
other Research institutes in
collaboration with other
stakeholders.

2024

2026

CIFT, CIFNET
Scientists,
Technical, State
FDs,
Researchers.

Number of
research
projects/
studies initiated
on
development of
gear marking/
tracking
system.
Percentage of
fishing vessels
or gear
complying with
the
marking/trackin
g system.

Publications
Reports

Action
5.3.9

Develop techniques/designs for
SBMPL collection and recovery
from the sea.

High

Central, State Govt. and
other Research institutes in
collaboration with other
stakeholders.

2024

2026

CIFT, Scientists,
Technical, State
FDs,
Researchers.

Number of
research
projects/studies
initiated on
development of
techniques
/designs for
SBMPL
collection and

recovery from
sea.

Number of
prototypes

developed and
tested .

Publications
Reports
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Priority
Level Resources
- : . . Start End : Progress Methods of
Description (high, Responsible authority required (staff, A~ e
medium Date Date tech, etc.) indicators verification
, low)
Research
. ublications, o
R & D - Ecotoxicity assessment of Lab and field Eommunication Publications,
: SBMPL/ microplastics (MP) from equipment, : Reports Visual
Action e . ; FSI, DoF, ICAR/ Research s (Technical
5310 sea-based activities; impact on Medium Institutes 2024 2026 Consgmables, re(ports and outputs for
h marine organisms and ecosystems. chemicals, etc. progress awareness
reports etc) creation
5.4. Actions related to regional and global cooperation
Training on FAO  Voluntary - Pre-and post-
- . o No.of training | programme
Action Guidelines on the Marking of Fishing _ NTF, o Ext_ernal experts, programmes assessment /
541 Gear, recovery of abandoned and | High FAO, FSI, Ministry of | 2024 2026 | India Govt. conducted Feedback
o lost fishing gear, etc.,, and other Fisheries. officials. (Approx 4)' and  survey
aspects of combating MPL. forms
Post project
Explore possibilities of collaboration, evaluation Feedback
knowledge sharing and control/ External support, | Number of potential Reports
Action | mitigation of SBMPL with regional High NTF, IMO, Regional 2024 2026 India, Central and | partners identified MoFiJs/ ’
5.4.2 countries or bilateral programmes 9 countries, Ministries. State Dept. | and contacted, Agreements
and global programmes like officials, funds. No. of programmes ifgan
GloLitter, IMO, etc. conducted ( approx. y
4)
Feedback
Post project greopoc;rts, of
Exchange of expertise among evaluation exchange of
member countries (Indian Ocean External , India, | Number of potential Best 9
Action | Rim AS§OC|at|on (IORA) ar_1d IMO) Medium | NTF, Ministries. 2024 2026 Central and .S.tate partners identified Management
5.4.3 on devices and mechanisms to Dept. officials, | and contacted, Practices
collect SBMPL in beaches and funds. MoUs/
hotspots in oceans. No. of programmes
P conduclc'zedg Agreements
if any
5.5. Actions related to private sector engagement
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Priority
Level Resources
- : . . Start End : Progress Methods of
Description (high, Responsible authority required (staff, A~ e
medium Date Date tech, etc.) indicators verification
, low)
Reports
Private and public plastic collection Fishing vessel owners, . Database on
Action and recycling units in landing Fisher Associations, Er?t\;ztereneurs Total volume  of Marine
551 centres. Medium | Central and State | 2024 2026 Statep ’ lastic waste utilized Plastic Litter
" Utilization of collected plastic waste Governments or any other P (MPL)
. Governments.
for recycling/re-use key stakeholder recycled/ re-
used .
Engaging Fisherwomen in SBMPL Department of Fisheries of Central and State
Action | recycling activities like collection, . . Government . Reports and
552 | classification, grading, shredding of | Medium e s Fisherwomen | 2024 | 2026 | (tioials NGOSs, gﬁ‘;f . dfi'rs]h:gt‘;‘\’/?t’igzn database
plastics, etc. ) fisherwomen. 9ag generated.
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Support required from IMO and FAO for NAP implementation

While implementing the NAP, NTF shall require guidance from IMO, and FAO in various
aspects as indicated below:

NAP Task
Action

5.1.2 | Marking of fishing gear based on “FAO Voluntary Guidelines on the
Marking of Fishing Gear”

5.1.6 Identification of best waste management practices for recycling and
reuse of recovered SBMPL, ALDFG.

5.2.5 | Skill upgradation of personnel in respective project implementing
agencies as required for Govt and other staff.

5.3.2 SBMPL coastal cleanup, workshops, training in data collection
& methodology, for database development.
5.3.3

5.3.7 | Develop and promote alternatives to synthetic fishing gear

5.3.8 | Development of gear markers/trackers

5.3.9 | Techniques/designs for SBMPL collection and recovery from sea.

5.4.1 | Training/Guidance on FAO Voluntary Guidelines on the Marking of
fishing gear, recovery of abandoned and lost fishing gear, etc., and
other aspects of combating SBMPL.

5.4.2 | Explore possibilities of collaboration, knowledge sharing and control/
mitigation of SBMPL with regional countries or bilateral programmes
and global programmes like GloLitter, IMO, etc.

5.4.3 | Exchange of expertise among member countries (IORA and IMO) on
devices and mechanisms to collect SBMPL on beaches and hotspots
in oceans.

6. Expected Outputs and Outcomes

Reduction and control of SBMPL including ALDFG from shipping and fishing activities.

Infrastructure development at fishing harbours/ fish landing centres for collection of
SBMPL, storage and disposal for reuse, recycle, etc.

Assessment of extent (and hotspots) of SBMPL in the Indian coasts.

Removal of SBMPL from Indian seas to an approximate quantity of 10 tonnes in a year
for four years.

Awareness creation among the stakeholders including fisherfolk, industries, students,
various departments, NGOs and public at large, using short films, pictures, multimedia
posts, on marine plastic pollution and their ill effects in marine organisms, marine
environment and human health.

Georeferenced interactive map / database for analysing the sources and sink of MPL
including ALDFG and assessment of quantity and quality of MPL including ALDFG and
development of mitigation measures.
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ES g e

(http://www.cmfri.org.in/Beach_Litter Map_Final_4/Beach_Litter Map_Final_4.htmI#6/15.657/81.607)

Assessment of impact of sea-based marine plastics / sea-based marine microplastics
in marine organisms and human health.

A thorough understanding of climatic and oceanographic factors influencing the
distribution of SBMPL for predictive modelling and forecasting.

Significant achievement in research / private sector on EPR and innovations on
alternative biodegradable materials for fishing gear and technologies for reuse and
recycling.

By adopting suitable strategies, schemes, the final goal for reducing marine plastic
debris by 70% in 2026 can be achieved.

Implementation of strategies to achieve the UN Sustainable Development Goals (UN
SDG) 14.1 in respect of the nation. (Target 14.1: Reduce marine pollution. UN
definition: By 2025, prevent and significantly reduce marine pollution of all kinds, in
particular from land-based activities, including marine debris and nutrient pollution).
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Annexure 1 — INDIA Country Assessment Report on sea-based MPL
with specific reference to shipping and fisheries

1. Country Context
Key facts and geographical scope of the Assessment

1.1 General Information
Population: 1.40 billion (Approx) Coastline (km) 8118 km
(Source: Handbook of Fisheries Statistics,2022)

India coastline comprises of India peninsular mainland, Lakshadweep Islands (Arabian Sea)
and Andaman & Nicobar Islands (Bay of Bengal, Andaman Sea).

1.2 Language:

Hindi and English are used for official purposes, besides State languages. There are 22
different languages recognised by Constitution of India.

(https://www.india.gov.in/india-glance/profile)

1.3. Brief description of governance system

India has a federal system of governance. Central and State governments have constitutional
status. People of States elect Members of Legislative Assembly and Members of Parliament.
Both Parliament at Central level and Legislative Assemblies at State level have powers to
enact laws, pertaining to the subjects concerned. It has legislative, executive and judicial
systems.

President and Vice-President are elected by Members of Legislative Assembly and Members
of Parliament. Besides State Assemblies and National Parliament, Judiciary also exists in
States and Supreme Court as its apex body.

Overview of policies and legislation relating to maritime transport, fishing sector,
marine environment protection and waste management, in particular in relation to sea-
based marine plastic litter

Provide a brief description of existing prevention and/or reduction policies/laws of
marine plastics (from international shipping, domestic shipping, fisheries and ports).

National Maritime Transportation Policy

Major Industries Imports and Exports
Do your major industries include any of the Do your imports/exports include any
following? of the following?
Crude oil X Crude oil
Gas or natural gas - Gas or natural
- gas &
Dangerous goods Dangerous
(chemicals) X goods
(chemicals)
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Fishing X Other 0

Shipbuilding or Ship
repair

Tourism involving
domestic ferries or X]
passenger ships

Other O
Passenger Transportation: Data currently ~ Maritime Tourism: Data currently not
not available. available.
(No. per annum) (No. of cruise ships per
annum)

National Maritime Transportation Policy

Adopted O In preparation [ No information i

India prepares a 10-yearly vision document. The last one called Maritime Vision 2030 was
released in 2021. It presents India’s vision, plans and initiatives to ensure a Safe,
Sustainable and Green Maritime Sector.

The mission and vision of the Directorate General of Shipping is available at
https://www.dgshipping.gov.in/Content/RTl.aspx?menu_id=244

Vision statement: To be recognized globally as a highly effective, efficient, responsible and
progressive maritime administration.

Mission Statement:

Provide an effective supervisory and regulatory regime conducive to: achieve, safe, efficient
and secure shipping; protect the marine environment; all round growth of maritime
university.

Provide support to the Government of India in developing and implementing a holistic and
integrated maritime development program that has a positive impact on national economy;

Develop and Implement policies that facilitate an environment which is conducive for
promoting an investment in the expansion of a modern merchant fleet under the Indian flag
and develop globally competitive ship building and repair facilities;

Develop and sustain a high-quality human resource management catering to the needs of
global including national maritime industry for competent seafarers;

Ensure good governance by adhering to the highest standards of integrity, quality and
efficiency in delivery of shipping services through constant innovation, technology
upgradation and value addition.

Develop measures to ensure compliance of relevant international instruments relating to
safety and security of ships, protection of environment and welfare of seafarers.

Maritime Strategy & Policy: (brief description)
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To foster the development and ensure the efficient maintenance of an Indian Mercantile
Marine in a manner best suited to serve the national interests and for that purpose to
establish a National Shipping Board to provide for the registration, Certification Safety and
Security of Indian ships and generally to amend and consolidate the law relating to
Merchant Shipping. Further the Government of India has also formulated and released
Maritime India Vision 2030. Maritime India Vision 2030 envisages taking India to global
maritime leadership. Identifies over 150 initiatives across 10 themes, covering all the facets
of the Indian Maritime Sector and is a comprehensive effort to define and meet the national
maritime objectives.

National Maritime Administration

Focal Point (Ministry): (Name and brief contact details)

GOPIKRISHNA CHOCKALINGAM

Member Delegate-National Task Force,

Engineer & Ship Surveyor cum DDG (Tech)

Directorate General of Shipping,

| Think Techno Campus, 9" Floor, BETA Building, Kanjumarg (East),
Mumbai - 400042

INDIA

Tel No: 0091-22-25752036

Maritime Legislation

National Legal Framework

National Merchant Shipping Act / Merchant Marine Code:

Adopted K Not adopted [ | In progress O

Merchant Shipping Act 1958 as amended from time to time.

Enforcement Monitoring Authority:

Director General of Shipping,
i-Think Techno Campus, 9" Floor, Beta building, Kanjurmarg (East), Mumbai 400042.
INDIA

Legal Framework for Marine Environment Protection (MARPOL)
MARPOL Annexure V ratified by India on 31-12-1998 and entered into force on 11-09-2003.

National Legislation: Merchant Shipping Act 1958 as amended from time to time.

Adopted | Not adopted [ | In progress [

Enforcement Monitoring Authorities: (Please list)

Directorate General of Shipping, Ministry of Ports, Shipping and Waterways,
i-Think Techno Campus, 9" Floor, Beta building, Kanjurmarg (East), Mumbai 400042.
INDIA

Flag State Implementation & Port State Control Responsibilities

Flag State Implementation

No. of 35* No. of Ship Detentions (under In 2020: 17

Surveyors: *They are National Flag): (last 2 years). vessels
also Specify type of vessels (cargo, In 2021: 28
PSCOs fishing, passenger etc.) vessels

In 2020: (17) Oil Tanker: 2, Tug boat: 5, Chemical Tanker: 1, General Cargo: 4, Offshore
vessels: 2, Other types: 3

In 2021: (28) Oil Tanker: 2, Tug boat: 12, Chemical Tanker: 1, General Cargo: 4,
Offshore vessels: 6, Other types: 3
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Port State Control (PSC) Implementation
MoU(s) on PSC:

Abuja MoU O Paris MoU O
Black Sea MoU O Riyadh MoU O
Caribbean MoU | Tokyo MoU n
Indian Ocean MoU X Vifla del Mar or Latin- O
American Agreement
Implementation of Agreement on Port State Measures to Prevent, Deter and X

Eliminate lllegal, Unreported and Unregulated Fishing
It is under consideration. (as per Fisheries Bill 2020)

Enforcement Monitoring Authorities: (Please list)

NA

(Within the territorial waters of 12 NM the enforcement is by the respective Port-Coastal
States through State Marine Fishing Regulation Acts. In the area beyond 12 NM and
within EEZ it is the responsibility of the Ministry of Defence through Coast Guard and
Navy.)

No. of Port State Control Officers:

Nil.
Though there are 35 PSCOs, lllegal, Unreported and Unregulated Fishing (IUU) is not
monitored by PSCOs.

Main and Secondary Ports: (Please list, if known)

Major Fishing Harbours — 07; Fishing Harbours - 58

Major Fishing Harbours (07): West Bengal: Roychowk, Petuaghat; Odisha: Paradip; Andhra
Pradesh: Visakhapatnam; Tamilnadu: Madras; Kerala: Cochin; Maharashtra: Sassoon
Dock.

No. of Fish Landing 1363 No.of Cargo Data No. of Cruise Data
Facilities: Terminals: currentl ~ Ship Terminals: curre
y not ntly
availab not
le avail
able

Marine Environment Protection

Pollution Prevention

Port Reception and Waste Management Facilities: Yes, available at 63 facilities (List in
Annexure A). All these PRFs have facilities for reception of ship generated wastes including
plastic material/wastes. Fisher gears are not brought to PRFs.

Available YesX® NoO

If yes, which Annex of the MARPOL Convention is applicable?

As per MARPOL Annex- I, II, IV, V & VI
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Annexure A

Name of Ports registered

Total 63 ports are registered on Portal as of now; the list is as follows in alphabetical manner.

No. Name No. Name
1 Adani PetronetDahejPort Pvt Limited 34 | JSW Jaigarh Port Ltd.
. Kakinada Anchorage Port (Government of
2 Adani Ports and SEZ Ltd,Mundra 35 Andhra Pradesh)
3 AEML DahanuPort - Adani 36 | Kakinada Deep Water Port (sea port)
4 Ambuja Cement Ltd, - Muldwarka 37 | Kamarajar Port Ltd
5 AmbujaMagdalla Jetty 38 | Karaikal Port Pvt Ltd.
6 AmbujaUlwaJetty 39 | Karwar Port
7 AMNS India Ltd, Hazira, Surat (Gujarat) 40 | Kattupalli Port-Ennore Chennai
8 Angre Port Pvt Ltd 41 | Kolkata Port Trust-Kolkata Dock system
9 AzhikkalPort 42 | Kollam Port
10 | Bedi Group of Ports - owned by GMB 43 | Krishnapatham Port (KPCL)
11 | Beypore Port 44 | Magdalla Group of Ports -owned byGMB
12 | Bharat Oman Refineries Ltd SPM Sikka 45 | Mandvi Group of Ports -owned by GMB
13 gfg/?é/nagar Group of Ports -Owned by 46 | Mormugao Port Trust
14 | Captain of Ports Goa 47 | Mumbai Port Trust
15 | ChemplastCuddaloreVinyls Terminal 48 | NavLakhi Group of Ports- owned by GMB
16 | ChemplastSanmar Limited Terminal 49 | New Mangalore Port Trust (NMPT)
17 | Chennai Port Trust 50 | Nhava Supply Base
18 | Cochin Port Trust 51 | Okha Group of Ports - Owned by GMB
19 | Dahej RORO Jetty owned by GMB 52 | Paradip Port Trust
20 Dahej Group of Ports - Privately owned 53 Porbandar Group of Ports -owned by
terminals GMB
Port Management Board, Andaman and
21 | Deendayal or Kandla Port Trust 54 Nicobar Islands
22 | Dhamra Port Company Limited 55 gs;;g%e Hazira Shipping and Offshore
23 | Ennore Minor Port -Coromandel 56 | Revdanda JSW Steel (Salav) Ltd
24 | Essar Bulk Terminal Ltd-Surat 57 | Sanghi Port
25 | Essar Bulk Terminal-Salaya 58 | Sikka Ports and Terminals Ltd.
26 | Finolex Terminal Ratnagiri 59 | Thirukkadaiyur Port
27 | Gangavaram Port 60 | UltraTech Captive Jetty Sewagram
28 | Gopalpur Ports Ltd 61 | UTCL Captive Berth - Pipavav
29 | Gujarat Pipavav Port Ltd 62 | V. O. Chidambaranar Port Trust Tuticorin
30 | Haldia Dock Complex - KoPT. 63 | Visakhapatnam Port Trust
31 | Hazira (Surat) Port
32 | Jawaharlal Nehru Port trust (JNPT)
33 | JSW Dharamtar Port
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Information on dumping under London Protocol (LP)

Legal Framework for Dumping at sea (LP)
National Legislation:

Adopted O Not adopted O In progress
Enforcement Monitoring Authorities: (Please list)
Ministry of Environment, Forests and Climate Change is piloting the legislation and
ratification of London Protocol. Dumping related to ship and ports have been covered under
the New Legislation of Merchant Shipping Bill, which is under discussion with the Ministry
of Law, Government of India.

Maritime / Fisheries Training
Competencies (STCW 1978 and STCW-F)
Authority Issuing Certificates of Competency:

Towards Maritime Training, Directorate General of Shipping issues the Certificate of
Competency as per STCW98 as amended. STCW-F still in progress.

No. of Training Centers 3 No. of Training Centers 156 (Merchant
for officers for fishing for officers for other Shipping)
vessels: vessels:

No. of Certified Officers 89525 (Merchant  No. of Certified Ratings 116262
Shipping) (Merchant
Shipping)
Training Centres: There are about 75 Pre Sea and 81 Post Sea institutes, for Merchant
Shipping as per the link attached.
http://220.156.189.33/esamudraUl/loadINDoSAppInExt.do?method=loadIndexPage

Training facilities at CIFE, CIFT, CMFRI, CIFNET and state level fisheries training centres
will be used for imparting training.

National Fisheries Policy

Major Industries Imports and Exports

Do your major industries include any of the Do your imports/exports include any of

following? Please include your national the following?

definition of industrial/large scale fisheries.

Import  Export Import Export

Longline ] 0 Longline ] 0
Purse seine m 0 Purse seine m 0
Seine nets m 0 Seine nets m
Trawls ] % Trawls ] K
Gillnets and Gillnets and
entangling nets O O entangling nets O x4
Traps O m Traps O n
Hooks and lines m 0 Hooks and lines m K

National Fishing Policy
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Adopted i In preparation O No information O

National Fisheries Policy, 2017 is adopted.

Does the National Fishing Policy include any specifications / initiatives aiming to prevent
and/or reduce marine plastic litter?

No

Does the National Fishing Policy include any specific actions/initiatives aiming to prevent
and/or ALDFG?

No

National Fishing Administration

Focal point (Ministry): (Name and brief contact details)

GloLitter National Focal Point: Chairperson, Ms Neetu Kumari Prasad, IAS , Joint
Secretary (Marine Fisheries), Department of Fisheries, Ministry of Fisheries, Animal
Husbandry &Dairying, Krishi Bhawan, New Delhi — 110 001, INDIA.

Strategy & Policy: (brief description regarding prevention and/or reduction of marine
plastic litter and/or ALDFG)

Section 6.6.2 of the National Fisheries Policy, 2020, recognizing “abundance of solid waste
and in particular, plastics (especially, micro-plastic particles) have increased manifold in the
sea” affirmed “Strengthening regulatory mechanisms to control pollutants, including
plastics, and to encourage leading by example by taking necessary measures to reduce
pollution from fishing”.

Fishing Legislation

National Legal Framework
Fishing Act / Code:
Adopted O Not adopted O In progress

Does the Fishing Acts/ Codes include provisions to prevent and/or reduce marine plastic
litter? If yes, please list them.

No.

Does the Fishing Acts/ Codes include provisions to prevent and/or reduce abandoned,
lost or otherwise discarded fishing gear? If yes, please list them.

No.

However, in the draft “INDIAN MARINE FISHERIES BILL, 2021” proposed by the
Department of Fisheries, Ministry of Fisheries, Animal Husbandry and Dairying (MFAH&D),
there is a provision for confiscating the abandoned fishing gear by the foreign fishing vessels
while fishing in the Indian EEZ beyond 12 NM.

Enforcement Monitoring Authority:

Indian Coast Guard has been nominated as coordinating authority for Qil spill response in
maritime zones of India.

Fisheries is a state subject, at regional Ilevels, fisheries development is
governed by respective State Fisheries Departments. All the Coastal States and Union
Territories regulate their marine fisheries through Marine Fishing Regulation Acts (MFRAS).
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Description of key maritime and fishing sector characteristics

This should briefly provide an overview of the maritime/fisheries industry in terms of
international shipping and domestic shipping fleet, fisheries fleet, ports and cargoes/catch
received at main and secondary ports.

Registered Cargo  No. GT No. GT
Fleet
Dry Cargo Ships 250 3,826,164 Passenger 120 179712
Vessels
Tankers 156 6,308,161
Other 981 2,908,817
Cargoes Volume uUsD Total catch Volume uUsD
Port 1 Data Data Fish type 1 Data Data
currently  currently currently currently
not not not not
available available available available
Port 2 Fish type 2
Port 3
Fishing Fleet:

Updated information on fisheries fleet can be collected from the Re ALCraft (Registration And
Licensing of Fishing Craft) database of the Department of Fisheries, Government of India.
Real Craft (fishcraft.nic.in)

‘ReALCraft’ is a web enabled workflow based online application system for Vessel Registration
under MS Act and License Certificate under MFR Act to the fishing vessels operating along
the Indian coast. With the total registration, the Security Agencies, citizens and other approved
Government Machineries would be able to track the status of any Registered Vessel at any
point of time from anywhere, through internet or via SMS. It is a web-enabled solution under
open-source technology. ReALCraft or similar database shall be designed as per requirement.

ReALCraft will also be useful to regulate the movements of fishing vessels, to strengthen

security of fishermen in the sea and also coastal security. This will also enable to prevent IlUU
- lllegal, unregistered and un-reported vessels in the territorial waters.
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ReALCRaft
(Registration And Licensing of Fishing Craft)
Category Vessel License for

Registration Fishing

RC LC

Deep Sea Fishing Vessel 149 94
Motorized non-Mechanical 143656 109071
Motorized Mechanical 64476 51871
Non-motorized 48763 25851

State-wise landing details are available in Handbook on Fisheries Statistics: 2022.

Registered No. No. Fishing No. Registered/ | No. Registered/
Fishing vessels | fishers Flegt vessels | Estimated? | fishers | Estimated?
Fleet Artisanal-
Industrial/ 48’6.86/
I 3 (Registered)
arge scale small
Information is scale?-
not available 1,42 532
(Registered)
Surrounding Surrounding Only tota|
Nets Nets numbers
Seine Nets Seine Nets of vessels
Trawls Trawls are Lol
Qredges Qredges E\J?In?) ©
Lift Nets Lift Nets informatic
Falling Gear Falling Gear nis
Gillnets and Gillnets and available
Entangling Entangling regarding
nets nets number
Traps Traps of }/.erS]SGE
Hooks and Hooks and S;rl]z 3{;
lines lines gears
Other gears * Other gears * | |isted
Overview of regional cooperation related to marine plastic litter reduction

activities/agreements

Provide a short list of relevant agreements and activities related to marine plastic litter with a
focus/component on sea-based sources.

Regional Cooperation and agreements

Agreement related to Marine Plastic Litter (MPL): (brief description, including regional
action plans)

MoES, Government of India, has entered into agreements with Norway and UK on Marine
Plastic Litter.

3 India's fisheries sector primarily operates at a small-scale and traditional level. While there's no national
definition for 'industrial/large scale fishery,' few fishing practices do operate on a larger scale compared to
others. However, regulations for all marine fishing activities fall under individual state-specific Marine Fishing
Regulation Acts (MFRAS). These MFRAs may categorize and regulate fishing practices with varying scales
within their respective jurisdictions.

4 Artisanal fishers typically operate small boats, often non-motorized or with limited engine power. Their
fishing gear is traditional and often handmade, like nets, traps, and lines. Small-scale fishers means owner-
operated or entrepreneurship fisheries other than large firms or companies, involving small amount of capital
and energy and making single-day or multi-day fishing trips, to provide for subsistence, domestic
consumption or for export.
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Indo-Norway program Title: Marine Spatial Planning (MSP) framework for Puducherry
and Lakshadweep

Collaborating Institute / Ministry in Norway: Norwegian Environmental Agency (NEA)
Period: 2021-2023

Short Description of the program:The Pondicherry and Lakshadweep coastlines are chosen
for the Marine Spatial Planning (MSP) framework as part of the Indo-Norway (MoES-
Norwegian Environmental Agency) Integrated Ocean Initiative, to balance growth alongside
sustainable management of ocean resources and coastal environment preservation.

Indo-UK program Title: Marine Litter: Fate of plastics from source to sink
Collaborating Institute / Ministry in UK: CEFAS, DEFRA

Period: 2019-2022 (Common wealth Litter Program cLip-1 & 2)

Short Description of the program: A collaborative study on Marine Litter through
Commonwealth Litter Programme was agreed. As the standardisation of methods for
sampling, processing and analysis of samples is an issue of international concern, an
analytical protocol for microplastic was developed jointly. Beach monitoring for
microplastics sampling and analysis was carried out by NCCR and Cefas scientists in 2019
and 2020. Microplastics sampling and analysis for coastal water, sediments, lagoon and
mangrove environments are carried out jointly during 2022 & 2023. So far, four research
articles have been published in peer reviewed journals.

Focal point for each agreement related to MPL (Ministry): (Name and contact details)
Dr.Pravakar Mishra, Scientist-G, National Centre for Coastal Research (NCCR), National
Institute of Ocean Technology (NIOT) Campus, MoES, Velachery — Tambaram Main Road,
Pallikaranai, Chennai 600100, INDIA.

Tel: +91 44 66783591; Email:mishra@nccr.gov.inNCCR

State of Knowledge on SBMPL at National and Local levels

Provide a list of relevant national and local stakeholders (government agencies, academia,
expert NGOs, civil society organizations (CSO), etc.) working on building evidence of the
marine plastic litter problem and their related activities with a focus/component on sea-based
sources.

National and Local Stakeholders building evidence on SBMPL

Name of the initiative/project/program: (brief description, including scope and
objectives, timelines and main results until today)

FSI, TERI, NCCR, CIFT,

Focal point for each initiative listed: (Name and contact details)
For FSI programmes:

Dr. R. Jeyabaskaran, Director General, Fishery Survey of India, 2" Floor, Plot No.2A, Unit
No.12, New Fishing Harbour, Sassoon Dock, Colaba, Mumbai 400005. INDIA.

Tel: +91-22-22188234 (D); Email: dg@fsi.gov.in

For TERI's Programmes:

Dr Yogesh Gokhale

Area Convener of Centre for Forest Mgmt. & Governance; and Nutritional Security
TERI Western Regional Centre, Mumbai

Office No. 318, Raheja Arcade,

Sector-11, CBD-Belapur,

Navi Mumbai - 400 614

Maharashtra
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Tel: (+91 22) 2758 0021, 4024 1615
Email: terimumbai@teri.res.in

For NCCRs Programmes:

Dr.Pravakar Mishra, Scientist-G, National Centre for Coastal Research (NCCR), National
Institute of Ocean Technology (NIOT) Campus, MoES, Velachery — Tambaram Main Road,
Pallikaranai, Chennai 600100, INDIA.

Tel: +91 44 66783591 ; Email:mishra@nccr.gov.in NCCR

For CIFT’s Programmes:

The Director

ICAR-Central Institute of Fisheries Technology
CIFT Junction, Willingdon Island

Matsyapuri P.O., Cochin-682 029, Kerala

Ph: 0484-2412300

E-mail:aris.cift@gmail.com; akmu.cift@icar.gov.in
Website:www.cift.res.in

FSI's Programme on SBMPL

The Fishery Survey of India (FSI) survey vessels are actively retrieving the abandoned, lost,
or otherwise discarded fishing gears (ALDFG) and other SBMPL encountered during their
voyages. Several drifting and entangled longlines, and abandoned fishing nets were being
collected and brought back to shore. In addition to the ALDFG, other plastic debris including
polythene bags, water bottles, cans, plastic sheets etc., are also being retrieved.

The survey operations also encounter large guantities of artificial fish aggregating devices
(FADs) made up of plastic bottles and coconut spadix being deployed all along the survey
area. The Scientist Participants collect the data including type, number and weight of the
debris collected, which will be analysed and extrapolated to the entire survey area to
estimate the total mass of plastic debris in the survey area i.e., the entire Indian EEZ.

TERI,s Programme on Plastic Pollution:

The Energy and Resources Institute (TERI) during 2019 has initiated a joint project entitled
‘Promotion of Countermeasures Against Marine Plastic Litter in South East Asia and India’
in collaboration with the United Nations Environment Programme (UNEP). The project
focused on creating awareness about marine plastic pollution and plastic waste
management in Mumbai Metropolitan Region (MMR). Activities including clean-up activities,
stakeholder interaction, training of trainers, and awareness workshops were conducted
under the campaign called ‘Rethink Plastic’ which was launched by TERI.

NCCR’s Initiatives on MPL:

NCCR, under the Ministry of Earth Sciences, is tackling marine plastic pollution with
impressive strides. They generated the first baseline data on microplastics along India's
east coast, paving the way for future monitoring and mitigation. Additionally, they
established a standardized protocol for sampling and analyzing marine litter and
microplastics, ensuring uniform data collection across the country. NCCR's outreach
extends beyond research. Since 2018, they've organized beach clean-up drives and
awareness programs at 75 beaches nationwide, actively engaging communities in
combating this issue. To further empower citizen participation, they developed a mobile app
and dashboard for beach litter data collection, promoting a collaborative approach.
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Recognizing the global nature of the problem, NCCR actively collaborates with international
partners like Cefas (UK), CSIRO (Australia), JAMSTEC (Japan), and Norway, seeking
knowledge exchange and developing trans-boundary solutions for this pressing
environmental challenge.

ICAR-CIFT’s Programme on Plastic Pollution:

ICAR-Central Institute of Fisheries Technology (ICAR-CIFT) - the only technology Institute
in India which caters to the broad spectrum of fisheries from harvest to post-harvest
operations — has been in the service of the nation since 1957 under the Indian Council of
Agriculture Research (ICAR), New Delhi. ICAR-CIFT has made important contributions to
marine litter research, addressing diverse challenges related to fishing gear, microplastics,
and responsible waste management. CIFT has published the first Indian study on fish and
gear loss, now a FAO circular, and actively investigate abandoned fishing gear, ghost
fishing, and microplastic contamination in seafood. Their research extends to assessing
fishing-related debris along the Kerala coast and exploring the environmental impacts of
discarded FRP fishing boats. ICAR-CIFT collaborates internationally, contributing to the
GESAMP report on sea-based marine litter sources. Institutes efforts demonstrate a
comprehensive approach to understanding and mitigating marine pollution, informing
policies and management strategies for a cleaner ocean.

*%k%
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Annexure 2 - Data/information needed for the updated Baseline Report on Marine Plastic Litter (MPL)
with specific reference to shipping and fisheries

Describe the major gaps, if any, together with the priority for each gap, as well an indication of which agency or authority is responsible for this
activity. Add this information as an appendix to the Template above.

Framework/Issue

Type of relevant information

Gaps and priorities identified (refer to
EOIl/Baselines you provided and update
as necessary)

Agency or organization
responsible

1. Ratification of
MARPOL Annex V
and domestic
implementing
legislation/regulations

Dates of ratification and national implementing
legislation.

Name Enforcement Monitoring Authorities.

Indicate gaps and priorities if revision/updating
is necessary to address SBMPL, specifically.

11-06-2003.

Merchant Shipping (Prevention of Pollution
of Seas by Garbage from Ships 2009)
Rules were notified on 26" November
20009.

Director General, Shipping

PRF: Major ports and key non major ports
controlled by Central Govt; audited by
Surveyors of MMD.

Minor ports: controlled by State Govt; no
mechanism to ensure compliance.

Enforcement mechanism to ensure
compliance by ports with respect to
obligation to provide port reception
facilities.

Gaps: Applicability of Part XI A of the MS
Act 1958 to Fishing Vessels.

There are 3 parts to this
Annex V of MARPOL with
respect to enforcement:

e Survey and
Certification of Indian
Ships for Compliance.

e Port State Inspection
of Foreign Ships
visiting India by
MMD/DGS.

e Provision of Port
Reception Facilities for
Garbage.

Ministry of Ports, Shipping
and Waterways.

Ministry of Ports, Shipping
and Waterways.

Ministry of Fisheries
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Framework/Issue

Type of relevant information

Gaps and priorities identified (refer to
EOIl/Baselines you provided and update
as necessary)

Agency or organization
responsible

List National Maritime Transportation Policy and
Administration.

Indicate, gaps, needs and priorities if
revision/updating is necessary to address
SBMPL, specifically.

India prepares a 10-Yearly vision document
called Maritime Vision and the last one
named Maritime Vision 2030 was released
in 2021. It contains a full chapter defining
India’s vision and plans and initiatives to
ensure Safe, Sustainable & Green Maritime
Sector. (MIV 2030 Report.pdf
(sagarmala.gov.in)

None

Ministry of Ports, Shipping
and Waterways.

Evaluate existing mandates, competencies, and
capacities of relevant agencies relating to
MARPOL Annex V, including the adequacy of
Port Reception Facilities and current waste
management practices.

Indicate gaps, needs and priorities.

Mandate for relevant enforcement
agencies is derived from Merchant
Shipping Act, 1958. Competencies of
Surveyors are derived from recruitment
rules. Training policies enable acquiring
international levels.

IMO Global Integrated Shipping
Information System () provides the PRF
available globally. PRF details should be
provided / updated continuously, in this
website.

Further, SwachhSagar India website may
also be explicitty updated to provide
information and for monitoring specifically
for plastics/ SBMPL.

MMD/DG Shipping

Ministry of Ports, Shipping
and Waterways.

To the extent known list number of trained Port
State Control Officers (in MARPOL Annex V) in
each main port.

There are about 35 trained PSCOs in the
Mercantile Marine Departments (MMD)
located at various regions (Mumbai,
Kolkata, Chennai, Cochin, Kandla, Goa,
Haldia, Jamnagar, New Mangalore,

DG Shipping/ Ministry of
Ports, Shipping and
Waterways
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Framework/Issue

Type of relevant information

Gaps and priorities identified (refer to
EOIl/Baselines you provided and update
as necessary)

Agency or organization
responsible

If none, or more is needed, list training
necessary.

Paradeep, Portblair, Tuticorin and
Visakhapatnam). There are 12 major ports
and 200 + non major ports in India. Main
ports are covered by PSCOs from
respective jurisdictional MMD.

Nil.

Operational /
technical practices
aimed at reducing
discharges of plastic
litter from ships
(notably in the
context of MARPOL
Annex V)

Identify and list any existing incentives to use
Port Reception Facilities, notably for repaired or
used fishing gear, if any.

Identify gaps in existing regimes.

No incentives are being provided under
Schemes.

Incentive schemes shall be developed to
ensure that all ships/Fishing vessel/Fishing
Boats use PRFs.

Ministry of Ports, Shipping
and Waterways, / Dept. of
Fisheries

List current guidance documents used to
implement MARPOL Annex V.

Indicate gaps, needs and priorities if
revision/updating is necessary to address
SBMPL, specifically.

Documents such as Engineering Circulars
(1 and 2 of 2013), DGS Order No. 02 of
2018, DGS Order No. 05 of 2019 and
Addendum No. 1 to DGS Order No. 05 of
20109.

Issuance of Circular for implementation of
Amendments to MARPOL Annex V (HME
substances and Form of Garbage Record
Book) via MEPC 277(70).

DG Shipping

DG Shipping

Identify and list the use of on-board garbage
management plans, incl. existing record
keeping practices for handling of garbage by
ships under 400 GT (domestic fleet only). Note
for ships > 400 GT, it is mandatory.

IMO Marine Environmental Protection
Committee (MEPC) held its 79th session
(MEPC 79) from 12t December to 17th
December, 2022 where in the following has
been approved towards amendments to
MARPOL Annex V.

DG Shipping / Ministry of
Ports, Shipping and
Waterways

40

71



205

Framework/Issue

Type of relevant information

Gaps and priorities identified (refer to
EOIl/Baselines you provided and update
as necessary)

Agency or organization
responsible

Requirement for Garbage Record Book
applies to ships of 100 GT and above
(Currently it is applicable from 400 GT).

Discharge of garbage for safety of ship or
accidental loss of garbage for ships of less
than 100 GT is to be reported in official log
book.

For 100 GT and above it is required to be
reported in Garbage Record book.

Entry into force of date of this amendment:
01 May 2024.

Identify and list existing national or local on-
board best waste management practices or
guidelines, if known.

The existing best waste management
practices are:

Prohibition on carriage and usage of items
made of Single Use Plastics on Indian
Ships available, Facilitation of provision of
Port Reception, and Facilities and tracking
end disposal of waste through on-line portal
called Swachh Sagar.

Both are available at DG Shipping website.
https://www.dgshipping.gov.in

DG Shipping /Ministry of
Ports, Shipping and
Waterways

Ratification of
London Protocol and
domestic
implementing
legislation/regulations

Dates of ratification and national implementing
legislation.

If no dates, then the relevant National
Environment Policy.

India is still to ratify the London Protocol.

National Environment Policy 2006 is a
response to India’s national commitment to
a clean environment, mandated in
the Constitution in Articles 48 A and 51 A
(g9), (DPSP) strengthened by judicial
interpretation of Article 21.

Ministry of Environment,
Forests and Climate
Change (MoEF & CC)
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Framework/Issue

Type of relevant information

Gaps and priorities identified (refer to
EOIl/Baselines you provided and update
as necessary)

Agency or organization
responsible

Indicate gaps, needs and priorities if
revision/updating is necessary to address
SBMPL, specifically.

Formulation of the National Marine Litter
Policy has been initiated by Ministry of
Earth Sciences and Ministry  of
Environment, Forest & Climate Change

List Agency responsible for implementation.

Indicate needs and priorities, if necessary, to

Rules are being framed.

None as of now.

MoEF & CC/ Ministry of
Ports, Shipping and

or Waterways
address SBMPL, specifically. Y
Evaluate existing mandates, competencies, and | MOEF & CC through Central and State

Pollution Control Boards, National Green | MoEF & CC

capacities of relevant agencies relating to
disposal of waste at sea from land-based
sources (as defined by the LP).

Indicate gaps, needs and priorities if
revision/updating is necessary to address
SBMPL, specifically.

Tribunal have the mandate to control the
liquid and solid wastes from land-based
sources entering the coast.

The Merchant Shipping Bill 2020 which is in
the process of finalization for enactment
should incorporate the SBMPL.

Ministry of Ports, Shipping
and Waterways

List current guidance documents used to
implement LP.

As above

. S MoEF&CC
Indicate gaps, needs and priorities if
revision/updating is necessary to address
SBMPL, specifically.
List Waste Management Laws or Policies for The Water (Prevention & Control of
domestic waste and responsible administration. | Pollution) Act, 1974, The Wildlife Protection | MoEF & CC

Act 1972, The Environment Protection Act
1986, The Plastic Waste Management
(PWM) Rules, 2016. Prohibition on carriage
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https://www.bing.com/ck/a?!&&p=644c687485af42dc83992eaadec3731cJmltdHM9MTY1NzUyNDI1MCZpZ3VpZD1lZDMyMmVjNi1mMzljLTRlOTktOGYxZC1lOWYxNzczYTkzNDkmaW5zaWQ9NTE0OA&ptn=3&hsh=2&fclid=74f09d0b-00ea-11ed-84a0-6fe7fc3996fb&u=a1aHR0cHM6Ly9zaGlwbWluLmdvdi5pbi8&ntb=1
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Framework/Issue

Type of relevant information

Gaps and priorities identified (refer to
EOIl/Baselines you provided and update
as necessary)

Agency or organization
responsible

Indicate gaps, needs and priorities if
revision/updating is necessary to address
SBMPL, specifically.

and usage of items made of Single Use
Plastics by Ships and others.

NA

Implementation of
FAO Voluntary
Guidelines on the
Marking of Fishing
Gear, domestic
implementing
legislation/regulations
and related initiatives

Dates of implementation through
SOPs/Guidelines

Indicate gaps, needs and priorities if
revision/updating is necessary to address
ALDFG problems.

In preparation

Dept. of Fisheries, MoOFAH
& D/

Dept. of Fisheries, State
Govt./UTs

List Agency responsible for implementation or
administration.

Indicate needs and priorities if revision/updating
is necessary to address ALDFG problems.

In preparation

Dept. of Fisheries, MoFAH
& D/

Dept. of Fisheries, State
Govt./UTs

List current projects/plans to address ALDFG
problems, including fishing gear marking,
fishing gear design modifications, incentives for
delivery of unwanted/fished- up fishing gear to
ports/landing sites, etc.

In preparation

Dept. of Fisheries, MoFAH
& D/

Dept. of Fisheries, State
Govt./UTs

Identify and list existing national or local fishing
gear best management practices or guidelines
for fishers.

Indicate gaps, needs and priorities if
revision/updating is necessary to address
ALDFG problems.

In preparation

Dept. of Fisheries, MOFAH
& Df

Dept. of Fisheries, State
Govt./UTs

Identify and list active promotion, and existing
practices, of marking of fishing gear (allowing
owner identification) and fishing vessel
identification number schemes.

In preparation

Dept. of Fisheries, MoFAH
& D/

Dept. of Fisheries, State
Govt./UTs

Is fishing gear marking (allowing owner
identification) and/or fishing vessel identification
associated to fishing licenses?

In preparation

Dept. of Fisheries,
MoFAH&D/
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Framework/Issue

Type of relevant information

Gaps and priorities identified (refer to
EOIl/Baselines you provided and update
as necessary)

Agency or organization
responsible

Please specify differences between fisheries if
any (e.g., small scale vs large scale, differences

between different fishing gears/ methods, etc.)

Dept. of Fisheries, State
Govt./UTs

Identify and list active promotion, and existing
practices reporting mechanisms for lost fishing
gear, if any.

In preparation

Dept. of Fisheries,
MoFAH&D/

Dept. of Fisheries, State
Govt./UTs

5.

Inventory of relevant
stakeholders and
means of information

Identify regional, national and local authorities
responsible for maritime and fisheries sectors.

In preparation

National Level: Maritime
sector: Ministry of Ports,
Shipping and Waterways&
Fisheries sector: Ministry
of Fisheries, AH&D.

Identify and list important local fishing and
coastal communities and their representatives.

In preparation

Identify and list relevant environmental NGOs.

In preparation

Dept. of Fisheries,
MoFAH&D/

Dept. of Fisheries, State
Govt./UTs

Identify and list regional bodies and relevant
RFMOs.

FAO, I0TC, |Indo-Pacific Fisheries
Commission (IPFC), SACEP, BOBP.

Identify and list most effective information
channels to reach out to the different
stakeholders in your country.

Electronic, Print, social media. Outreach
programmes

Identify and list national and/or local
‘champions’ who can reach relevant
communities.

TERI, South Indian Federation of
Fishermen Societies (SIFFS)

Information may be
obtained from the Coastal
State Governments

List existing relevant links with potential
Partnering Countries in your region.
Identify and list relevant maritime

transportation/fisheries companies both national

and foreign companies operating in your
country.
Refer to list of LPCs and PCs.

In preparation

DG-Shipping/ Dept. of
Fisheries, MoFAH&D
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Framework/Issue

Type of relevant information

Gaps and priorities identified (refer to
EOIl/Baselines you provided and update
as necessary)

Agency or organization
responsible

General awareness
of, and awareness
raising activities
about, the impacts of
pollution from ships
and fisheries on the
marine environment

Identify maritime and fisheries training institutes
or other bodies capable of instructing on
MARPOL Annex V, London Protocol and FAO
Codes and Guidelines.

Indicate needs and priorities if revision/updating
is necessary to address SBMPL, specifically.

Teaching of MARPOL Annex V & London
Protocol

Teaching / Training: FAO

Indian Maritime University,
The Mercantile Marine
Department/ DG-Shipping

FSI, MPEDA, Coastal
State Governments,
CMFRI, CIFT, CIFNET

List any existing training programmes and
materials used in national training programmes
for seafarers and fishing vessel personnel in
education and training centers (i.e. (adaptations
of the) IMO model course on marine
environmental awareness).

Indicate gaps, needs and priorities if
revision/updating is necessary to address
SBMPL, specifically.

In preparation

Indian Maritime University
& CIFNET

The Mercantile Marine
Department/ DG-Shipping

Identify and list any existing outreach and
information campaigns (national/regional/local)
specifically addressing fishing and other coastal
communities.

Government of |India and local
administrations are  implementing
various flagship clean-up programmes
including Swachhta Abhiyaan;
Suchitwa Sagaram, Sundara Teeram;
Swachh Sagar, Surakshit Sagar'/Clean
Coast Safe Sea', coastal clean-up
campaign, etc., which cover entire
nation or state level clean-up
programmes. In addition, several
local/beach level clean-up programmes
are being regularly conducted at local
levels.

Ministry of Earth Science,
Ministry of Ports, Shipping
and Waterways/ DG-
Shipping, MoEF& CC,
Indian Coast Guard,
Coastal State
Governments/UTs,
Ministry of Fisheries,
Animal Husbandry and
Dairying , Indian Fisheries
Research and Education
Institutes etc.

Any other relevant
national or regional
projects/action plans
focusing on SBMPL

List any relevant projects and national or
regional contributors.

Yes. National Centre for Coastal Research
(NCCR) under MoES, Gol having bilateral
programmes with UK, Australia and Japan
regarding MPL.

TERI, NCCR/MOES, CIFT,
Green Waves
Environmental Solutions

etc., other institutions.
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Framework/Issue

Type of relevant information

Gaps and priorities identified (refer to
EOIl/Baselines you provided and update
as necessary)

Agency or organization
responsible

NCCR is actively tackling marine
plastic pollution through international
collaborations. They partnered with
Cefas (UK) on the "Fate of plastics"
project, standardizing microplastic
analysis methods and sampling
beaches, coastal waters, and
mangroves (2019-2023). With Norway,
they developed a Marine Spatial
Planning framework for Puducherry
and Lakshadweep (2021-2023).
Collaborating with JAMSTEC (Japan),
they analyzed Arctic microplastics and
explored Al-powered beach litter
monitoring (2021-2023). Finally,
alongside Australia and Singapore,
they hosted a workshop on marine
plastic debris in the Indo-Pacific region
(2022).

List other relevant cross-sectoral activities
(maritime-fisheries-environment), if any.

In preparation

Other issues of
relevance

List other issues of importance.

Active registered fleet
operating in your
waters and main
ports

Number of vessels registered under national
active fleet, including domestic operating fleet
and fishing vessels.

Total number of Registered Fishing
vessels = 2, 55, 476

Traditional = 48,686

Traditional Motorised = 1,42,532
Mechanized = 67,254

Deep Sea = 107

Dept. of Fisheries

Number and characteristics (vessel type and
length) of foreign flagged vessels active or
licensed in your waters.

There are no foreign flagged vessels active
or licensed in Indian waters.

Dept. of Fisheries

46
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Framework/Issue

Type of relevant information

Gaps and priorities identified (refer to
EOIl/Baselines you provided and update
as necessary)

Agency or organization
responsible

List major ports for handling cargos and fishing
fleet.

Major Fishing Harbours = 07
Visakhapatnam

Chennai

Cochin

Kolkata (Roychowk)
Paradip

Mumbai (Sassoon Dock)
Petuaghat

NogakwdhpE

For port please see the list at page No..23

Dept. of Fisheries / Port
Trusts/DG-Shipping

List of fishing harbors and landing sites with
associated number of vessels and fishers.

Available in ReALCraft (fishcraft.nic.in)

Dept. of Fisheries

10. Dimension of the
marine plastic
pollution problem
caused by ships

Any estimate/study of the current share of
marine plastic litter that originate from ships (incl.
fishing vessels) in the marine environment.

SwachchhSagar Report available for
Merchant vessels; (not available for fishing
vessels).

Dept. of Fisheries/ DG-
Shipping

If available, identify and list most frequently
found plastic waste objects from ships (incl.
from fishing vessels such as Abandoned, Lost
or Otherwise Discarded Fishing Gear (ALDFG)
and Fish Aggregating Devices (FAD)) on
beaches and/or in port waters.

Fishing nets in trawling grounds, PET
bottles, Plastic pouches etc.

Dept. of Fisheries
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212 Annexure |l

F. No. 27016/5/2021-Fy (IC)
Government of India
Ministry of Fisheries, Animal Husbandry & Dairying
Department of Fisheries

Krishi Bhawan, New Delhi
Dated the 26" August, 2021

ORDER

Subject: Constitution of National Task Force on implementation of the IMO-FAO
GloLitter Partnerships (GLP) Project in India -regarding.

The Government of India through the Department of Fisheries, Ministry of Fisheries,
Animal Husbandry & Dairying is participating in the IMO-FAO GloLitter Partnership (GLP)
Project as a Lead Partnering Country (LPC) with the aim of prevention and reduction of
Marine Plastic Litter (MPL) and in particular, sea-based MPL (SBMPL) to reverse the
negative environmental impacts of plastic discard and loss. In this regard, Joint Secretary
(Marine Fisheries) in this Department has been designated as National Focal Point and
Fishery Survey of India (FSI) as Lead Agency for implementation of the said project in the
country.

4 In order to facilitate the partnership with GloLitter and to achieve the goal to advance
the implementation of the international regulatory framework and best practice for significant
reduction of SBMPL on the national level, one of the priority actions suggested in the GLP
guidelines is to establish a National Task Force (NTF).

3 Accordingly, with the approval of the competent authority in the Department of
Fisheries (DoF), Ministry of Fisheries, Animal Husbandry & Dairying, it has been decided to
constitute the National Task Force (NTF) for the GLP Project with the following
composition:

i. Joint Secretary (Marine Fisheries), DoF and GLP National Focal Point - Chairperson

ii. Director General, Fishery Survey of India (GLP Lead Agency) - Member Convener

iii. Representative of Directorate General of Shipping - Member

iv. Representative of Ministry of Environment, Forest & Climate Change - Member

v.  Representative of Marine Products Export Development Authority (MPEDA), Kochi
-Member

vi. Director, Central Marine Fisheries Research Institute, Kochi or his representative-
Member

vii. Director, Central Institute of Fisheries Technology, Kochi or his representative-Member
viii-xx) Representatives of Maritimes States and Union Territories

xxi) Fisheries Development Commissioner/Deputy Commissioner/Assistant Commissioner
(in-charge of Marine Fisheries), DoF - Member
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=
4. The Terms of Reference for the NTF will inter alia include the following:

a) Toadvise and support the DoF in implementation of the GloLitter Partnerships Project
(GLP) as Lead partnering Country (LPC).

b) To compile the base line information and updating the same.

¢) To prepare National Action Plan.

d) To undertake any other task entrusted by the Department of Fisheries, GOI

(Smt. Sheema Chakrabarty)
Under Secretary to the Government of India

5. The Committee may co-opt additional members if deemed necessary.

To

All members of National Task Force

Copy to:

1) PPS to Secretary, Department of Fisheries
2) PSto Joint Secretary (Marine Fisheries), DoF
3) PS to Fisheries Development Commissioner, DoF
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Annexure |V

Abandoned, Lost and Otherwise Discarded Fishing Gears (ALDFG) / MPL (Marine Plastic Litter)
retrieved in North East coast of India by the Survey vessel MFV Matsya Shikari & Matsya Darshini
of Zonal Base of Fishery Survey of India, Visakhapatnam during 2021-2024 (August)

Weight in
S. No. | Date/month Area Depth (M) Type of litter
g o kg (appx.)
Lat.17°46.2°N/Long.83°27.06’E Fibre sheets, Gill net
o 50 (South off Bheemunipatnam) 3 and accessories. ot
Lat.17°25.1°"N/Long.83°02.8’E 46
December | (Off Pudimadaka) HDPE webbings,
02 2021 netting  material  of| 75
Lat.17°19.2°N/Long.82°57.2’E 53 trawl nets
(off Pudimadaka)
Lat. 17°41.9'N/Long.83°31.8°’E ;
122
03 22 022 {off Visakhapaman) 53 Gill net 60
Lat.18°02.9°N/Long.83°53.2’E .
04 |J
anuary 2022 (off Chinthapalli) 37 Gill net 50
Lat.19°28.5"N/Long.85°06.3’E .
05 22.01.
2.01.2022 (South off Ganjam) 45 Gill net 100
Lat.17°15.9°N/Long.82°57.7’E
06 March 2022 i
arc ( off Pentakota) 56 Gill net, polythene bags 30
Lat.16°55.1’N/Long.82°31.1’E
18.03. . i
07 03.2022 ( off Kakinada) 57 Gill net 1S
Lat.19°41.6’N/Long.86°04.1°
o | 190400 [ekIALENEeSS MR 40 |Gill net 50
(off Puri)
o » o ?
9 1 maha |-t SRRt 58 |Gill net 50
(off Kaviti)
Lat.17°25.7°N/Long.83°05.0’E Gill net and
10 28.04.2022
(off Pudimadaka) H accessories. 330
o] 2 o] t]
1 | wsegy [P WESNLapIRIE o5 e 30
(off Kalingapatnam)
Lat.18°00.6’N/Long.83°52.0’E
12 22.05. i
05.2022 (off Chinthapalli) 44 Gill net 45
t.17°46. .83°29.2°
13 | 1noe20py [MEIT40SNLE BRI92E 22 |Gill net 15
(off Bhimunipatnam)
.18°33.5°N .84° 22
14 | 1a0e20pp [PEISRITN Teng®t AW o le 10

(off Baruva)
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Lat.18°15.2’N/Long. 84° 12.3’E

.06. 4 Gill net 05
= 1306202 (south off Kalingapatnam) ¥ tine
Monofilament lines,
o, L] i o 6. ) .
16 16.06.2022 Lge18 .02'9 N/I_.,ong SE 47 hooks, swivels, nylon 15
(off Chinthapalli) .
twines
Lat.17°51.8’N/Long.83°34.5’E :
.06. . . 37 2
17 17.06.2022 (off Bhimunipatnam) Steel wire ropes 5
Gill nets with synthetic
Lat.19°15.5"N/Long.85°03.3’E floats, monofilament
.06. o 8 . :
= SRRles (off Chilika) o lines with hooks, PP #
ropes, steel wire ropes
] b o L]
19 | 26.06.2022 |-2419°07.0°N/Long 84°55.9°E 52 |Gill nets, trawl nets 25
(off Gopalpur)
t.18°11.3” .84°12.1’E
26 | i0.0n208p [P NLong8e"12 54 |Gill nets 125
(off Kalingapatnam)
Lat.17°27.5’E/Long.83°04.7’E -
21 4.07.2022 41 Gill
SRATER. | poitimaitukn) Hee %0
Lat.18°00.4°N/Long.83°58.3’E
.10.2022 i
22 11.10 (North off Chinthapalli) 39 Gill Net 20
Lat.17°25.1°N/Long.83°02.8°E Gill Nets, Long line
22 22.10.2022 . 39 ’
(Off Pudimadaka) gears -
Lat.17°12.2°N/Long.82°42.7’E Gill Nets, Wire ropes
22.10.
23 10.2022 (OfF Pentakota) 39 90
Gill Net, Fishing Net
.17°24.9° .83°02.2’E
% | zriopne [RITASN o NES 39 |Trawl Nets, Wooden| 130
(South off Pentakota)
logs
Lat.17°45.6’N/Long.83°28.5°’E
2 8.10.
> SSRGS (South off Bheeminunipatnam) % Trawl News 30
. 18°05.4°N/ Long. 84°06.3°
58 | taiigeg (51 DT Long 8370038 52 |Gill Net 10

(South off Kalingapatnam)
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Lat. 18°21.9°N/ Long. 84°17.6’E

] 44 Gill Net 20
& le 120z (East off Kalingapatnam) He
Lat. 17°23.2’N/ Long. 83°00.6’E Gill Net and Longline
i1 o i 47 45
2 Sz (Off Pudimadaka)
Lat.17°59.0°N/ Long.83°44.8’E : :
A2 45 Gill d 0
29 27.12.2022 (Off Chinthapalli) ill net and accessories 3
Lat.18°02.9°N/ Long.84°01.3°’E Monofilament lines and
Jd2. i 4 . 4
30 Sl (Off Chinthapalli) ? Gill nets :
Lat.18°08.9°N/ Long.84°02.8’E .
31 .12.2022 47 Gill net 20
2R (South off Kalingapatnam) Hnets
Lat.17°45.5°N/ Long.83°27.8’E :
32 22.02.2023 (Soutth off Bhimunipstnan) 39 Gill nets 30
Lat. 17°47.6° N, Long. 83°36.6’ E .
072 : 11
33 11.07.2023 (outhvoft Bssomiparing 50 Gill nets 30
Lat. 17°52.3° N / Long. 83°45.9° E ok o
34 | 20082023 |2 7% B 55 |Monofilament lines and| 50
(north off Bheemunipatnam) .
Gill nets
Nylon ropes, Gill nets,
Trawl nets floats,
Lat. 18°54.4° N / Long. 88°57.1° E EL*‘CS;:S Btles. ]Tj.s :
35 | 23.122023 |(155 NM South East off Paradip,| 1800 - PISHCH 5000
. containers, footwear,
Qdisha)
shampoo packets,
thormocol floats, Food
covers
Lat.17°45.5°N/ Long.83°27.8’E
a6 | 18:05300s IS N Long8 50  |Gill net, nylon rope 20
off Bheemunipatnam
Gill net, nylon,
Lat. 18°32. / Long. 084°31.0'
37 10.05.2024 |2 8732.0N c.mg SO 52 polypropylene rope and 40
(Southeast off Kalingapatnam) : ;
plastic debris
38 12.05.2024 |off Bheemunipatnam 4] Tl nef’ vehlclt_a s 42
and Plastic Materials
3 year old Vietnami
1000L capacity marine
39 16.05.2024 |Lat. 17°46.2'N / Long. 084°53.5'E 2480 diesel cylinder oil 250

plastic (MPL) container

with iron frame
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Lat. 17°54.N / Long. 83°45.4'E

gill net, Trawl lines,

4 .06. . . LAl . "
¢ 192024 (South off Bhimunipatnam) and Plastic Materials i
Lat. 17°57.8'N /Long. 83°53.8'E gill net, Trawl lines,
. 06.2024 ; :
it Ll (off Visakhapatnam) >4 and Plastic Materials 70
Lat. 17°24.9'N / Long. 83°03.2'E gill net, Trawl lines,
42 25. 06. " s :
5. 06.2024 (off Pudimadaka, Andhra Pradesh) 44 and Plastic Materials "
Lat 18°18.7N / Long. 84°15.6E f;:essori"m’ ﬁ?:;;f
43 | July,2024 |(off Kalingapatnam, Andhra| 59 = B 70
bottles, plastic baskets,
Pradesh) ;
plastic covers, etc
Lat. 17°42. . 83°932.4" .
34 | 1008000y [ 174N LRSI 3040 Gill net, wire rope, etc 50
off Bheemunipatnam
Lat. 17°51.3'N / Long. 83°36.9'E
45 | 11.08.20247 |2 o Long Gill net, nylon rope 40
off Bheemunipatnam
Lat 18°05.0'N / Long. 83°59.1'E Gill t al th
46 | 13.08.2024 [(south of Srikakulam, Andhra| 40 = SR e 80
floats.
Pradesh)
Lat. 18°03.5'N / Long. 083°54.9'E Gill fil
47 | 19.08.2024 |(east of Santhapalli,  Andhra| 34 |OU net monofilament|
line, PP rope, float etc.
Pradesh)
Gill net, monofilament
Lat. 17°22.3'N / Long. 82°55.1'E
48 27.08.2024 ] i
(off Pudimadaka, Andhra Pradesh) 37 f-lc;l;e and polypropylene o0
Wire rope,
Lat. 17°22.3'N / Long. 82°55.1'E monofilament line and
49 27.08.2024
0 (off Pudimadaka, Andhra Pradesh) 2 plastic cover, clothes, 120
and wooden logs
TOTAL GHOST GEARS (in kg) 5562
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The details of Hotspots along with quantity of ghost gears retrieved by the survey vessels Matsya
Shikari & Matsya Darshini off Andhra Pradesh & Odisha coast during the period 2021-2024

S. No. | Hotspots State No. of Occasions | Total retrieved
(Kg)
1 Off Kakinada Andhra Pradesh 01 15
2 Off Pentakota Andhra Pradesh 03 250
3 Off Pudimadaka Andhra Pradesh 06 872
4 Off Visakhapatnam Andhra Pradesh 05 368
5 Off Bheemunipatnam Andhra Pradesh 12 1072
6 Off Chinthapalli Andhra Pradesh 07 300
7 Off Kalingapatnam Andhra Pradesh 07 280
8 Off Kaviti Andhra Pradesh 01 50
9 Off Kuppilli Andhra Pradesh 01 80
10 Off Baruva Andhra Pradesh 01 10
11 Off Ganjam Qdisha 01 100
12 Off Chilika Odisha 01 90
13 Off Gopalpur Odisha 01 25
14 Off Puri QOdisha 01 50
15 155 NM South East off Paradip | Odisha 01 2000
Total 49 5562
Summary:
a) Hotspots 5 15
b) No. of Occasions : 49
¢) Total quantity retrieved (Kg) C 5562 kgs
d) No. of states : 02 (Andhra Pradesh & Odisha)
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